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195
jjOK bABHA 

Friday, 25th February, 1955

The Lok Sabha met at Eleven 
of the Clock.

[M r . Speaker in  the Chair]
ORAL ANSWERS TO QUESTIONS

Subsidies to Cottage Industries

♦204. Shri S. N. Das: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the extent to which and the 
rate at which the subsi<Ues on produce 
tipn and sale of hand-pounded rice, 
village ghani oil, soap and hand-made 
paper have been given during 1954 
by the All-India Khadi and Village 
Industries Board; and

 ̂ b̂) the extent to which these sub
sidies have proved effective for the 
production of these articles?

The Deimty Minister of Commerce 
and Industry (Shri Ksanngo): (a) A
statement Is laid on the Table of the 
House [See Appendix II, annexure No. 
26].

(b) it is too early to assess the effects 
of this measure.

8hri S. N. Das: May I know when 
these amounts were sanctioned during 
ttiis current financial year?

Shri Kannngo: These amounts were 
sanctioned during 1953-54 and 1954-55. 
The exact dates I have not got here.

Shri 8. N. Das: It has been stated 
in tbiM statement that no information
661 LSD
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is available as to the amounts actually 
disbursed. In view of the fact that 
these amounts were sanctioned in 
1953-54, may I know the reasons why 
these things are not available?

Shri Kanungo: Because the amounts 
are sanctioned to the All-India Khadi 
and Village Industries Board who dis
burse these amounts through the State 
Governments to recognised institutions 
and State Boards wherever they exist. 
Perhaps they have not been able to 
get the reports from those agencies.

^  Shri Bhagwat Jha Asad: While a big 
sum is being disbursed as siisidiea, may 
I know whether new licences are also 
being given for hand-pounding of rice, 
oil ghanis etc. in the rural areas?

Shri Kanungo: Licences are not neces
sary under the Industries (Development 
and Regulation) Act for small establish
ments, whether it is for oil pressing 
or for rice.

iRTR f<Tr 

ft

•ft vnjimV:
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Shri Thlmmaiah; May I know wl^ 
ther any amount of hand-potmdM 
rice has been exi>orted7

Shri Kannngo: No.

Shri Bansal: What is
amount sanctioned and 
during the given period 
various items?

the total 
disbursed 

under the
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8hri Kaniingo: The total amount is 
an exercise in addition. I will give 
you the figures:

Rs.
Handpounding of rice ••• 3,50»000 

-u ... 4,00,000
Cottage Soap ... -ix/xoo
Handmade paper 60,000

8hrl Bansal: Paid?
8hri Kanungo: All have been paid?
Shri Bansal: Disbursed and paid?
Mr. Speaker: Order, order. Thehon. 

Minister will keep in touch with the 
Chair rather than with the Member 1

Question No. 205. ‘
Shri S. N. Das: Questions-Nos. 214, 

215 and 216.1 submit, may all be taken 
along with this.

Shri Velayudhan: No. 214 is not simi
lar to this.

Question No. 205 mayMr. Speaker:
be replied to.
IlEADQTMRTERS OF REHABILITATION

M in is t e r

•2%5, Sardar Hukam Singh: Will
the Prime Minister be pleased to state:

(a) whether persistent demands 
have been made by the East Bengal 
displaced persons that the Central 
Minister for Rehabilitation should 
have his headquarters in Calcuitta in 
order to be able to appreciate proper
ly the nature and magnitude of the 
problem there; and

(b) whether any decision has been 
taken on this suggestion?

The Deputy Minister of External 
Affaini (Shri AaU K. Chanda): (a)
Some representations were received 
suggesting that a Deputy Minister of 
Rehabilitation in the Central Govern
ment should be posted at Calcutta.

(b) The Minister for Rehabilitation 
is spending at present most of his time 
there.

Sardar Hukam Singh: May I know 
whether in his absence the Deputy

Minister here has got that authority to 
take decisions on some matters?

Shri Anil K. Chanda; Obviously the 
Deputy Minister is there on behalf of 
the Minister to assist the Minister in 
his work. I dare say important matters 
are referred to the Minister.
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Mr. Speaker: Next question.

Shrl Bansal: I wanted to ask a c^es- 
tion.

Mr. Speaker: It is a Question relating 
to an individual praciically, and it is 
no use taking up time. Question No. 
207,

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
Sadath All Khan): With your permis
sion 1 would like to give the replies 
for Questions 207, 214. 215 and 216 to
gether. as they relate to the same sub
ject.

Mr. Speaker: What about No. 256?

Shri Sadath AU Khan: 256 also.

Mr Speaker: Let me check up whe
ther all the Members are present here. 
As regards Question No. 207, Mr. Dabhi 
is present. Regarding Question No. 214 
Shri Krishnacharya Joshi is not pre
sent. No. 256 also is in his name. As 
regards Questions Nos. 215 and 216 Mr. 
A. N. Vidyalankar and Mr. G. P. Sinha 
are prSent. So, barring Questions 
214 and 256. the other three questions, 
namely 207, 215 and 216 may be re
plied to now.
M eeting o r  the P rim e  M in isters  o r  

India and Pakistan

*207. Shri Dabhi: Will the Prime
Minister be pleased to state whether 
it is a fact that fresh talks are pro
posed to be held between the Prime 
Ministers of India and Pakistan on the 
Kashmir dispute in the first week of 
March, 1955?

The Parliamentary Secretary to the 
Bfinister of External Affairs (Shri 
Sadath All Khan): A meeting is pro
posed to be held between the two Prime 
Ministers in the last week of March
1955 to discuss various issues affecting 
Indo-Pakistan relations.

Indo-P akistan  D isputes

*215. Shri A. N. Vidyalankar: Will
the Prime Minister be pleased to 
state:

(a) whether it is a fact that the 
Indian Foreign Office has recently sub
mitted to the Pakistan Government a 
list of one hundred outstanding items 
on which disputes still exist between 
India and Pakistan; and

(b) what are those items and how 
far we are nearer solution in these 
matters?

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
Sadath All Khan): (a) and (b). A list 
of about 125 items has been sent to the 
Government of Pakistan by the Gov
ernment of India for discussion by the 
two Steering Committees. This list 
consists Of relatively minor items 
of dispute between the two countries 
»nd relates in general to questions of 
border trade, release of goods and 
money held up in Pakistan, certain 
outstanding claims of the Government 
of India, State Governments and Local 
Bodies, issues arising out of the Agree
ment of July/August 1953 between the 
Rehabilitation Advisers of the two Gov
ernments and the Prime Ministers* 
Agreement of April 1950, supply of re
cords and the other documents, and 
travel and transport facilities between 
the two countries.

These issues will be discussed by the 
Steering Committees in their forth
coming meetings.

Shri Dabhi: May I know whether 
any new basis for holding talks with 
the Prime Minister of Pakistan has 
been found out, and if so, what is that?
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Shrl Sadath All Khan: There are no 
new basis. The old problems are 
coming up.

Shrl A. N. Vldyalankar: May I know 
whether in the items sent to the Pakis
tan Government there is an item with 
regard to dispute regarding Sikh 
Gurudwaras and management of tem
ples?

Shrl Sadath All Khan: It is a long 
list. I would require notice.

Shrl A. N. Vldyalankar: Notice is al
ready there. I had asked for a list.

Mr. Speaker: The list is there. He 
can refer to the list.

Shrl A. N. Vldyalankar: May I know 
whether the Government will place a 
copy of the list oU the Table of the 
House?

The Prime Minister and Minister of 
External Affairs (Shri JaWaharlal 
Nehru): No, Sir. We do not propose 
to do so.

Shrl A. N. Vldyalankar: My first ques
tion is not answered with regard to 
Sikh Gu r̂udwaras and management of 
temples.

Mr. Speaker: I think he answered in 
the affirmative generally. He wants 
to know the specific names which he 
refused. *

Th. Lakshman Singh Charak: In
view of the fact that the people of 
Jammu and Kashmir have ratified ac
cession through their Constituent As
sembly, what would now be the new 
terms of discussion?

Shri Jawaharlal Nehm: A question 
like this cannot be solved unilaterally.

ift 3I1W TOWTl: WT ^
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Shri Dabhl: May I know v^hether it 
is a fact that the Prime Minister of 
Pakistan now and then makes such 
public utterances as to make one doubt 
the successful outcome of such talks?

Shrl Sadath All Khan: The Prime 
Minister has just answered that ques> 
tion.

Shri G. P. Slnha: My question was 
not answered. Before that may I know 
what are the changed circumstances in 
which we are going to discuss the 
Kashmir with Pakistan?

Shri Sadath All Khan: I have not yet 
read the ansWer.

Mr. Speaker: He can now read out.
I thou^Til'he had read it.

M eeting o r  the P r im e  M in isters  of 
India and P akistan

*216. Shri G. P. Slnha: Will the 
Prime Minister be pleased to state:

(a) whether an invitation to visit 
Karachi has been extended to him 
by the Prime Minister of Pakistan; 
and

(b) the subjects for discussion?

The Parllameniary Secretary to the 
Minister of External Affairs (Shrl Sa
dath All Khan): (a) and (b). In De
cember 1954, an invitation was receiv
ed by the Prime Minister from the 
Prime Minister of Pakistan to visit 
Karachi. As a result of subsequent 
correspondlence a meeting is proposed 
to be held between the two Prime 
Ministers in New Delhi *n the last 
week of March 1955 to discuss various 
issues affecting Indo-Paklstan rela
tions.
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Shri G. P. Sfiaha: What are the chang
ed circumstances under which we are 
going to discuss Kashmir with Pakis
tan?

The Prime Minister and Minister of 
External Affairs (Shri Jawahavlal
Nehru): Some more time has elapsed. 
That has naturally changed the cii 
cumstances; and the fact that the pro
blems rismain. So long as problems 
remain, attempts continue to be made 
and will continue to be made to solve 
them.

Shri G. P. Sinha: In view of the fact 
that Pakistan has become more active 
in the SJE.A.D.O., how can we think 
that the circumstances have changed?

Shri Jawaharlal Nehru: The hon. 
Member has himself mentioned one of 
the circumstances that has changed.

Shri H. N. Mukerjee: Will the Prime 
Minister tell us if, when he meets the 
Pakistan Prime Minister, he will con
vey the feelings of our people regard
ing reports of the extension of 
S.E.A.D.O. bases to places like East 
Bengal?

Shri Jawaharlal Nehru: I am sure 
the Prime Minister of Pakistan keeps 
in touch with feelings as expressed in 
this House. If occasion arises, may 
be, I might also inform him of the 
feelings in this country on that subject.

Neiveli L ignite  M ines

*21$. Shri T. B. Vittnl Rao: Will the 
Minister of Production be pleased to 
state: '

(a) whether a high-power committee 
hsLS been formed for continuing the 
work at the Neiveli Ugnite Mines;

(b) if so, the functions of the Com- 
inittee; and

(c) the result of the pilot project 
«lneady carried out in the area?

The Minister of Production (Shri
C. Reddy); (a) and (b). A Project 

Co-ordinating Committee, with 5 re
presentatives of the Central Govern
ment and 3 of the Madras Government 

been set up for the Linnite Pro

ject. The Oommittee, while utilising 
the agency of the Mftdiras Govern
ment, will have over all charge of and 
responsibility for—

(i) carrying out and completing 
all the investigations considered 
necessary at Neiveli;

(ii) preparing for the Central 
Government's consideration in con
sultation with the Madras Govern
ment, a project report on the most 
economical and suitable scheme for 
the mining and the u/tilisation of 
the lignite.
(c) The Pilot excavation is not com

pleted as yet. A quantity of 228.94 
lakhs c.ft. of earth out of a total 
quantity of 260 lakhs c.ft. of over
burden to be excavated, i.e., about 88 
per cent, of the overburden had been 
removed by the end of December, 1954. 
Further work has been stopped tem
porarily to enable the water level and 
pressure below the lignite being suffi
ciently lowered by pumping to obviate 
the risk of the water pressure bursting 
the lignite seam.

Shri T. B. VHtal Rao: It is said that 
the British Consultants have submitted 
their project report. Have Govern
ment examined the same and if so, 
when will it be published?

Shri K. C. Reddy: The British
Technical Consultants have not 
submitted a project report. It is a sort 
of a general report where they have 
suggested one of three or more alter
natives. The full-scale project report 
is yet to be obtained as indicated in 
my answer. As regards the report 
being laid on the Table of the House.
I may inform the hon. Member that a 
copy has already been laid in the 
Library of the House.

Shri T. B. Vlttid Rao: May I know 
if it is a fact that certain ^iiipment 
has been ordered from forei^ coun
tries and if so, may I Jcnow the country 
from which they have been ordered 
and the value thereof?

Shri BL C. Reddy: No equipment
has been ordered already in tliis con
nection from any cotmtiy. What has
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been done is, tenders have been invit
ed for 1?CTtain pumping sets. Tenders 
are expected to be received by mid 
March this year.

Shrl S. V. Bamaswamy: What is 
the financial arrangement in this new 
set up? What is the contribution by 
the Centre and how much has the State 
to contribute?

Shri K. C. Reddy: It has now been 
decided that the Central Government 
should take over the entire financial 
responsibility for not only the remain
ing part of the pilot project, but also 
for the full-scale project when it is de
cided upon.

Shrl S. V. Ramaswamy: May I
know whether any comprehensive 
scheme has been framed for the uti
lisation of the lignite? Does it also 
include the setting up of a steel plant 
in the south based on lignite?

Shri K. C. Reddy: This comprehen
sive scheme is yet to be prepared. So 
far as utilisation of lignite for a steel 
plant, which the hon. Member mention
ed, is concerned, it is a ease of looking 
too far ahead.

Shri K. K. Basa: If the lignite mines 
are worked out, may we know to what 
extent it will solve the fuel problem 
in the south?

Sbri K. C. Reddy: To a very large 
extent. ' ,

D yestuffs

*212. Shri Gidwani: Will the Minister 
of Commerce and Industry be pleased 
to state:

(a) whether Government’s atten
tion has been drawn to the report of 
the Press Conference addressed by the 
President of the Dyestuffs Manufac
tures* Association of India, published 
In the Tree Press Journal’ on the 
1st January, 1955, stating  ̂ that big 
foreign combines were detrimental to 
Indigenous industries engaged in the 
manufacture of various dyestuffs; and

(b) ff so. the Government’s policy 
in regard to these small-scale ind*is- 
triesT

The Deputy Minister of Commerce 
and Induatry (Shri Kanungo): (a) Yes, 
Sir, but the statement does not give a 
correct assessment of the position.

(b) A survey of the future develop
ment programme of the various units 
manufacturing dyestuffs and the lines 
on which the Industry should develop 
Is proposed to be undertaken shortly 
and the Government’s policy will be 
formulated on the basis of the survey 
report

Shri Gidwani: What is the capacity 
for dye stuff production of indigenous 
industry at present?

Shri Kanungo: The capacity, poten
tial and existing, is far short of the 
demand. There are various items. It 
will take a long time if I were to read 
out the whole lot of items. If the hon. 
Member wants any particular item of 
the dyestuffs, I can give him.

Shri Bansal: May I know if any for
eign technical expert is proposed to be 
associated with this comprehensive 
scheme and' if so, if any attempt has 
been made to secure his services and 
from which country?

Shri Kanungo: Yes. Foreign experts 
are being contacted and for the present 
we are in touch with Italy to get an 
expert because Italian interests have no 
financial interest in India,

Shri Bhagwat Jha Azad: Could Gov
ernment give us any idea of the present 
business that is being handled by big 
foreign combines in the country?

Shri Kanungo: I have got the pro
duction capacity here but about the 
trading part of it, I have not got.

Mr. Speaker: Next question. Shrl
Bishwa Nath Roy. Absent.

Pandit D. N. Tiwary: This is a very 
important question. This may be put

Mr. Speaker: We will consider it at 
the end.

Jute G oods to P hilippines

*217. Shri Radha Raman: Will the
Minister of Commerce and Industry
be pleased to state:
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(a) whether the recent decision or 
the Philippines Government to pro
tect their indigenous jute industry 
will affect the export ol gunny cloth 
from IndTaratiiff

(b) if so. to what extent?

The Minister of Commerce (Shri 
Karmaifcar): (a) It is not clear what 
exactly the Honl)le Member has in mind 
but Government are not aware of any 
formal decision by the Philippines 
Government for the protection of the 
indigenous Jute Industry.

(b) Does not arise.

Shri Badha Raman: What is the an
nual total export of gunny cloth to 
Philippines at present?

Shri Karmarkar: The quantity Is 
about 0.6 i>er cent, of our total world 
exports. It is actually 4,718 tons 
average during the last five years.

Shri Radha Raman; In case the 
Philippines Government takes this de
cision, have the Government of India 
any alternative for the export of jute 
in order to meet that cut?

Shri Karmariuin It is not a very near 
proposition, nor is it a very freighten- 
ing proposition.

T extile En q u iry  Co m m ittee 's Report

♦218. Shri Morarka: Will the Minis
ter of Commerce and Indastry be
Dleased to state;

(a) whether Government agree with 
the conclusions of the TextUe Enquiry 
Committee as contained in para. 81 of 
the Report that without seriously dis
turbing the economic and social fab
ric, the handloom should be convert
ed into a semi-automatic loom or a 
powerloom; and

(b) if so, Wffat is the Government’s 
programme to t>ting about this change?

The Deputy Minister d  Commerce 
and Industry (Shri Kanungo): (a) and
(b). The Report of the Textile Enquiry 
Committee is still under the considera
tion of the Government of India.

Shri Morarka: Since the report was 
submitted six months ago, bow mach

more time will Government take to 
consider this report and come to a 
decision?

Shri Kanungo: It is not exactly six 
months, but Government hope to take 
a decision very shortly.

Shri Dabhi: May I know whether it 
is not a fact that the xeport itself ad
mits that the conversion of handloom 
into semi-automatic looms will result 
in unemployment?

Shri Kanungo: That is a fact which 
can be found from the report itself.

’Ao fHRihr :
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Shri S. V. Ramaswamy: It is stated 
that some other report is to follow in 
connection with this report. May I know 
when that will be published?

Shri Kaniingo: There is no some 
other report. Only the appendices are 
under print.

T rade D elegation to M iddle East

*220. Shri M. S. Gurupadaswamy:
Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether the Indian Goodwill 
Trade Delegation sent to (he Middle 
East has returned and submitted its 
report to Government; and

(b) if so, what are its main recom
mendations?

The Ministe of Commerce (Shri 
Karmarkar); (a) and (b). The irâ le 
delegation has returned and the report 
of the delegation is expected to be with 
Government within a month.

Shri M. S. Guruipadaswamy: Who are
the persons who went in this delega
tion?

Shri Karmariuu*: The personnel was 
Shri M. P. Birla, Shri Charat Ram̂  Shri 
R. L. Kirloskar, Shri N. M. Choksi,
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Shri Arunachalam Chettiar, Shri 
Arvind Narottam Sheth, Shri A. R. 
Kardar and Shri R. Venkateswaran, 
Under Secretary in the Ministry of 
Commerce and Industry.

Shri M. S. Gurupadaswamy: May I 
take it that this delegation was spon
sored by the Government itself, or was 
it done on the initiative of these peo
ple?

Shri Karmarkar: There is no ques
tion of taking initiative. It was spon
sored by Government.

Shri M. S. Gurapadaswamy: May I
know whether any marketing pofisibili- 
ties for Indian goods has been indica
ted by this delegation, and if so, what 
are the marketing possibilities?

Mr. Speaker: I think the report is
awaited by Government*

Shri Karmarkar: I thought the hon. 
Member forgot that the report Is await
ed.

R ev isio n  o r  A llowance.*

•223. Shri Ibrahim: Will the Prime 
Minister be pleased to state:

(a) whether there is any proposal 
to revise the allowances of Foreign 
Service personnel;

(b) if so, the main factors govern
ing the revision; and

(c) the probable recurring and non
recurring expenditure on this scheme?

the Deputy Minister of External 
Affairs (Shri Anil K. Chanda): (a) Yes.

(b) Foreign allowances of officers 
and staff in Missions abroad were fixed 
ad hoc as and when the Missions were 
opened. A corps of Inspectors consist
ing of two senior officers has been set 
up to examine, inter alia, the whole 
question of reflxation of foreign allow
ances on a rational basis. The Ins
pectors have recently returned after an 
on-the-spot study of Missions in Europe, 
Including the United Kingdom, and 
those at Tehran and Karachi and have 
submitted certain proposals «̂ hich are 
under examinatl^.

(c) The financial resull can only be 
worked out after Government have 
taken decisions on the Inspectors’ pro
posals.

Shri S. C. Samanta: May I know 
whether the report subinitted by the 
team that went abroad will be consi
dered by the External Affairs Minis
try or the Finance Ministry.

Shri Anil K. Chanda: The proposals 
are being considered by *the External 
Affairs Ministry in consultation with 
the Finance Ministry.

Shri Jaipal Singh: While this ques
tion of refixation of allowances is being 
considered with regard to the foreign 
service personnel, may. I know whether 
there is going to be any reconsidera
tion or refixation of the allowances in 
regard to the N.E.F.A. cadre also?

Shri Anil K. Clianda: That is a quite 
different matter.

UJ .̂O.
*224. Pandit D. N. Tlwary: Will the 

Prime Minister be pleased to state:

(a) whether it is a fact that on the 
14th December, 1954 the Indian re-t 
presentatives in the United Nations* 
Social, Humanitarian and Cultural 
Committee remained neutral on the 
question of condemnation of forced 
labour; and

(b) if so, the reasons therefor?
The Deputy Minister of External 

Affairs (Shri Anil K. Chanda): (a)
Yes, Sir.

(b) The Government of India Dele
gate abstained from voting because in 
our velw the whole question of forced 
labour had been treated from a poli
tical rather than from the humani
tarian point of view.

Pandit D. N. Tlwary: May I know 
whether the Government of India 
sent its views to the representatives 
there beforehand, or they did it on 
their own initiative?

iShri Anil K. CU«nda: All our dele
gates who are sent to international
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conferences are briefed by the Grov- 
emment of India.

Pandit D. N. Tlwary; What is the 
policy of the Government of India in 
this respect? Apart from the votinK 
in the U.N.O. what is the view of the 
Government of India on this question?

Sbri Anil K. Chanda: We are natural  ̂
It against forced labour In any form 
whatsoever. ,

Shri T. S. A. Chettiar: Did they maKe 
it clear that they were entirely againsi 
forced labour but because of other 
political considerations introduced they 
were silent?

Shri Anil K. Chanda: Yes, Sir. We 
abstained from voting but made a 
statement with regard to the Govern
ment of India's policy on this matter.

P rohibition  In qu iry  Com m ittee  . .

*225. Shri Heda: Will the Minister 
of Planning be pleased to state when 
the Prohibition Inquiry Committee is 
expected to submit their report?

The Deputy Minister of Planning
(Shri S. N. Mishra): The Committee
expect to be able to submit their report 
in about six months.

mm Heda: May I know whether 
this committee is expected to report 
on the extent of success or otherwise 
of prohibition?

Shri S. N. Mishra: Oh, yes. In the 
terms of the Resolution it is already 
embodied that this committee would 
review the experiences gained so far 
and make recommendations for a pro- 
l?ramme of prohibition on a national 
basis.

Shri Dabhi: What progress has the 
committee made? Has it issued any 
questionnaire, has it visited any places 
and has it recorded any evidence?

Shri S. N. Midm: The committee has 
met once. It probably met on the 5th 
and 6th January. It has visited two 
States and set up a sub-committee, 
and also issued a questionnaire.

M ileage  of  R oAoe

*22%. Shri Bandmman Sinfffa: Will
the Minister of Planning be pleased 
to lay a statement on the Table of the 
House showing:

(a) the total mileage of roads cons
tructed so far in the Community Pro
ject Areas and National Extension 
service (i) with the help of voluntary 
contribution and (ii) by other means;

(b) out of this how much has been 
constructed during the current year; 
and

(c)^the names of the States in which 
the work has been carried out?

The Deputy Minister of Planning 
(Shri S. N. Mishra): (a) Total Mile
age of Kutcha and Pucca Roads cons
tructed upto 30th September, 1954 
was 13080, comprising of 11991 miles 
of Kutcha and 1089 miles of Pucca 
roads.

People’s participation is an essential 
pre-requisite of the development pro
gramme. Kutcha roads are to be cons
tructed through voluntary labour, 
Government’s contribution being pro
vided only for the provision of culverts 
and for technical skill. As regards 
Pucca roads, earth work is done by 
voluntary labour.

(b) 9360 miles during the period 
October 1953 to September 1954.

(c) All States.
ftn : 3r«If TP •
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G oo d w ill  M issio n s  to P a k ist a n

*̂ 230. Dr. Ram Subhag Singh: Will 
the Prime Minister b’e pleased to state:

(a) whether any official or unofficial 
Indian Goodwill Missions have vieited

’ Pakistan, or any Pakistan Mission 
visited India after the 26th January, 
1950; ^

(b) if so. how many, and
(c) if not, whether Government pro

pose to send any such Goodwill Mis
sion to Pakistan?

The ParliamenUry SecreUry to the 
Minister of External Affairs (Shri 
Sadath Ali Khan): (a) to (c). Many 
officials as well as non-officials have 
gone to Pakistan from India and have 
come to India from Pakistan during” 
this period. None of the official dele
gations could properly be styled 
‘̂Goodwill Mission”, although good

will is part of every mission or visit

Non-officials have gone from time 
to time in small groups and have 
sometimes styled themselves “Good
will Missions”. We have no correct 
record of these visits.

There is no proposal at present for 
sending a formal goodwill mission to 
Pakistan.

iro ?PT fpi»r f t f i ;  ^
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cffrrf A ^  ^ ^  ^  ^  M m  
^ rm  ^  a  f  ^

R eport of the P h arm aceu tical  En 
q u ir y  C o m m it t e e

*232. Shri V. P. Nayar: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) whether the recommendation 
of the Pharmaceutical Enquiry Com
mittee for the abrogation of the In
ternational Patent Registrations have 
been accepted by Government; and

(b) if so, the action taken thereon?
The Deputy Minister of Commerce 

and Industry (Sliri Kanungo) : (a) and
(b). The recommendations of the 
Pharmaceutical Enquiry Committee 
are under examination and Govern
ment expect to issue a Resolution on 
the subject shortly.

Shri V. P. Nayar: May I know 
whether Government have seriously 
considered the extreme necessity of 
opening up the formula of patents 
especially for medicines?

Shri Kanungo: A Bill on this subject 
has been introduced in Parliament, 
and is under consideration. Further 
consideration of that subject is being 
given.

Shri V. P. Nayar: May 1 know whe
ther Government are aware that in
1952, when a patent law was being 
discussed in this House, the hon. Minis
ter gave an assurance that all patents 
owned by foreigners will be kept
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open, if dtemanded by Indian manu
facturers? May I also know why 
even after the report of the Phanna- 
ceutical Enquiiy Committee which is 
very definite kn its recommendation 
regarding this, no action has been 
taken so far?

Shri Kanungo; Action is being 
taken. The recommendation of the 
Committee its being considered, and in 
the light of the recommendations, 
legislation will have to be undertaken 
by Parlilament.

Shri V. P. Nayar: Could we know
whether the position of foreign-owned 
patents which are operating in India 
has changed ?ince the last law has 
been promulgated?

Shri Kanungo; The number of pa
tents owned and registered in foreign 
countrites has certainly increased to 
some extent.

R iver Survey

*233. Shri S. C. Samanta: Will the 
Minister of Irrigation an0 Power be
pleased to state:

(a) the names of the rivers in 
India which have so far been sur
veyed by the Bureau of Flood Con
trol under the Economic Commissibn 
for Asia and the Far East;

(b) whether any Indian personnel 
were associated with the Bureau dur
ing their fleld trips in India;’ and

(c) the main suggestions of the 
Bureau that may be helpful to our 
dealing with flood control in India’

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) to (c). 
A statement giving the requisite infor
mation is laid on the Table of the 
House [See Appendix II, annexure 
No. 27].

Shri S. C. Samanta: In the state
ment, I find that at the request of the 
Orissa Government, with the help of 
an Indian expert, preliminary Investi
gation was made. May I know whe

ther this Bureau do not take up any
work unless requests come to them 
from the different States?

Shri Hathi: Actually, this Bureau do 
not take any such yrotk. This is a 
Bureau where information Js ex
changed, and discussions held, on the 
technical data which have been 
received from the different member 
countries.

Shri S. C. Samanta: May I know
what were the reviews made by this 
Bureau in regard to the six rivers 
mentioned in this statement?

Shri Hathi: The Bureau could rot 
generally tnake one review ft>r each 
of these six rivers, but each river has 
been dealt with and reviewed sepa< 
rately, having regard to the course of 
the river, the data collected, and what 
woriu are carried etc. It is not possi
ble to give in one or two sentences a 
whole review of various river?,

Shri S. C. Samanta: May I know 
whether any Indian expert is at pre
sent associated with thlAs Bureau?

Shri Hathi: Mr. Kapoor, an Indian 
Engineer is already on the Staff of the 
Bureaut* But actually each country 
does not send its expert permanently. 
When there are conferences, our re
presentatives attend them for discu* 
sions.

COITON PlECeOOODS
•234. Th. Jogal Kiahore Sinha: WIU

the Minister of Commerce and Indus
try be pleased to state:

(a ) the total quantity and value o f  
m ill-m ade cotton  plecegoods exported  
during the year 1954;

(b )  w hether it is a fact that the e x 
ports w ere m uch below  the target 
fixed fo r  the year;

( c )  If so, the reasons therefor; and
(d ) the steps that G overnm ent have 

taken o r  propose to  take to Increase 
the export?

had by lliat time letirod and oome back to Inaii>
MO LSD. * -
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ami tadMHry (8M  KaMOifo): <a)
804.59 million yardte valued at 
Rs. 5814.59 lakhs.

(b) and (c). The PlancUî E Commis- 
iion ^visai^d an ex|K)Ft target at 
1,000 miUion .yardls fram 1953 onwar4$. 
Havitai regard to the competition in 
our axport markets and Increasicag in
ternal demand, an increase ol murt 
than 200 million yards in exports 
over the preceding year’s export of 
593 million yards is considered sfi(tis- 
factory.

(d) Government are watching the 
trend of exports. Besides, they have 
recently set up the Cotton TextiAes 
Export Promotion Council for explor
ing ways and means of increasing the 
exports of Indian c<Jtton piecegoods.
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*235. Shrimati Taifceriiwari Slnha:
Will the MinHster of Comnmee and 
Iiiduatry.be pleased to state;

(a) whether matters conoernii^ the 
tea prices and the possibilities of 
quick movements of expovt 4IUQta 
were discussed with Mr. A. R. W. 
Low, Minister of State for the U. K.

Awri Asmoer^ 2xS
aoard oi Trade, dutMug his visit to 
Delhi recently; and *

(b) if so, Whether any decision to 
increase the export quota of tea has 
been taken as a result of the discus* 
slons?

The Minister of Commerce (Shri 
Kvrmatkar): (a) and (b). Discus-
rtcns with Mr. Low were confldent%l 
and it will not be in the public inter
est to disclose any information on 
the subject.

Shrimati Tarkeshwarl Sinha: May I
know the difference between the price 
at which the Indian tea is exported 
from India, and the price it fetches 
in the London market?

Shri Karmarkar: That »  a good 
question, but it does not arise out of 
this. I am not ready with that ans- 
wep. .

Shrimati Tarkeshwarl Sinha: There 
is no question that arises out of thife, 
because it ’has been stated that every
thing is kept confldeatial. Then, how* 
are we to know what to ask?

Mr. #peater: The better course is 
not to ask.

Shrimati TarkecAiwari Sinha: May I
know whether the hon. Minister of 
Commerce and Industry has given an 
assurance to Mr. Low that India will 
cooperate with U. K. in bringing 
down the level of pcioes of tea?.

ShiH Kamuaicar: That is an intelli
gent way of askiiig another supple
mentary. wliich I have already stated 
does dot arise.

C entral B oard op Industkiss 
*236. Shri K. C. Sodhia: Will the

Minister of Production be pleased to 
state:

(a) the progress made with regard 
to the creation of a Single Central 
Board for Industries as recommended 
on page 161 of the Five Year Plan 
Progress Report for 1953-54; and

(b) what will be the n̂ain funr-. 
tlons of this Board and what bodies'
It will s u » la n t ?

The MlnMw -ft Fniaeam  (Shri* 
K. .C. KeUdy): (a) The praposal t<?
constitute a singli Central 'Board fo'^
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State Undertakings was examined! by 
the Boards of Directors of different 
State Undertakings and their views 
were communicated to Government. 
Inasmuch as several Ministries of the 
Government of India have industrial 
Undertakings under their control, the 
matter was also discussed by the 
Committee of Secretaries of different 
Ministries dealing with economic sub
jects. Government have not yet con
sidered the opinion of the Secretaries’ 
Committee.

(b) Does not arise.

Shri K. C. Sodhia: Is the proposal 
coming to fruition before the end of 
the first Five Year Plan?

Shri K. C. Reddy: It is hoped that we 
will be able to come to a decision well 
before that period.

Shri K. C. Sodhia: What is the 
function of the contemplated Board?

Shri K. C. Reddy: The answer has 
already been given under part (b ). It 
does not arise at present.
. .Shri K. C. Sodhia: What for are the
recommendations considered?

Shri K. C. Reddy: To arrive at a 
proper decision.

A id to P unjab

*238. Shrimati Rena Chakravartty:
Will the Minister of Commeroe and 
Industry be pleased to state:

(a) whether the Government of 
Punjab have asked for financial aid 
from the Centre for helping industries 
in the State;

(b) if so, the names of the indus
tries that are to be so helped; and

(c) whether the Centre has taken 
any decision on the same?

The Deputy Minister of C<Nnmeroe 
and Industry (Shri Kanungo): (a) Yes» 
Sir.

(b) Silk, Handloom, Cottage Indus
tries & Handicrafts and small Scale 
Industries.

(e) A statement showing the

amounts of loans and Grants-in-aid 
sanctioned during 1954-56 for these 
industries is placed on the Table of 
the House. [See Appendix II, anne- 
xure No. 28].

Shrimati Renu Chakravartty: May I
know what is the basis on which these 
loans or grants are made? Are the 
institutions asked to send in their de
mands or are they made through the 
State after the demands are put in 
by the State?

Shri Kanungo: All these demands 
are from the State.

ShrimaU .Renu Chakravartty: My
question was, what is the method of 
asking people to put in their requests? 
Is it notified that anybody can ask for 
it or is it that there is an ad hoc 
governmental machinery through 
which they have to ask?

Shri Kanungo: The departments of 
Industries of the various States pre
pare their own schemes, and institu
tions which are not owned by Govern
ment—may be grants-in-aid or private 
institutions—if they have any schemes, 
they put them up through the State 
Governments.

Shrimati Renu Chakravartty: May I
know if any part of these funds has 
been allocated for marketing these 
goods?

Shri Kanungo: Yes. In the hand- 
4oom scheme, there are some market
ing proposals also »

H andicrafts P roducts

*239. Shri Sarangadhitf Das: Will 
the Minister of Commerce and Indus
try be pleased to state:

(a) whether the attention of Gov
ernment has been drawn to the ad
verse effect of railway freight on the 
price of handicraft goods;*

(b) whether it is a fact that the All 
India Handicrafts Board have reoDm> 
mended a reduction of 50 per cent, in 
the rates of railway freight; and

<c) if so, the action Government 
have taken or propose to take in the 
matter?
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The Deputy Minister of Commerce 
and Industry (Shri Kanungo): (a) to
(c). A repi^esentation has recently 
been made to Government by the All- 
India Handicrafts Board that there 
should be a reduction in railway 
freight rates in respect of handicrafts 
goods. This is under examination.

Shri Sarangadhar Das: May I know 
whether Government have gone into 
this question of changing the freight 
structure so that Indian industries as 
well as handicrafts will get preference 
over imported goods?

Shri Kanungo: I suppose that is a 
very broad question and should be 
addressed to the Railway Ministry.

S a m pl e  S urvey of L istening

>̂ 240. Shri D. C. Sharma: Will the 
Minister of Information and Broad
casting be pleased to refer to the reply 
given to starred question No. 1311 on 
the 17th December, 1954 and state:

(a) how many reports of the 
Sample Survey of Listening conduct
ed by the Listener Research Units of 
the All India Radio have been re
ceived; and

(b) how many of these have been 
considered and the main decisions 
taken thereon?

The Minister of Information and 
Broadcasting (Dr. Keskar): (a) Dur
ing the last five years 74 sample sur
veys have been conducted by the 
Listener Research Units of All India 
Radio and their reports have been re
ceived.

(b) Excepting four surveys, the rest 
were all conducted station-wise and 
were applicable to the problems of the 
stations and regions and to the lis
teners covered by the stations. The 
factual findings and other conclusions 
which emerged from all the reports 
have been taken into account as and 
when they were received and are kept 
in view while planning programmes 
and organisation. No comprehensive 
summary of ftll-India character based 
on such findings and conclusions has 
been made.

Shri D. C. Sharma: May I know 
how many of these reports dealt with

problems arising out of listening in 
rural areas?

Dr. Keskar: I would require notice 
to give the number, but quite a large 
part was meant for rural listeners.

Shri D. C. Sliarma: May I know 
if these reports are classified accord
ing to the various items of programmes 
undertaken by the radio stations or by 
some other method?

Dr. Keskar: They are classified ac
cording to items, and, as the hon. 
Member appears to be interested in 
rural programmes, I might inform him 
that as a result of listeners research 
in rural areas, considerable changes in 
the rural programmes have been 
brought about.

Shri D. C. Sharma: May I know
if the Ministry has received any sug
gestions with regard to the pro
grammes about music from the sample 
surveys?

Dr. Keskar: Yes.
Shri Veiayudhan: May I know whe

ther the re-introduction of film music, 
as is reported in the Press, is as a 
result of these sample surveys?

Dr. Keskar: This has nothing to do 
with the sample surveys, and my hon. 
friend is under a misconception in 
asking if there is any re-introduction 
of film music. I have explained on 
the floor of the House many times 
that there has been no ban on film 
music, and film music has been conti
nuing there, though probably in a res
tricted form.

P ow er  to D elhi

*241, Shri L, N. Miidira: Will the 
Minister of Irrigation and Power be
pleased to state whether there will be 
any difference between the cost of 
power to be supplied to Delhi by the 
Power Houses at Nangal and the cost 
at present?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): The power 
supply agreement between the Punjab 
P. W. D., Electricity Branch, and the 
Delhi State Electricity Board has not
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yet been finabsed; the Delhi State 
Electricity Board are considering the 
rates offered by the Punjab Govern
ment. It is, therefore, not possible at 
this stage to give an indication of the 
difference between the existing and 
future rates of supply.

Shri L. N. Mishra: We are supplying 
power from the DVC to Calcutta and 
from Nangal to Delhi. May I know 
whether any attempt has been made 
to maintain uniformity as regards rate 
of payment, terms and conditions of 
supply etc., in respect of power suppli
ed by all the river valley projects?

Shri Hathi: Attempts are being 
made, but the rate will depend upon 
the cost of generation at each parti
cular project.

Shri L. N. Mishra: As regards Nan
gal, who is going to pay the recurring 
cost in regard to supply of powerT 
Will it be paid by the Delhi people 
or the Nangal people?

Shri Hath!: The actual generation of 
power that is, management for the 
project, will continue to remain with 
the authorities themselves.

Steel P lant

•242. Shri Tushar Chatterjea; Will 
the Minister of Production be pleased 
to state:

(a) whether the British proposal 
to set up a steel plant in India has 
been received cflficially;

(b) if so, whether the terms and 
conditions have been finalised; and

(c) when the agreement is likely to 
be completed?

The Minister of Prodactlon (Sliri 
K, C. Eeddj): (r) to (c). A proposal 
has been received on behalf of the 
British Government offering collabora
tion of British interests, in the set
ting up of an Iron and Steel Plant by 
the Government of India and to send 
® Technical Team here in this connec
tion. An invitation in general term for 
the Technical Mission to come under

the Colombo Plan has recently been 
extended by the Government of India.

Shri Tushar Chatterjea: Is it a fact 
that the technical experts are coming? 
If so, when are they coming?

Shri K. C. Reddy: The exact date 
has not yet been decided. The terms 
of reference for this Mission and cer
tain other matters are under negotia
tion between the Government of 
India and the representatives of the 
Government of the United Kingdom. 
So it is only after the negotiations are 
completed that we can say as to when 
exactly they would be coming.

Sliri Tushar Chatterjea: Could we 
get any information from Government 
about the location of the plant?

Shri K. C. Reddy: It is too early to 
discuss about the location of the plant.

Shri K. K. Basu: May I know whe
ther any offers have been received 
from any other country? If so, what
are those?

Shri K. C. Reddy: I would* suggest 
to the hon. Member to put a separate 
questiK̂ n regarding this.

Shrimati Tarkeshwari Slnhar May I
know whether Government have made 
up their mind as to whether global 
tenders will be invited after an 
agreement is reached with the U. K. 
Government or whether the supply of 
the steel plant will be confined to the 
United Kingdom?

Shri K. C. Reddy: That is one of the 
important aspects regarding which 
negotiations are going on.

Shri G. P. Sinha: May I know
whether the Production Minister has 
stated somewhere that the new steel 
plant will be located in Bihar?

Shri K. C. Reddy: No, it will be
either in Bihar or in Bengal or some 
other suitable place.
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R ural Housing

•243. Shrl Achuthan: Will the Min
ister of Works, Housing and Supply be
pleasea to state:

(a) whether any prublicity has been 
given to the Low Cost Housing 
scheme in rural areas; and

(b) if so, in what manner?
The Minister of Works, Housing and 

Supply (Sardar Swaran Singh): (a)
and (b ). Presumably the Hon’ble 
Member is referring to the Low In
come Group Housing Scheme. This 
scheme is being administered by the 
State Governments, who will undoubt
edly publicise it to the extent neces
sary, in the light of funds available 
to them under the Scheme and the 
over-crowded areas in the States.

Shrl Achuthan: May I know what 
will be the percentage of savings if 
this scheme is adopted in our fural 
areas?

Sardar Swaran Singh: 1 must confess 
that I did not follow the import (>f 
this question. I do not know whrt is 
the savings to which the hon. Member 
is referring.

Shri Achuthan: The lesser exnerdi- 
ture that would be entailed if the 
buildings are constructed as per this 
scheme.

Mr. Speaker: His point seems to be 
that instead of constructing the build
ings ordinarily without the helo of this 
scheme, what will be the savings if 
they put them through this scheme.

Sardar Hukam Singh: The difflcuHy 
is this. The questioner wants to know 
about Low Cost Housing and the 
Minister is answering about Low In
come Group Housing.

Sardar Swaran Singh: I do not think 
there is any confusion because there 
is no such thing as Low Cost Housing 
Scheme as such. I have already indi
cated in my reply that the scheme is 
Low Income Group Housing Scheme 
and so far as this scheme is concerned, 
ft is a scheme for extending flnancla'

assistance to the prospective builders 
of houses. The extent of saving de
pends upon the individual house 
builder. It is for him to design with
in certain particular limits and to de
cide upon the agency of construction, 
the material to be used and all that. 
Really, there is nothing inherent in 
the scheme itself directed towards 
reducing costs. ■

Shri Achuthan: le the Government 
aware that there was an exhibition in 
Delhi about Low Dost Housing arrange- 
ed by the Ministry of Works Housing 
and Supply?

S econd F iv e  Y ear P lan

♦244. Shri Anirudha Sinha: Will the 
M nister of Planning be pleased to 
refer to the reply given to siarred 
question No. 39 on the 15th November, 
1954 and state:

(a) the names of the other State 
Governments which have submitted 
their proposals for industrial develop
ments for industries in the Second 
Five Year Plan; and

(b) the nature of their proposals?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) (1) Madhya 
Pradesh, (2) Andhra, (3) Punjab, (4) 
Travancore-Cochin, (5) Madhya 
Bharat.

(b) A statement indicating the pro
posals received from the State Gov
ernments is placed on the Table of the 
House [See Appendix II, annexure 
No. 29].
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Shfi L. N. Mlshra: I want to know 
whether the States have generaUy 
recommended for the location of small-
scale industries or large-scale indus
tries also in their Slates?

Shri S. N. Mishra: That should be 
quite obvious from the statement laid 
on the Table of the House and I 
would better leave it to the hon. Mem
ber to draw his own inference.

Steel P lant

*245. Shri Jethalal Joshi: Will the 
Minister of Production be pleased to
state;

(a) whether in the wake of the
Indo-Soviet agreement for the loca
tion of a steel olant in Madhya Pra
desh, a team of Indian Experts will 
visit the U.S.S.R.;

(b) if so, the personnel of the Team; 
and

(c) the manner in which the finan
cial burden is distributed between the 
Centre and State Government so far 
as the location of this plant is con
cerned.

The Minister of Production (Shri 
K. C. Reddy): (a) the Agreement con
tains a provision for the reception by 
the U S.S.R. of one or more Indian 
delegations before and/or after the 
submission of the detailed Project 
Report for the establishment of the 
Steel Works.

(b) no decision regarding the com
position of the delegations has been 
taken.

(c) The Steel Plant is being set up 
by the Government of India and will 
be owned and managed by the Gov
ernment of India or by an organisa
tion authorised by the Government of 
India. As such the question of shar
ing of the financial burden with the 
State Government does not arise. The 
Government of Madhya Pradesh hâ  
however undertaken to make State 
lands required for the location of the 
Steel Plant available free of cost and 
to bear any cost in excess of a guaran-
661 LSD

teed ceiling for privately owned lands. 
They have also guaranteed (i) an 
adequate and continuous water supply, 
as required for the Steel Plant, at 
rates to be mutually agreed upon and
(ii) prior claim on all unleased mining 
concessions in respect of raw materials 
required for the project.

Shri Jethalal Joshi: May I know 
what are the terms of the agreement 
which the Soviet Government have 
to carry out?

Shrt K. C. Reddy: I would like to 
refer the hon. Member to the copy 
of the agreement which I am pre
sently placing on the Table.

Shri Jethalal I understand
that the whole scheme is for about 
Rs. 77 crores. Will the hon. Minister 
split the whole amount and give the 
estimates of costs of coiwtructioi^ 
cost of importing the machinery and 
the amount of working capital?

Shri K. C. Reddy: I am afraid the 
hon. Member is going into the ques
tion too far in a detailed manner. 
This is not the proper time to answer 
the specific points he has raised.

Shri Joachim Alva: Was the So
viet offer the first in the field and 
the British followed thereafter, and 
may I know from the hon. Minister 
whether the British ever made a pro
posal offering us fullest co-operation 
and equality in the production of 
steel?

Shri K. C. Reddy: It is true that as 
a time sequence the British did 
not make the offer till after the So
viet agreement went through or the 
Soviet offer was made. But, as re
gards the other point raised, it is a 
matter of inference.

Shrlmatl Tarkeshwart SInha: May
I know why the Government did not 
send any observers from this count
ry to the Soviet Union to see the 
working of the steel plant there be
fore arriving at an agreement?

Shri K. C. Beddy: It is only a pre
liminary agreement. We are now
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taking steps to send out our techni
cal team or teams to Soviet Russia 
for the purpose the kon. Member has 
mentioned.

Shri N. B. Chowdhury: May I know 
whether we can have an idea of the 
time when the work will start?

Shrl K. C. Reddy: The time is
specifically mentioned in the agree
ment.

Competent OriracERs

*246. Sardar Akarpuri: Will the
Minister of RehabUitation be pleased 
to state whether it is a fact that Gov
ernment propose to abolish the posts 
of Competent Officers and entrust their 
duties to Revenue Officers in Tehsils?
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Mr. Speaker: The point is, it is true 
that the Revenue Officers allot the 
land which is vacated. But, the duty 
of vacating the land is that of the 
Competent Officers. Have Govern
ment considered that point of view to 
expedite the work of vacating the 
property so that it can be allotted by 
the Revenue Officers?

4o ; 3prn ^  *}fspr m
'PPT frt insr?
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Export o r  Husked R ice

•247. Shri Sadhan Gupta: Will the 
Minister of Commerce and industry
be pleased to state the reasons for 
liberalising the export of husked rice 
and for the reduction of the export 
duty thereon?

The Deputy Minister of Commerce 
and Industry (Shrl Kannngo): With
the return to normal conditions, the 
pre-war pattern of trade was allowed 
to be re-established. In the pre-war 
period India was both an exporter 
and importer of rice.

The export duty was imposed when 
there was a wide margin between 
internal and external prices. With 
the fall in world prices, the duty of 
20 per cent ad valortm could not be 
sustained and had to be reduced to 
the pre-war level of 2 annas 3 pies 
per maund.

Shri Sadban G«pta: May I know 
whether this liberalisation of export
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is due to the view that there Is sur
plus really and, if so. whether the 
Government is aware that the sur
plus represents more the deficit of 
purchasing power than surplus of 
foodgrains?

The Minister of Commerce (Shri 
Karmarlcar): We considered the whole 
matter and in view of the present 
easier supply we thought that the 
pre-war pattern of both imports and 
exports might be resorted to. What 
we have done is only to allow a 
trickle of exports. The maximum 
would be 2 lakhs tons of which sales 
to the extent of 74*050 only have been 
regiisterecj.

WRITTEN ANSWERS TO QUES
TIONS

S y n t h e t ic  P etr ol

♦208. Shri Jhnlaji Sinha: Will the 
Minister of Production be pleased to
state:

(a) the present position in regard 
to the production of synthetic petrol 
in the country; and

(b) whether any of the States have 
approached the Central Government 
for help in the installation of synthe
tic petrol plants?

The Minister of Production (Shri 
K. C. Reddy): (a) Government have 
agreed in principle to the setting up 
of a synthetic oil plant in the count
ry and as a preliminary to this have 
decided to obtain the necessary pro
ject reports from one or more firms 
of international repute.

(b) No. There was, however, an 
approch made in 1948 by a private 
corporation in Orissa through the 
Government of Orissa.

S l u m  C learance  (B an g a l o r e )

*209. Shri KeahaTaienffar: Will the 
Minister of Works, Honiiiiif and Sup
ply be pleased to refer to the reply 
given to Starred Question No. 806 
on the 3l8t August. 1954 and state:

(a) whether the Mayor of Banga
lore has submitted any revised 
scheme for clearance of slums in the 
city; and

(b) if so, the nature of financial 
assistance sought and the terms and 
conditions of the loan, if any, pro
posed to be granted?

The Minister of Works, Hoaainf 
and Supply (Sardar Swaran Singh):
(a) Not yet.

(b) Does not arise.

F lood  C o n tr o l

*211. Shri Amjad AU: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the amount sanctioned for de
fraying the cost of protective mea
sures to be undertaken for saving 
Dibrugarh and some other towns from 
the ravages of the Brahmaputra 
river;

(b) when the actual flood control 
measures in the region will begin; 
and

(c) whether the technical details of 
the control works have been 
thoroughly checked by the experts?

The Deputy Minister of Irrigation 
and Power (Shri Hathl): (a) No
amount has so far been sanctioned by 
the Government of India for the pur
pose.

(b) Work has already been com
menced and is in progress.

(c) Yes, Sir.

F lood  C o n t r o l

*213. Shri BIshwa Nath Roy: Will 
the Minister of Irrigation and Power 
be pleased to state the steps taken 
for controlling the floods of rivers 
Gandak, Rupti and Ghagra in East 
U.P. and North Bihar?

The Deputy Minister of IMgmtloa 
and Power (Shri Hath!): In Uttar
Pradesh, construction of bunds along 
the Gandak Rapti and Ghagra rivers
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is in progress. In addition, small 
reservoirs on the Rapti are also 
under construction.

In regard to Bihar, the position is 
that proposals are under considera
tion of the State Government for fil
ling up the gaps in Champaran em
bankment on the left bank of the 
river Gandak and improving about 
10 miles of the Saran embankment 
along the right bank of the river.
M ee t in g  o f  th e  P r im e  M in is t e r s  o f  

I n d ia  a n d  P a k is t a n

*214. Shri Krishnacharya Joshi: 
Will the Prime Minister be pleased 
to state:

(a) whether it has been finally 
agreed to hold a meeting of the 
Prime Ministers of India and Pakis
tan in March, 1955;

(b) whether any conference of 
officials of India and Pakistan will 
also be held before the meeting of 
the two Prime Ministers;

(c) whether all outstanding issues 
between the two countries will also 
be discussed; and

(d) whether Karachi has been fixed 
as venue of the meeting?

The Parliamentary Secretary of the 
Minister, of External Affairs (Shri 
Sadath Ali Khan): (a) to (b). Yes, 
Sir. The meeting of the Prime Minis
ters will be held in New Delhi, while 
the meetings of the Steering Commit
tees, consisting of officials of the two 
Governments, will be held in Karachi 
and in New Delhi.

G oa

' *219. Shri Raghunath Sftngh: Will
the Prime Minister be pleased to 
state whether it is a fact that post 
Offices in Goa have been directed by 
the Portuguese authorities not to 
effect delivery of literature general
ly coming from India?

The Deputy Minister of Externa! 
Affairs (Shri Anil K. Chanda); The
Government have seen reports in 
the press, which the Portuguese Le
gation have denied, that secret ins

tructions have been issued to post 
offices, in Goa to stop the distribution 
of Prime Minister’s speech in the 
Foreign Affairs Debate and other li
terature received from the Consulate 
General of India, Goa.

C e n t r a l  B o ard  o f  F i l m  C e n so r s

♦221. Shri B. D. Shastri: Will the 
Minister of Informatlpn and Broad
casting be pleased to state:

(a) whether it is a fact that all 
the Regional Censor Boards are pro
posed to be dissolved and their work 
transferred to the Central Board; and

(b) if so, the reasons therefor?
The Minister of Information and 

Broadcasting (Dr. Keskar): (a) No,
Sir.

(b) Does not arise.
B hakra -Nangal P roject

*222. Shri R. N. Singh: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the estimated cost of 
the Bhakra-Nangal Project has been 
revised recently;

(b) if so, what is the revised esti
mated cost;

(c) how much expenditure has been 
incurred so far; and

(d) by what time the Project is 
expected to be completed?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) Yes.
Sir.

(b) Rs. 157.39 crores. The revised 
estimate is under the consideration 
of the Bhakra Control Board. '

(c) Rs. 99 crores upto the end of 
Nov., 1954.

(d) By the end of 1959.
Co sm ic  R ay  R esearch L aboratory

COotacamund)

*227. Shri S. K. Rasmi: Will the
Prime Minister be pleased to state:

(a) whether any decision has been 
taken regarding the setting up of a
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Cosmic Hay Research Laboratonr at
Ootacamund;

(b) whether the building for the 
purpose has been acquired; and

(c) when is the Laboratory ex
pected to start work?

The Prime Minister and Minister 
of External Affairs (Shri Jawaharlal
Nehru): (a) to (c). The Government 
of India have taken no decision to 
set up a Cosmic Ray Research Lab
oratory at Ootacamund though se
veral sites in Ootacamund were vi
sited by Chairman of the Atomic 
Energy Commission last summer with 
a view to ascertaining their suitabi
lity for a cosmic ray station in South 
India.

The Tata Institute of Fundamental 
Research is carrying out some high 
altitude cosmic ray experiments at 
Ootacamund. The equipment is lo
cated in the Gate House Quarters at 
Raj Bhawan, which have been placed 
temporarily at the disposal of the 
Institute through the personal interest 
of the Governor of Madras.

M ahe CniZENS

*228. Shri Punnoose: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that res
trictions on the civil liberties etc. of 
about 50 nationalist workers in Mahe 
have not yet been removed by Gov
ernment;

(b) whether it is a fact that they 
are being proceeded against for their 
political activities during the pre- 
Jî erger movement; and

<c) if so, the reasons therefor?
^ e  Parliamentary Secretary to the 

Minister of External Affairs (Shri 
Sftdath All Khan): (a) to (c). There 

no restrictions on civil liberty 
in the entire state of Pondicherry 
including Mahe. The Hon’ble Mem- 

tt most probably referring to 
^rtain old judgements of conviction

passed in absentia in 1950 by the 
former Frendi India Government 
against some nationalists* leaders of 
Mahe for their political activities 
against the French Administration. 
All these judgements have since been 
quashed.

Em plo ym en t

*229. Shri BibhuU Mishra: Will the 
Minister of Planning be pleased to 
state:

(a) whether Government have 
planned for full employment through 
the development of the self employ
ment sector of the National economy;

(b) if so, the nature of the plan; 
and

(c) within what period the entire 
unemployment problem is expected 
to be solved?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) No.

(b) Doeis not arise.
(c) Does not arise.

G oa

•231. Shri Madhao ReddI: Will the 
Prime Minister be pleased to state:

(a) whether it is a fact that the’ 
Portuguese Government have released 
all Satyagrahifl arrested for entering 
Goa;

(b) whether Government have re
ceived any note from the Portuguese 
authorities about this; and

(c) if so, how many persons have 
actually been released?

The Deputy Minister of External 
Affairs (Shri Anil K. Chanda): (a)
to (c). On the 14th and 15th January,
1955, fifty seven Satyagrahis, who 
had been in detention in Goa with
out trial, were released and sent ac
ross the border into India. Prior 
information was given in a note from 
the Portuguese Legation.
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Second F ive Y ear  P la n

*237. Kumari Annie Masearene:
Will the Minister of Planning be 
pleased to refer to the reply given to 
starred question No. 846 on the 17th 
December, 1954 and state:

(a) whether any further schemes 
have been recommended by the Tra- 
vancore-Cochin Government to be in
cluded in the Second Five Year Plan; 
and

(b) if so, how many of them have 
been accepted?

The Deputy Minister of Planning 
(Shri S. N. Mishra): (a) Yes, Sir.

(b) The proposals are under tech
nical examination. They will be con
sidered when the State’s second five 
year plan is examined by the Plan
ning Commission.

S teel  P l a n t

*248. Shri Sivamurthi Swami: Will 
the Minister of Production be pleased 
to state: ^

(a) whether Government had sug
gested to the Russian specialists in 
iron and steel industry to visit Son- 
dur and Hospet in Bellary District of 
Mysore State so that they can study 
the possibilities of establishing iron 
«nd steel plants near about Tunga- 
bhadra Project; and

(b) if so, the opinion of the Rus
sian specialists regarding the possibi
lities of starting iron industries in 
that area?

The Minister of Production (Shri
K. C. Reddy): (a) Relevant data
regarding the establishment of a
Steel Plant in the Mysore State was 
obtained from the Mysore Govern
ment and placed before the Russian 
Steel experts. The Russian experts 
also visited Bangalore and Bhadrava- 
ti and held discussions with represen
tatives of the Mysore Government 
and their experts. The need for 
visiting Sondur and H o ^ t did not 
rriae.

(b) The Russian experts as well as 
the Mysore Government experts ar
rived at the unanimous opinion that 
direction of a Steel works of mode
rate size at Hospet is dependent upon 
the successful working of the lignite 
deposits in South Arcot. As steel 
making with the use of lignite on an 
industrial scale has not yet been 
undertaken anywhere, it would be 
necessary to watch the results of a 
small pilot plant before undertaking 
full scale exploitation of lignite for 
steel making.
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•250.

C a n a l  W ate r  D is p u t e

r Shri S. N. Dam 
\  Shri D. C. Sharma:

Will the Minister of Irrigation and 
Power be pleased to state:

(a) the total expenditure incurred 
by India since representatives o f 
India, Pakistan and the World Bank
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began discussing arrangements lor
the future use of the waters of the 
Indus River system;

(b) the number of officials sent 
abroad for the purpose; and

(c) whether any definite conclusion 
has been reached and agreement 
arrived at on the issue?

The DeiMitY Minister of Irrigation 
and Power (Shri Hathi): (a)
Rs. 7,34,900.

(b) 46 officers and other staff.
(c) The talks axe continuing on 

the basis of the Bank's proposal 
made in February, 1954.
D isplaces P ersons Compensation  A ct

*251. Sardar Hukiyn Singh: Will
the Minister of Rehabilitation be 
pleased to state:

(a) the number of revision peti
tions filed by the Displaced Persons 
so far against the orders issued In 
respect of their claims under the 
Displaced Persons Compensation Act; 
and

(b) the number of such cases as 
had to be adjourned sine die on 
account of the failure of the Claims 
Branch of the Chief Settlement Com
missioners’ Office, Delhi to send the 
files and records of the claims already 
decided?

The Deputy Minister of Reliabi- 
liUUon (Shri J. K. Bhonsie): (a) 25.

(b) Nil.
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South A frican Immigrants Regulation 
Amendment A ct

•258. { ShH Dabhi:
Shri M. L. Dwivedi:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that South 
Africa has under the provisions of 
the Immigrants Regulation Amend
ment Act Ot 1953 which comes into 
force from 1-1-55, in contravention 
of the Smuts-Gandhi Agreement  ̂
prohibited the Indians living in 
South Africa from bringing over 
their wives and children living in 
India; and

(b) if so, whether there is any 
likelihood of the South African Gov
ernment withdrawing the restriction?'

The Deputy Minister .of External’ 
Affairs (Shri Anil K. Chanda):
Yes. The relevant clauses of tiie 
Immigrants Regulation Amendment 
Act of 1953 prohibiting entry of 
certain categories of wives and chil
dren of persons of Indian origin in 
South Africa actually came into force 
with effect from the 5th Octobeiv
1953.
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(b) In accordance with the reso
lution recently passed by the U.N. 
General Assembly efforts are being 
made to enter into direct negotiations 
with the Government of the Union 
of South Africa to discuss the 
general question of the treatment of 
persons of Indian origin in South 
Africa. If these efforts succeed, the 
discussions will include the question 
of the removal of the ban on the entry 
of wives and children of persons of 
Indian origin into South Africa.

E x t e r n a l  P u b l ic it y

•254..Shrl A. N. Vldyalankar; Will 
the Prime Minister be pleased to 
state:

(a) whether it is fact that many 
of the Indian Embassies abroad are 
not supplied with sufficient informa
tion material on India;

(b) if so, the steps taken in the 
matter; and

(c) the present arrangements and 
mormal procedure to replenish infor- 
imation libraries abroad?

The Deputy Minister of External 
Affairs (Shri Anil K. Chanda): (a)
to (c). A note giving the necessary in
formation about the present arrange- 
Tnents and normal procedure is 
placed on the Table of the House. 
{See Appendix II, annexure No. 30],

We have received no complaints 
about the information or literature 
supplied being inadequate. In this 
matter, however, there is always a 
possibility of varying opinions as well 
as of improvement. Special atten
tion is being paid to this matter with 
a view to supplying all suitable pub
lications of the Government to Indian 
Missions abroad.

ArRO-AsiAN C onference 

Shri G. P. Slnha:
2̂55.  ̂ Shri Heda:

Seth Govlnd Das:
Will the Prime Minister be pleased 

to state:
(a) the names of the countries

which have agreed to attend the 
Afro-Asian Conference; and

(b) the number of countries which 
will attend the said Conference as 
observers?

The Deputy Minister of External 
Affairs (Shri Anil K. Chanda): (a)
Invitations to the Asian-African 
Conference were issued by the In
donesian Prime Minister on behalf 
of the sponsoring countries and the 
acceptances will also go to him in the 
first instance. The Government of 
India have not yet been informed of 
the response to these invitations, but 
according to Press reports most of 
the countries invited have already 
accepted. •

(b) There will be no observers at 
the Conference.

M ee t in g  o f  the  P r im e  M in is t e r s  of  
I ndia  and  P a k is t a n

*256. Shri Krishnacharya Joshl; 
Will the Prime Minister be pleased 
to state;

(a) whether all the outstanding 
issues including the Kashmir issue 
will be discussed at the meeting of 
Prime Ministers of India and Pakis
tan to be held in March 1955; and

(b) if so, whether any informal 
meeting was held between the two 
Prime Ministers at Bogor?

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
Sadath All Khan): (a) No specific
agenda has been laid down for the 
meeting of the two Prime Ministers. 
It is, however, proposed to discuss 
various issues affecting Indo-Pakis- 
tan relations.

(b) No discussions took place bet
ween the Prime Ministers of India 
and Pakistan #  Bogor on Indo-Pakis- 
tan issues.
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In o ia m s  zn  K j s n y a

r AnUad All:
\Shrlmat: 11a Palckoadlmry:

Will the Prime Minister be pleased 
to state:

(a) whether Sri Jaswant Singh, an 
X̂ dfian Barrister ol Nairobi hag been 
served with an order of the Principle 
Immigration officer Kenya not to 
€nter Kenya and has been declared 
a prohibited immigrant;

(b) whether any reason has been 
assigned for such an order; and

(c) the steps taken in the matter?
The Parliamentary Secretary to the 

Minister of External Affairs (Shri 
Sadath Ali Khan): (a) Yes.

(b) No. • ^
(c) The matter is under considera

tion.
I n d ia n s  i n  M a l a y a

*268. Shri Radha Raman: Will the 
Prime Minister be pleased to state:

(a) whether a deputation of Mala
yan Indian Congress met him on his 
way back from Djakarta to discuss 
some matters relating to Indian Na
tionals in Malaya;

(b) if so, the nature of matters dis
cussed; and

(c) whether any discussion was held 
about their nationality in future?

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
Sadath AU Khan): (a) to (c). The 
Prime Minister met some members of 
the Malayan Indian Congress at 
Penang recently. The general situation 
in Malaya was discussed and the Pre
sident of the Malayan Indian Con
gress explained the policy ' that they 
were adopting. No specific problems 
were discussed.

T e x t il e  En q u ir y  C o m m it t e e ŝ R e po r t

♦259 Shri Morarka: Will the Minis
ter of Commerce and Industry be
pleased to state: ’

(a) whether the attention of Gov- 
emment has been drawn to para 108

of the Textile Enquiry Committee's 
Report recommending Governmental 
efforts for facilitating the conclusion 
of direct sales agreements between 
the central co>operative organisations 
and the more reputed yarn produ
cers; and

(b) the steps Government propose 
to take to implement the above re
commendation?

The Deputy Minister of External 
and Industry (Shri Kanungo): (a) and
(b). The Report of the Textile Enquiry 
Committee is still under the consider* 
ation of the Government of India.

G oa

«260. Shri Raghunath Singh: Will
the Prime Minister be pleased to 
state whether it is a fact that the 
Goan Government has recently des
patched! about 2,000 soldiers to 
Daman?

The Deimty Minister of External 
Airaire (Shri AnU K. Canda): From 
information available with Govern
ment, on the pretext that aggression 
was being planned against Daman, the 
Portuguese authorities are believed to 
have re-inforced the existing armed 
forces there by about 200 men.

V isrr o r  P r im e  M inister  o r  G old 
C oast

♦261. Shri B. D. Shastri: Will the 
Prime Minister be pleased to state:

(a) whether the Prime Minister of 
the Gold Coast is visiting this coun* 
try some time in March 1955;

(b) if so, whether he Is coming at 
the invitation of Government; and

(c) what is the main purpose of his 
visit to this country?

The Deimtj Minister of External 
Affairs (Shri Anil K. Clianda): (a) to
(c). The Gold Coast Prime Minister,
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Dr. Kwame Nkrumah, has expressed 
his willingness to pay a goodwill visit 
to India at the invitation of the Gov
ernment of India but the time of the 
visit has not yet been settled.

B oun dary  D isputes

Î Shri M. S. Gunipadaswamy: 
Dr. Ram Subhâ  Singh: 

Shri Sarangadhar Das:

Will the Prime Minister be pleased 
to state:

(a) whether a Conference of the 
Financial Commissioners of the East 
and West Pun jabs was held in the 
first week of January, 1955;

(b) if so, the items discussed; and

<c) the decisions, if any, taken?

The Parliamentary Secretary to the 
Minister of Externa! Affairs (Shri 
Sadath All Khan): (a) to (c). A meet
ing was held between the Financial 
Commissioners of Punjab (I) and 
Punjab (P) in Chandigarh on the 7th 
January, 1955, to continue the dis
cussions between them which are 
being held periodically in respect of 
outstanding boundary disputes on the 
Punjab (I)— P̂unjab (P) border. An
other meeting has since been held 
between them in Jullundur on the 
3rd February, 1955. A statement is 
laid on the Table of the House giving 
a list of items discussed at these 
meetings. [See Appendix II, annexure 
No. 31.]

The two Financial Commissioners 
do not take any decisions. They are 
required only to make recommenda
tions to their respective Central Gov
ernments. The Governments of India 
and PaRisran will discuss these 
recommendations when the talks bet
ween the two Financial Commission
ers have concluded. Neip3tiations bet
ween the two Financial Commissioners 
are still continuing.

C hildiubn ŝ F il m s  S o ciety

{Shri llbrahim:
Shri K. C. Sodhia:

Will the MiKiister of Informatiion 
Broadcasting be pleased to refer to 
the repdy given to Starred* Question 
No. 149 on the 18th November 1954 
and state: ’

(a) whether Government have 
granted any aid to the Children's 
Films Society; and

(b) if so, the amount granted for 
the current financial year and the con- 
diftions attached to it?

The Minister of Information and 
Broadcasting (Dr. Keskar): (a) and
(b). The Children’s Film Society has 
not yet been registered. Provision has 
been made in the Budget Estimates 
for 1955-56 for a sum of Rs. 1,82,500. 
Grants are to be mad*e on the basis 
indicated in my answer to starred? 
question No. 149 on 18th November,
1954,

F lood C ontrol S chem es

*264. Shri Bibhnti Mlshra: Will the 
Minister of Irrigation and Power be
pleased to state;

(a) whether it is a fact that Govern
ment have solicited Pakistan's co
operation in the schemes for control
ling floods in North Bengal; and

(b) if so, how far Palotstvin Govern
ment has responded in the matter?

The Deputy Minister of Irrigation 
and Power (Shri Hath!): (a) In view 
of the extensive and frequent damage

East and West Bengal caused* by 
floods in the Ganga and the Braham- 
putra, the Grovt. of India have sug
gested to the Govt, of Pakistan the 
desirability of formulating on a co
operative basis flood control measures 
on the two rivers.

(b) A reply Hb awaited 
Government of Pakistan.

from the
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R eport of the P h arm aceu tical  
E n q u ir y  C om m xttee

*265. Shri V. F. Nayar: WiU the
Minister of Production be pieased to
state:

(a) whether Government have 
taken any acaon on . the recommenda
tion of the Pharmaceutical Enquiry 
Committee regarding the expansion of 
the Penicillin Factory, Pimpri, to pro
duce other antibiotites like streptomy
cin and synthetic anti-malarials, sulpha 
drugs and vitamins; apd

(b) if so, the target of production 
set for these products the first year 
of production?

The Minister of Production (Shri 
K. C. Reddy): (a) and (b). The 
recommendations of the Committee in 
this regard are under the considera- 
t bn of  the Government.

P lan tatio n  En q u ir y  C o m m is s io n

2̂66. Shri T. B. Vittal Rao: Will the 
Minister of Commerce and Didustry be
pleased to refer to the reply gi^en to 
starred question No. 1502 on the 22nd 
December, 1954 and state:

(a) whether the Plantation Enquiry 
Commission has since submitted its 
report;

(b) if so, whether a copy of the 
same will be placed on the Table of 
the House; and

(c) not, the reasons for the de
lay?

The Minister of Commerce (Shri 
Karmarkar); (a) No. Sir.

(b) Does not arise.
(c) The Commission was asked to 

submit its report withi<n a year of its 
appointment and that period is not 
yet over.

So cio-E co n o m ic  S u rveys

2̂67. Sbrimati Renu Chakravartty: 
Will the Minister of PfauiBiBff be iideis-
ed to state the progress of Socio
Economic Survey of some Indian cities 
ttiJdertaken by the Research Pro

grammes Committee of the Planning 
Commission?

The Deputy Minister of Plaaning
(Shri S. N. Mishra): Research Pro
grammes Committee of the Planning 
Commission has so far sanctioned 
socio-economic surveys in 21 cities. 
Reports of four surveys are expected 
to be ready between April and June,
1955, while reports of three other 
surveys are expected to be ready bet
ween July and September, 1955. In 
eleven other cities field investigations 
are in progress and the work is pro
ceeding more or less according to 
schedule. Surveys in the Metropolitan 
cities like Bombay,* Calcutta, Madras 
and Delhi will be cond\icted over a 
period of 3 to 4 years. Work in the re
maining 3 cities has not commenced.

Persons in charge of all city surveys 
have been requested to submit interim 
reports particularly containing such 
information as is likely to be useful in 
the preparation of the 2nd Five Year 
Plan.

Houses for Scavengers

2̂68. Th. Jugal Kishore Sinha: WHl 
the Minister of Works, Housing and 
Supply be pleased to state whether 
Government are making any provision 
for housing of scavengers on the toes 
of the Subsidised IndVistrial Housing 
Scheme during the current Plan period 
out of the savings from other heads?

The Minister of Works, Housing 
an6 Supply (Sardar Swaran Singh): In
view of the large demands being re
ceived undter the Low-Income Groujx 
Housing Scheme and the Subsidised 
Industrial Housittig Scheme, it is not 
possible to say at this stage whether 
there will be savings of any signifi
cant magnitude for diversiton to 
scavengers* housing during the cur  ̂
rent plan. .

T ungabhadra P roject

«269. Shri Slvamurthi Swami: Will 
the Minister of Irrigation and Power
be pleased! to state:

(a) whether It is a fa<?i t e t  the 
development of Tungabhadra x’ rcject 
is far behind scbeduk;
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(b) if so, what steps are belnK taken 
by Government to accelerate Its exe
cution; and

(c) the amount given so far by Gov
ernment to the State Governments for 
"the development o f . the ayacut of the 
Tungabhadra Project?

The Deputy Minister of Irrigation 
and Power (Shri Hatbi): (a) to (c). 
Work on the Tungabhadra Project is 
proceeding according to schedule. The 
development of ayacut area, is how- 
-ever, behind schedule. This ite pri
marily the responsibility of the parti
cipating Governments of Mysore, 
Andhra and Hyderabad. These Gov
ernments have reported' that steps are 
beihg takea to develop the ayacut 
area. In this connection, they have 
asked for financial assistance from the 
Centre. The G*avernment of India have 
already offered assistance to the extent 

■of Rs. 54,02,500 to Hyderabad. Similar 
assistance to Andhra and Mysore 
States is now under the consideration 
•of the Government of India.
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E vacuee L ands

*271i Sardar Hnkam Singh; WiU the
Minister of Rehabilitation be pJeased 
to state;

(a) when the notiflcatiton regarding 
the acquisition of evacuee lands in the 
name of the President of India is 
likely to be issued by Government; and

(b) whether only one Government 
notification will cover all the evacuee 
lands or these will be acquired in 
stages?

The Deputy Minister of Rehabilita> 
tion (Shri J. K. Bhonsle): (a) Noti
fications acquiring evacuee agricul 
tural lands in the States of Hyderabad 
Bhcpal and Mysore have been issued 
In regard to the Punjab and PEPSU 
these will issue shortly.

(b) No. Notifications will issue when 
evacuee lands in any area are to be 
acquired*.
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The Minister of Information and 
Broadcasting (Dr. Keskar); (a) No,
Sir.
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(b) As soon as a final decision has 
been taken in consultation with the 
Estimates CX>mmittee upon theiftp re
commendations on this subject.

A fro- A sia n  C onference

2̂73. Krishnacharya Joshi: Will 
the Prime Minister be pleased to state:

(a) whether the question of peaceful 
transfer of Portuguese Settlements in 
India will be discussed at the forth
coming Afro-Asi«an Conference in 
April, 1955; and

(b) whether the opinion of the 
member States has been taken in this 
regard?

The Deputy Minister of External 
Affairs (Shri Anil K‘ Chanda): (a)
No.

harassed by the Portuguese 
ment?

G overn-

(b) No.
N ew sreel

*274. Shri Morarka: Will the Minis
ter of Information and BroaOcairting
be pleased to state:

(a) the number of copdes of each 
newsreel taken out at present;

(b> whether Government propose to 
increase this number in accordance 
with the recommendations of the Esti
mates Committee as contaltned in 
para. 21 of their Eleventh Report;

(c) if so, by how much; and
(d) the estimated expenditure to be 

incurred thereon?
The Minister of Information an6 

Broadcasting (Dr. Keskar): (a) 79
copies during weeks in which a docum  ̂
entary as well as a newsreel is re
leased and 157 copies during weeks in 
which the newsreel alone is released.

(h) to (d). The recommendations of 
the Estimates Committee are under 
consideration.

G oa

*275. Shri Raglmnath JSingh: WiU
the Prime Minister be pdeased to state 
whether it is a fact that the citizens of 
Goa who wear Gandhi Cap are b îng

The Deputy Minister of External 
Affairs (Shii AnU K. Chanda): The
Government ot India have seen re
ports in the press, which they have no 
reason to disbelieve, that the wear- 
ifng of Gandhi Cap is an offence in 
Goa and that persons who wear 
Gandhi Caps are subjected to police 
harassment.

Industrial H ousing  S cheme

*276, Shri T. B. Vittal Rao: WiU the 
Minister of Works, Housing and Sup
ply be pleased to state:

(a) the number of quarters con
structed for Industrial employees in 
Delhi under the Subsidisec? Industrial 
Housing Scheme durihg the period 
April, 1954 to February, 1955; and

(b) the number of quarters at pre
sent under construction?

The Minister of Works, Housinf: 
and Supply (Sardar Swaran Singh):
Ca) Nil.

(b) 38.

G oods T raffic B etween  India and 
P a k ista n

2̂77. Shri M. S. Gurupadaswamy;
Will the Prime Minister be pleased 
to state:

(a) whether Government have re
ceived any official communication 
from the Pakî stan Government calling 
for talks for unrestricted goods traffic 
between the two countries: and

(b) if so, the views of Government
on the proposal? ^

The Parttamentary Secretary to the 
Minister of External Affairs (Shri 
Sadath All Khan): (a) and (b). No» 
Sir.

S urvey of Em pl o y m e n t

«278. Tb. Jugal Klshore Sinha: Will 
the Minister of Planning be pleased to 
state the progress so far made in the
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survey of the employment situatton 
in the country?

The Deputy Minister of Platming
(Shri S. N. Mtohn): A statement
showing the progress so far made in 
the survey of the employment situa
tion in the country is laid on the 
Table of the House. [5ce Appendix II. 
annexure No. 32.]

Synthetic  O il  P lant

*21  ̂ /S h r iS . N. Das:
' \Shri Sarangadhar Das:

Will the Minister of Production be 
pleased to state:

(a) whether any, and’ if so, wffat 
progress has been made in the direc
tion of implernenting the recommenda
tion of the Synthetic Oil Comrtlittee 
with regard to the establishment of a 
synthetic oil plant;

(b) whether any foreign Engineer
ing Fitrm has been asked to prepare 
any project report; and

(c) if so, the name of that firm and 
whether any agreement has been sign-

-ed in that regard?

The Minister of Production (Shri 
K. C. Reddy): (a) Government have 
recently agreed in prilnciple to the 
setting up of a synthetic oil plant in 
the country and as a preliminary to 
this, have decided to obtaita project 
reports from Arms of international 
repute. Further action is now being 
taken in the matter.

(b) and (c). Not yet.
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H an d lo o m s

59. Shri Morarka: Will the Minister 
of Commerce and Industry be pdeased 
to state:

(a) whether Government have exa
mined the question of conversion of 
handloom into powerloom or semi<- 
automatic loom in the case of co-ope
rative organisation from out of the 
funds provided by Government for the 
purpose; and

(b) if so, what has been decided 
the matter?

The Deputy Minister of Commerce 
and Industry (Shri Kannn^): (a) and
(b). The Report of the Textile Enquiry 

Committee which has made thite re
commendation is still under considera
tion.

R oads

60. Shri Animdha Sinha: Will the 
Minister of Planning be pleased to 
state the amount spent by the various 
State Governments on the develop
ment of roads and' communication un
der the First Fî re Year Plan unto 31st 
December, 19547.

The Depaty Minister of Planning 
(Shri S. N. SOshra): Or the basis of
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the Information available in the Plan
ning Commission, a statement indicat
ing the actual expenditure for 1951-54 
and 1954-55 (revised estimates) on 

Boads under the Five Year Plan is 
placed on the Table of the Lok Sabha 
[See Appendix II, annexure No. 33.]

R u ral E lectrification

€1. S h r i  Anlrudha Sinha: Will the 
Minister of Plannintr be pdeased* to 
t̂ate:

(a) whether the Government of 
Bihar have submiUed any proposal for 
rural and small town electrification; 
and

(b) if so, its nature?

The Deputy Minister of Irrigation 
and Power (Bbrl Hath!): <a) and (b).
The State Government requested for 
Central loan assistance of Rs. 24 lakhs 
ifn the current Plan period for the 
Bhagalpur Electric Supply Company 
(Rs. 6 lakhs to be given as loan to 
the Company) and for acquiring and 
developing six privately owned Elec
tric Supply Companies (Rs. 18 lakhs). 
The proposals have been accepted by 
the Central Government.

B rass M etal Industries

62. Shri N. B. Chowdhury: Will the 
Minister of Commerce and Industry be
pleased to state:

(a) whether Government have taken 
-any steps to help the brass metal in
dustries within Ghatal Sub-division in 
the district of Midnapur, West Bengal;

(b) if so, the nature of the steps 
taken; and

(c) how far these steps will remove 
the difficulties now being experienced 
by the owners of such industries?

The Deputy Minister of Cooimerce 
•and Industry (Shri Kanungo); (a) to
(c). This is primarily a matter for the 
State Government. As far as the 
Central Government is concerned*, a 
igrant of Rs. 2,500 and a loan of 
Bs. 25,000 has been given in 1954-55

to the West Bengal Govemmeat for 
supply of raw materials to brass and 
bell-metal artisans.

O ffice of P akistan  H igh  C o m m is -  ̂
sign er  at D elhi *

63. Shri KrUhnaeharya Joshi: WiU
the Prtme Minister be pleased to 
state:

(a) the total number of Pakistani 
Citiaiens employed in the Office ol the 
Pakistan High Commissioner at 
Delhi: and

(b) the diplomatic immunity enjoy
ed by the Pakistani StaQ in this 
office?

The Deputy Minister of External 
Affairs (Shri AnI] K. Chanda): (a)
116.

(b) They are accorded immunity 
from jurisdifcUon, both criminal and 
civil, in accordance with international 
law and on a basis of reciprocity.
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A m m o n iu m  S itlprate

65. Shri D. C. Staamu: Will ‘ the
Mlbister of Prodnctloii be pleased to 
ctate:

(a) the quantity of Ammonium Sul
phate produced In the Sindrl Fertiliser
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Factory during the year 1954 and its 
approximate value; and

(b) the quantity sold during the
same period?

The Minister of Production (Shrl 
K. C. Reddy): (a) ?.78,077 tons
valued at Rs. 7,64,71,175.

(b) 3,14,341-5 tons.

Evacuee P roperty

66. Shrl Chaudhri Mahammed 
Shaffee: Will the Minister of Rebabm- 
tation be pleased to state:

(a) the number and value of houses
and establishment previously declaretl
as evacuee property which were res
tored to theî r owners during the year
1954; and

(b) the number of applications
pending so far for restoration of eva
cuee property and the period for
which they have been pend*ing?

The Deputy Minister of Rehabilita
tion (Shri J. K. Bhonsle): (a) and
(b). Necessary information is being
collected.

A ssistan ce  to S udan

67. Shri S. N. Das; Will the Prime 
Minister be pleased to state:

(a) whether Government have con
sidered the request of the Government 
of Sudan for economic and cultural
assistance; and

(b) itf so, with what results?

The Prime Minister and Minister of 
External Affairs (Shrl Jawaharlal 
Nehru): (a) and (b). The Minister for

Commerce and Industry of the Govern
ment of Sudan, Mr. Ibrahim El OTuItf
visited India last year. He had dis
cussions with the Planning Commission
and the Minister for Commerce and 
Industry. He generally expressed the 
desire of his Government for India’ŝ 
assistance i»n the industrialisation of
Sudan and for the .ervires of Indian
engineers, doctors, judicial officers
etc. The Sudanese Minister was as
sured that the Government of India
would be glad t*o help to the best of
their ability and to consider any con
crete proposals by the Sudan Govern
ment. Mr. Hamid Tewfik Finance
Minister of the Grovemment of Sudan, 
has also visited India recently.

So far, we have received requests
for persons who can serve as judicial
officers, and* for the services of two
officers of the Geological Survey of
India, and for an Educationist, A 
panel of candidates has already been
recommend'ed to the Sudan Govern
ment for final selection of judges. The
Chief Justice designate of Sudan has 
arrived in India to interview the
candidates.

We have placed the services of Shr)
K. G. Saiyidaitn at the disoosal of the
Government of Sudan for a period of
65 Q*ays to serve as Chairnuin of
Secondary Education Commission.
The Government of Sudan also asked
us for publication of advertisements in 
Indian newspapers for the posts of
teachers, surveyors, census officers
railway engineer, entomologistŝ  
signal and telegraph engineer, marine
officers etc. All requests have receive(T 
prompt attention.
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LO K  SABHA

Friday, 25th February, 1955

T?k€ Lok Sahha met at Eleven of the 
Clock

[M r . Speaker in the Chair] 
QUESTIONS AND ANSWERS 

(See Part I)

12 Noon

DEATHS OF SARVASHRI R. V. 
THOMAS AND E. JOHN PHILLIPOSE

Mr. Speaker: I have to inform the 
House of the very sad demise of two 
of our friends namely, Shri R. V. 
Thomas and Shri E. John Phillipose.

Shri Thomas was a member of the 
Constitutent Assembly from the 17th 
June, 1948 to the 9th December, 1948. 
He also served as Speaker of the 
Travancore Assembly for some time. 
He passed away suddenly of heart 
failure on the 22nd January, 1955 
at Palai in Travancore-Cochin.

Shri E. John Phillipose was also a 
member of the Constituent Assembly 
from the 17th June, 1948 to the 8th 
August, 1949. He was also a mem
ber of the Travancore-Cochin 
Assembly and had served for some 
time as a Minister in Travancore- 
Cochin. He passed away at the 
Central Hospital, Madras, on the 23rd 
February, 1955.

We mourn the loss of these friends 
and I am sure the House will Join 
me in conveying our condolences to 

668 L.S.D.

398

their families. The House may stand 
in silence for a minute to express its 
sorrow.

PAPERS LAID ON THE TABLE

B udget Estimates of Damodar Valley 
Corporation, 1955-56

The Deputy Minister of IrrlgaticA 
and Power (Shri Hathi): I beg to lay
on the Table a copy of the Budget 
Estimates of the Damodar Valley 
Ctorpwation far the year 1955-56, 
under sub-section (3) of section 44 of 
the Damondar Valley Corporation Act,
1948. [Placed in Library. See 
No. S-44/55.]

A nnual R eport and A ccounts of 
Hindustan Housing Factory L imited 
AND A greement w ith  U.S.S.R. for 
Establishment op an Iron and S teel 

W orks

The Minister of Productitm (Shri 
K, C. Reddy): I beg to lay on the 
Table a copy of each of the following 
papers:

( 1) Annual Report and Accounts 
of the Hindustan Housing 
Factory Limited for the

period 1st April, 1953 to 31st 
July, 1954. [Placed in 
Library. See No. S-45/55.]

(2) Text of Agreement between 
the Grovemment of India and 
the Government of the Union 
of Soviet Socialist R^ublics 
for the establishment of an 
integrated iron and steel 
works in India. [Placed in 
Libray, See No. S-46/55.]
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CORRECTION OF ANSWER TO 
SUPPLEMENTARY QUESTION ON

STARRED QUESTION NO. 677
The Deputy Minister of External 

Affairs (Sliri Anil K. Chanda): It
will be recalled that with reference 
to a Starred Question No. 677, tabled 
by Shri G. L. Chaudhary and Shri 
Lotan Ram, on the 8th September,
1954, enquiring whether the Ceylon 
Government proposed to remove their 
Quarantine Office from Mandapam,
Sh î G. L. Chaudhary asked in a 
supplementary the Government of 
India intended to purchase the build
ings etc., after the closure of the 
Quarantine Camps.

In reply thereto, Shri Sadath All 
Khan, Parliamentary Secretary, 
stated that the buildings were the 
property of the Government of India 
and would continue to belong to them.

The correct position, however, is 
that the buildings belong to the Gov
ernment of Ceylon and not to the 
Government of India. The question 
of their purchase will be fuUy con
sidered after a final decision for 
closing down the Quarantine Camp 
has been taken.

399

BUSINESS OF THE HOUSE
Tlie Minister ol Parliamentary 

Affairs (Shri Satya Narayan Sinha):
With your permission, Sir, I would 
like to inform the House about the 
order of legislative business which 
will be brought before this House 
upto and inclusive of Saturday, the 
5th March, which will be the first 
of the alternate Saturdays in March, 
on which the House has agreed to 
have a sitting.

1 . University Grants Commission
Bill (Under current discus
sion).

2. D r^s (Amendment) Bill.
3. Dentists (Amendment) Bill.
€. Four resolutions seeking 

approval of the House of

Notifications enhancing or 
levying export duties on cer
tain commodities,

5, Imports and Exports (Control)
Amendment Bill.

6. Essential Commodities Bill.

The House will consider the above 
Bills on 28th February, and 1st and 
5th March, 1955, on which days only 
time will be available for legislative 
business.

Motion on Address 400
by the President

MOTION ON ADDRESS BY THE 
PRESIDENT—contd.

Shri Gadgil (Poona Central): 
During the last two days in this 
House as well as in the other House, 
every view and sentiment expressed 
in the President’s Address has been 
criticised or commended except its 
grammar and style. The President’s 
Address, obviously, is the policy 
statement of the government of the 
day, and, therefore, naturally it can
not contain the totality of the pro
grammes. The government of the 
day wants to give that in the course 
of the next few months of the year 
and it must, therefore, confine itself 
to a sort of a general expression of 
Government’s intention. It is not 
my desire to take every important 
item, but I propose to refer briefly to 
two or three and to one in little 
more detail.

Unemployment in this country is 
mounting up and the Government is 
quite aware of it. We have the 
magnificent promise of the Finance 
Minister that in the course of the 
next ten years, the problem of un
employment will be solved. All I 
want him to do is just a little thing, 
namely, to absorb and re-employ the 
60,000 poor retrenched clerks of the 
Civil Supplies Department of the Gov
ernment. If that is done, I shall 
accept it as an earnest of his policy.

There is another matter which is 
of a little more consequence and that 
is the Credit and Development Cor
poration. I know that it can be more



401 Motion on Address 25 FEBRUARY 1955 by the President 402

^adequately and appropriately dis
cussed at the time when financial 
proposals are made, but today I feel 
that I ought to point out that this 
Corporation although we are told 
that it is registered under the Indian 
Companies Act and is a private 
affair, is given a guarantee by the 
Government. The Government is 
not a private affair and it has given 
a guarantee to foreign investors in 
this Corporation. The Government 
has agreed to advance a sum of 
Rs. 7i crores without interest for a 
period of 15 years and has agreed for 
its repayment in small instalments. 
During these 15 years, taking into 
consideration the interest at the pre
vailing rate, with compound interest, 
it means another Rs. 7  ̂ crores to 
private industrialists, on whose divi
dend there has been no limitation, 
nor does the agreement that has 
appeared in the papers show any ade
quate or effective control over the 
management and functioning of this 
Coiporation. However, as I said, this 
is a matter which can be more ade
quately dealt with at the time of the 
Budget.

[P andit Thakur D as B hargava in 
the Chair]

There is another matter which is of 
graver consequence, and that is the 
falling of prices of agricultural pro
duce. We are assured in the Address 
that when a particular level is reach
ed, Government will intervene and 
purchase. Here is a phenomenon in 
which we find that the agricultural 
prices are moving one way and the 
prices of manufactured and semi
manufactured articles moving in an
other way. This Is not an indication 
of the economic health of the countiy. 
In 1946 or there abouts, the govern
ment of the day appointed a Com
mittee of which Prof. Gadgil and Shrl 
Gorwala were members, and they 
made a report, in which they stated 
definitely that in view of our economy 
which is predominantly agricultural, 
there must be a sort of reasonable 
relationship between the prices of

agricultural commodities and the 
prices of manufactured or semi
manufactured commodities,—a sort 
of parity. That proposition which, in 
my humble opinion, is a fimdamental 
proposition, it seems the Government 
has not accepted, and that report is 
now in the Secretariat which often 
is considered as the grave of many 
useful information. Now, the prices 
are falling and if the Government 
does not intervene at the proper time 
or if it intervenes a little late, the 
result wiU be that the advantages will 
be annexed by the merchants who 
have already started stocking and 
purchasing. In 1951-1952, when 
Government decided to increase the 
price of paddy by a couple of rupees 
in Bombay and elsewhere, the result 
was that, by the time that order 
became actually operative, the poor 
agriculturist had already parted with 
paddy and it was the millers who 
profited then. The same thing might 
again happen. Whatever we have 
been told about the satisfactor> 
character of food production this year 
is, in a way, illusive. If there is no 
rain or no signs of good rain in Jime 
and early July, those who have al
ready stocked will raise the price and 
the consumers will suffer. Today, the 
primary producers are suffering. 
Three months hence, the consumers 
will suffer. Secondly, the Report of 
the Reserve Bank Committee on 
Agricultural Credit Survey has al
ready recorded, as a matter of fact,
that the indebtedness of the agricul
tural classes which was being wiped 
out and more or less finished in the 
course of the last few years has shown 
a different tendency and the agricul
tural indebtedness is on the increase.

Shri Bansal (Jhajjar-Rewari): 
Which is the report that you have re
ferred to?

Shii Gadgil: The report that has
been published by the Reserve Bank

I Committee very recently. You can 
verify from it. This is the position. 
I therefore submit that, the Govern
ment should act in time'^nd not wait 
for events, because thiK. particular
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iShri Gadgil] 
asi>ect of our economy is an economy 
which depends on factors which are 
beyond the control of human beings, 
namely, good monsoons.

The last thing which I want to 
sipeak about is the criticism of the 
‘socialist pattern’ of society. I find 
that on the 21st December, 1954, this 
House unanimously accepted an 
amendment which was like this:

“The object of our economic 
policy should be a socialistic 
pattern of society and the tempo 
of economic activity in general, 
and industrial development in 
particular should be stepped up 
to the maximum possible ex
tent” .

Now, in this Address today, it is not 
the ‘socialistic* pattern, but the word 
‘socialist* is used. Obviously, what 
was passed in this House in Decem
ber, 1954, was a decision not of any 
particular party, not a decision of 
any particular group, but that re
solution was passed unsmimously, and 
therefore nobody can challenge the 
bona /Ides of this House. Some criti
cism was directed that this was some
thing which was merely a slogan or 
something which was not meant to 
be acted upon. But what has happen, 
ed? At Avadi, the majority party, 
namely, the Congress Party  ̂ passed 
a resolution and the phraseology of 
that resolution is this:

“The establishment of a
socialistic pattern of society 
where the principal means of pro
duction are under social owner
ship or control, production is 
progressively speeded up and 
there is equality of distribution 
of the national wealth” .

Here are Iflie phrases: “Socialitic
pattern of society” and “socialist
lifattem of society”. Whatever 
idffierent shades there may be, the 
broad fact remains that the genus is 
the same whether the egg is boiled or 
half-boil^ or crushed or is an
omelette.

Shri S. S. More (Sholapur): Or
rotten.

Shri GadgU: Or rotten. I expect 
this only from Shri More.

Shri S. S. More: When my friend is 
speaking, I am reminded of rotten 
things.

Shri Bansal: Which is the rotten 
egg?

Shri Gadgil: The point is that after 
all there may be some difference here 
and there. But the broad fact re
mains that the future economic set
up of society will be on socialist lines. 
I will vary the metaphor and say 
that it is am and not jam. Whether 
that am is Lucknow ka langda or 
Alfanso or this, that and the other— 
these may be different varieties—the 
fact is that it is mango and not guava. 
It is not capitalist reorganisation of 
society; it is socialist organisation of 
society. What the implications are, 
let us study. Therefore, I do not 
like to refer to the views variously 
expressed. Somebody said, “Oh, here 
Is a pattern which even some capi
talists have accepted” . I am not 
worried about whether A accepts it or 
B rejects it. I go upon text. The 
text is ‘the socialist pattern’. I say 
'•Itoat €dthough the majority party 
which formed the Government and in 
its party meeting a few days ago 
expressed the ideal to be ‘socialistic’ 
«5attem; the fact that in the Address 
today the words ‘socialist’ pattern are 
used is, in my humble opinion, very 
significant. It is not without design 
or deliberation that this change has ' 
been made. Therefore, the first thing 
was a double contingency—‘socialistic’ 
and ‘pattern’. Today, there is only 
one contingency, only one limitation 
and that is ‘socialist’. Let us take 
the words as they are. What is it 
that we understand by socialist 
pattern of society? Essentially, the 
meatis of production, their ownership, 
their control and the system of dis
tribution, are the main things which. 
In my humble opinion, are relevant 
for the consideration of this term. 
What is intended? The intention la
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obvious from what I read from the 
resolution passed by the Congress, 

- namely, that the principal means of 
production are to be under social 
ownership or control and the distri
bution will be on an equitable basis. 
Now, in this connection it may be 
argued that merely by sa3̂ ng that 
this is our object will not be enough. 
I agree. But this is only a general 
outline of the ideal. The real con
crete programme perhaps will come 
when the Government presents its 
budget and the Government presents 
its developmental plans. Every 
action, financial or otherwise, every 
action in the economic sphere and 
in the sphere of industrial develop
ment will be judged by the people 
and by very vigilant opponents, who 
occupy the Benches here, in the con
text of the resolution passed by the 
House, and the resolution, with the 
slight change which is not insigni
ficant, that will be eventually passed 
in this House. My humble (submis
sion is that although the Government 
is not yet convinced about the 
nationalisation of existing industries, 
I  want to tell the Government very 
humbly that even if you leave certain 
industries in private hands today, you 
will be acting against the spirit of 
the Constitution which lays down that 
there shall not be concentration of 
wealth in a few hands. According to 
some, by taking over the existing in
dustries we will be investing merely 
in junk. It is not so. A reference to 
the returns received by several 
managing agencies of the ex
isting concerns will go to show 
how very few people have made tons 
of money. Out of Rs. 13 crores of 
managing agency commission, nearly 
Rs. 4 crores are received by less than 
one dozen managing agents. If this 
is not concentration of economic 
wealth and power in a few hands, I 
fall to see what is the concentration 
o f economic wealth and power in a 
few hands But they will find even
tually as they go on planning and ex
ecuting and implementing the plan 
that these industries cannot be allow
ed to run irrespective of what is being

done in other sectors. Today or to
morrow these industries will have to 
bs either nationalised or more rigo
rously controlled. In so far as the 
nationalisation of the Imperial Bank 
is concerned that is a step in the right 
direction, although the motive is not 
the same in so far as the Members 
of Government are concerned. I re
member on a previous occasion the 
Commerce Minister who often says he 
is going, but has not gone and is com
ing, said that a great step has been 
taken towards nationalisation of 
banking, that means, on the score of 
ideology. Here is another Member of 
the Government, who, while speaking 
before the Indian Merchants’ Cham
ber in Bombay said very recently:

“Government assumption of 
control over a sector of com
mercial banking is not dictated by 
any ideological considerations. It 
is a recognition of the practical 
need for ensuring a comprenensive 
development of banking « id  the 
extension of credit facilities to 
important sectors of the economy 
at present inadequately served.”

1 am sure the practical needs of 
implementing the plan will drive the 
Government to nationalising even the 
existing industry, I am, therefore, 
not at all suspicious about the inten
tions of Government, because the 
logic of events will drive them to do 
as we desire them to do, if not today, 
at least tomorrow.

The motives of Government have 
been challenged. I am sure. Sir, that 
so far as the head of the Government 
is concerned, he is intellectually con
vinced that it is only socialism that 
will save the country. So far as his 
other colleagues are concerned, I am 
certain that they are equally vigorous. 
It is, of course, true that there are 
certain people in Government who be
lieve in private enterprise. But they 
have got political integrity, there is 
a collective responsibility and they 
aire boimd to follow the unanimous 
wishes of this House expressed in 
December last about the pattern of
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society that ought to be erected in 
this country.

Now, there are other people who 
still believe that this is all useless and 
that we should try some other philo
sophy. I can assure the House that 
this has been tried since the birth of 
the world, but it has not succeeded so 
far. The philosophy of as

f t n w  ^as failed to bring 
about happiness and harmony in the 
society.

The masses are wide awake. They 
have realised that they are the 
masters of this country. There is 
moreover the solemn pledge that we 
have given them by the resolution 
passed last December. It is not mere
ly a pledge; I should say it is a bond 
solemnly entered, assuring these 
masters of ours that certain things 
win happen and no plutocratic logic, 
or what 1 should say patrician auto
cracy will deprive them of their dues.
If any such attempt is made, all I 
can say is that they will make short 
work of any Government, white or 
red, whatever be its colour.

Mr. Chairman: It is very unpleasant 
for me to ring the bell several times 
to call upon Members to stop and not 
to exceed the time-limit. Would they 
oblige me by not obliging me to ring 
more than twice?

Shri Gadgil: I still think that what 
this House has done is binding on 
every Member. It is binding on the 
Government of the day; it is binding 
on any other Government that may 
succeed unless the electorate reverses 
the verdict and chooses some other 
form of society or some other variety 
of economic organisation. So far as
I am concerned, I believe that given 
the earnestness on the part of Gov
ernment, efficiency on the part of the 
adpiinistration and eternal vigilance 
and cooperation on the part of the 
people, socialist society will come 
into existence not at a far off distant 
future, but, I must say within the 
life-time of some of us.

3 n f^  ^ T T ^ ) : m i-

iV+w ^  f

^  ^  ^  3fhc 
'3r|% VPT ^  Ih'AI ^ I

f w  ^  I  3rrf^[^T^
3ft ^  TPsfhT Pf+’RT

^  3̂fĉ TT̂

^  ^  ^  ^  I % ^  ^
^ 1 1  ^  < tffr«rRr̂ 1r ^  aftr ^

^  sTRit t  ^
3̂  ^  ^  ^  ^  cpnT tr

'TPfr % ^  ^Tf^>

spt SFT5T % ^
% ^  1 1 ^
qpfjr lift #  w  T O  I

^  ^  ^  t  I  ^
^  ^  ^  3rrf ^  ^  ^
T T ^  2ft5RT3ff ^  3 n r ^

^  t  ^  arora  n  ^  r̂rf̂ -

F̂T?7f ^  ^  f  I ^Tift

^ f^RRT =^Tf^
«IT, f^RHT ^  ^  *f

«TT, 3̂?RT ^  TfT f  I
^  F7«PTT  ̂ STnr̂ TT 3FTCĵ ĝ
'̂ TCĵ  fTT f , anrt ^3^’

gft f55T^ t

artr ^  f3TT f^nrnr

5177̂ i  ^



409 Motion OH Address 25 rEBRUARY 1955 hy the President 4IC

f̂̂ 5RT 50  ̂ =5rrf  ̂
m

^  f^T f̂ ^  3TPTT f̂ RTRT 
f W  ^  I 1^1% HFT

^  *r ht4hi ^ f% r̂73>TT ^  
^  3 T f i^

%  3 F ^  ^  d ll+

gTT % 3p̂ X T̂T̂ T̂I% '̂*n
% 3 p ^  T̂Tf «t»̂ »i ^  ^H<iT ^

ft  ^  ^ 3fh: ̂ zfrrr iri I i^arw d^ 
% 3p=^ "5^ ^  r̂nr ^

^ rf^ , T̂RHT ^  vnr^^ 
ft^ft ^ r f^  art?: sp?^ arrr ^  3t?t

F̂TSTTT ^ r f^  I ^  ̂
r̂?!rf ^  ^iq«ii ^  ^rpT «t)Hi ’̂ r f ^  I *r 

v h ^  3T‘ w  I OT ^ »  
sf)'5«te ^  3TWt ^  TRT arnr ?tVt 

^  ^  f%  ^ r r ^  a m ^  ^  ^

^  W  f  3T^ T̂NtTT ^
fir^  I  I ?f ^  ^  %  wrf,

¥TT n̂r®r ^ ^rrr ^  ifter ^  ^  spptt 
^-^TN ^§ I ^3^ f^r r̂nr
?  ^  ^  ^  

f  I ^  'ra r ^5^TR TK |3Tr

ft) ^  3|TOT I ' ’T^ ftr ^Tf^-

ifi'j|*t(î  ■'i^M ^  "PT̂ nnr ^ 
 ̂ ^ ^  snr, STO-STO 3ftr ^  ^

^K f^W r ?tTfT 3̂TT̂ f
3 m r  |  ^  ^

^  r̂nr ^  arrfe^T^ f̂ nrr̂ T #'

f^r^RT^^*, fT?r|t?T

t ;  3ftr ^  ?K f ^  ^  3RT r̂ F̂snp-H' ^  
’fiTW ^  €t ^  )̂HT ^  îV9T f  i 
n̂i»H ôFnit ^  iflHT ’TT-̂ TT 

317̂  1 1  ^  TO" arrR^f^jfi' ^  ^  
^  ̂  H*r>i< f ^ T  »RT

t  % W ^ ^5ft^ %  3|T^ I  3 fk  ^  ^  

T ^  ^ 7 ^  ^ 1 ( +  ^  TP ft rR?

^  f  I wr̂  K %
F ^ h rr  artr ^  ^  i

^  ^«i 3rrr ^  r̂Vspcpft
a flr ^  #3t ^  ^  % 5p% P̂PT
^  t  ? 3P R  arrr ^  t o  

cfr^JJTftl^f ftf 
^  ^rrft ^  ^

11 3nnc 3rrr ^  q r  

iT#rf ?fr % ^  TK ^  ^  ^  I 
sft ^R T 2T^ f  ftj?Tff ^  3ft arrf^-

^T% !ff  srrsr 3̂̂  |  ^ 3 W  ^
^  OTT ^  ^rflxT I srnr 
^  t o r  ?P?T ^  ^  snror w
3̂̂  ^  ^  ^  ^7T 5T^ ^

I aftr 3̂H ^ vHcT ^ |  ^  7:|?fl-1

a m  arrr ?n^ f^nmi ^  f̂ R>i¥ 
f̂t̂ TTTPT ^^RTNT ft^ft>

sTFT I  % a j ^  ^  arriT ^  ^ r r J r  ait?: 

%  a f j r ^ f l -q t ^ ^ s T T ^ i  ^ ^ r f ^  

anrr ftv^Y f^^TRT a m ^  f<+R r 

+<»^i eft ^  f  f^w ^i aftr

^tftr?T f^ r w r  1

W %  WWT̂  ^

1 1

t  I m  5ft % 2f>m  ^  f
^  ^  ^  ^  t  ‘ ^  
)̂T?Jfft ^  % ŷt*T TR f T^^riH f  I

^  w  «rr a fk  iTiT <^fr

'^ l+ X  +if«'*i a f^  5̂̂  ^

^rm  ^  I ?T ^  i^^7 rf% ir  ^  

a n f^ q rfW  ^  ?m r ^  i % f iR  

r̂trff ^
«id^T41 I ^  ^  ^f 'T y ^ * !

^  ^  ?m  ftr f t ^  arnf gi§

iq F T^  =Ft % sn#>^^?T?ft ^  ftr ^
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^  ^  t  I ^  apt

w n c TO ^rmrr ^  | 3̂̂ ?^

TO ^  ^  3̂̂

^  TO ^  ̂  I |Tn  ̂Tj^
’Hŵ  ^  vS’̂ NY ^ ^  ^
f%53t ^  ^  srmt «rt, 5TRt #  ^  

srmt 5Tt I ^  ^  qr  ^  %  ^=Rm ^ r r w

^  T|T ̂  I TTT 3f^ «T̂ ?5TT̂ rT̂  T̂FTST ^
^  w  ^  qr

^  ^  ^  fOT ŝnrar f  1

aPTT ^  ^FTW [̂̂ TT WTT ^
^  ^  T̂T̂  ^  ^PT

^t’TT I ^  ^  3 T R  ^TT ĵff ^  %

% ^  #  TT  ̂=#3ff ^  ?T f ^
^  ^  d" H)I^^T ^  ^«f>al f  I 3171?: ^

^  ^  ^ ^  #  ^ypn w  ^
^  ^  "rtr̂ i ĥTT 3(^ >3̂  %
^TC^PTT I <1 'd^i«i I ^

^ihft ^  ^ d « R i  1%* 3rsj' sftr

*T^ '»i«^ 3 ( ^  sN>

^l«d  H ^  ^ t V  I

cT^ W  4i« ^ d i  ^  ŜRHT 3rr3T ^

^?TT ^  'Sfpf q r  w  ^  ^

3 m r ^  vT 5 q i ^  ^  5rm|- aftrifteT 

^  ^  ̂  flr^’TT I 5̂TPT WK ^

*R  ^  ^RfhT f3TT I 3nft ^  

^  ^  ^  ^  ^Ftw  ^  t  I v ^

^  f f  I  f r  % ^

5  ^  ^ + 1  ^  5̂T*T̂  % l̂T®r
^f3T*fV T ^  ]| I 3HR

^ W l(^  t  I ^  ^  ^  ^  t
^  % ST̂ iC d̂*Ti

3FTT arrq «F^ vjĉ in ^  îT̂  «R?rr
I  eft ^  q ^ s r r f W f W  #■ v l l ^ i  

^  ^5t^ srf 1 1  3Tt  ̂ ®nrot 

^ R sm  arrr ^  =^rf^ ^ ^
'^i<\ f r ^  f  I 3RT arrr 

^  eft ^

^  afh: 3TTWt T̂fTWT ^
'srPR I

3R ^  i f  3fhc t  i
% c5t^ ^  ^TPT ^ ^

^  ^  ^  ^ 1+^ 
;sft ^3OT?f %  ^ f t ^  ^

^ 3 ^  ^3^TT ^FT*f %  W  f

%f%?T ^  ^ 3 ^  ^ 3 ^  ^TW ^r  q r w  t  I 

f^nrPT '3*TM  ̂ ^ ^ f d  ^  H i91 ^ T  

I  sfk WHHT ^  5TRT ^  TfT I  I 3!^
^  ' N t  ^  t  ^3^Rrr «t>HN 

qr ^  armr ^  ^  anrfe^ i r^^^

5pt r̂̂TSTT '̂ Vf{ ^ I 3fqT
^5?% ^  W T T  ^iw?:r^iq

fO T ^ T R T T t^ ^
n̂prr ^  f̂ Trr ŝrr̂  ^ 3t\t  

I
ĤRTT t  ? W  ^  TO STTJft

^  F̂t fir^ I %  

# fW ^  ^  T̂TT #’ ^  ’FTT I
T P S ^  ^  ^  ^  ^

T̂T̂  ^  ^  TO ^  ft> 3TTf̂ -
^rf^nft qn" f%errr ^ c ^ h  fan  ^  1 ?r^

^  fe n  |3rr ^ ^  ^  ^  ^
%  q ^  ^  en:^ q>t r̂psr qrt̂ rr 

^  1 1  t  ^rcqrn: %  s i m r  ^ f i w  %

anft

^TTT ^  ^fqt^nr »̂rnr ^  Pp

21̂  «rhr q>̂  ^  v d ^  wrr anf^-
5Tlf^ % ^  3|T I , ^

^ n w  ^  W  t  ^
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f t  t  i ^  ^  ^  ^  ^  

^  ^  s r i^  ^ ffW r A‘ t  ^

^  W  §f t  f¥

5[^9R f  I ^  f V  'd'H^ 3T*^

^  ^  f t  ^

<iTrr<̂ w1  t  ^
I ^  ^

f  anrf^^Ht ^  t̂ptt ŝ t r  i a rrsR ^ 

r̂PT ^  *Tcftwr ^
^ ^  ^ fW # ’ ^  >̂17̂  f  ^
^ s rfT O ^ f^ T rf 3nf5[^TfWt ^Ftfrr^

3ftr w f ^  ^
t  • ^ 3̂̂ T̂ X”T % I

TTszr 5T̂  ̂ #■ arrfswTfW ^
\o >̂sx̂  1 3 | ^  a r r f ^ R n if  ^

I qr?5 ^  ^

^ f R ^ ir^ 41r ^

1 !^  3TTfk̂ Tl̂ =nft ^  ’R  I tiV4i
%3OTnT%2T^
^  •t>̂ *i I f  I ^ I HJ”

^  ^  ^ f l ^  t  a fk

^  ^  3T̂  ^  ’W  t  ^  ^  sfk  3T̂  ^
?rr^ ^  ^  ^  r̂ f̂ r̂rf ^  

’STPt 3fh: ^  a r f ^  g p ^ a ff

% ^  1 t ‘ f¥ 31̂
l^ r r f  ^  ^  w  f  I apft ^

arrfe^ rf^^ff ^  ^ r w t  ^̂t p r  

sntg" »̂??T ^  ^  ^  I ;  ’TT ft^ff

l^ r r f  »p#t 11 a n f ^ ^  ^?n t

^  T̂JXcf ^  ^  fN f ^
9iTfl[WRft ^  t  \ ^

’fft fW P T ^  5̂tft ^ g f ^ w  ^  f*r?r ̂  I

BCr. Cliainiiaii: Does the hon. Mem
ber mean that 34 of 57 scholarships 
bad gone to Christians alone?

Shil Uikey. Ves.

Mr. ChaiimaiL: What is the popu
lation of Christian Advasis compared 
to others? Does the hon. Member 
know?

^  3 T ^  %  a n ^  ^5irRT

^ ĵiTRT Pt?Rt<Z|7T «Thr 3̂TCK
I '  aftr a r rM ro t  \o ?yrar 1 1 

a^»%

f^n*rf % =#ft^ ^
f ^ t  rTOarrfe^rf^xff

%  ^  ^  fV

farr ^  I w  ^

a p qw  ^  t> ^  ^  f

^  fWpT 5? 
-^ iP ^  f¥  arrf^-

^  apn: |- ^  T 3 ^  anrc ^
-qj^al f  ^  ^ F R T ^  %

a m ^ T  ^  ^  a fk  %  arrf^? rfiRff %  

^  ^  ^  t  ^  ^  ^  

;tM W  afiT ^ l ^ T T  a rr^

^ r f ^  ^  %  apTTRT

% 5̂iT̂  ^rfl^f 1 3i?n:
^  A wfjTS’ ̂  ^
^  ^  arrf^r^rmt ^  ^1ff+

^  f^RRT

^rrafhcarrsr ^  

-«ii^dl f  %  aftr f e f t  ^Rt#

%  a n i^ w r f ^  ^  I

qTO" arr# srn^ ^  ^  ^  ap^

? iF #  %  ^  ^  P ^d O T arnft t  af)T 

^  ^  ^  f M t  ^  ^  t
aftr ^  a rn%  a ^  yx ^ rrr  %  

..........

«ft  «fto ! ^ o  T I ^ 3 T  (?ft^5T5T—

n̂1% ^ ) : ^
%  ^TW ^  aPTRT ft^TT 

t . . ..............
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Ur. Chairman: Order, order.

«ft IpT© TilRlN :
g...........

Mr. Chairman: I cannot allow the 
hon. Member to intervene like this 
and take up another Member’s time.

'ft' f  3fK arrsr ^  TPcfRfcr 
^  w m  % w  t,
3 f t (^  1 3(k 3 T ^  t  ark
^  ^ c il^  ^ER^nr%  ^TFPT vsAMl

f¥ p -  am r m  ^  ^

f̂ rfSrRT 9TOX 'Tf
T^rtsfhc ^

% wriyi ?T̂
^ % 3F5T̂

f^Rpft ^gRri^a  ̂ srrfsranf̂ nTt % ^
^rrft ^  r̂rO' ŝr̂ i

2TT ^  'Tpccjldd arrf^wrlWt ^
^3?!^ % 3TOT ^̂ PRT3C-

afk ^  fOT 5̂rPT 3ik
anfsw rfW f ^  f O T  ^  I T O F R

^  srrsr ^  arFqrzr arrfe r̂fOTT % 
f w  ^  TfT t  3̂̂

■mr̂ JT 3fV< ^ 3 ^ f^ ^ < + K  ^  r^TH ^  
<siiqŝ «̂t' d«sf<(lwl TC fWlX

I ^
^  ^  •̂̂ 41'̂  ^  ^^14

^TT  ̂ «T JT %
yW T  W ^  ^T?:^

t  ‘

The Minister of Finance (Shri C. 
D. Desbmnkh): It is not possible lor 
the President to include everything 
1̂  importance in his Address.

An Hem, Member: Why not?

Shri C. D. Deshmiikh: For con
siderations^ of space and time. It is- 
also not possible for the same reasons 
for speakers on behalf of Gtovemment 
to deal with every single point raised 
in the debate. That is all the more 
true in regard to the Address and 
the debate at the beginning of the 
Budget Session, Fortunately, I have 
no doubt that there wiU be plenty of 
other opportunities for taking up 
some of these points. I am interven
ing in this debate only to deal with 
a few of the many matters that have 
been raised by hon. Members which 
concern particularly my Ministry.

The first point I should like to take 
up is that raised by the hon. Member 
from Poona Central in regard to the 
effective Control by Government of 
the operations of the Industrial 
Credit and Investment Corporation. 
His point is that a large sum of 
money has been placed as loan with
out interest at the disposal of the 
Corporation. The justification for 
this step has been given to the House 
before and as a general principle I 
endorse the proposition that Govern
ment should ensure that the intention 
behind doing so is realised. The in
tention obviously is that the Cor
poration should be enabled to make 
loans for new industrial concerns at 
a reasonable rate of interest. If one 
calculates the probable interest on 
this amount say at Rs. 20 lakhs or 
Rs. 25 lakhs, and if one imagines that 
once the Corporation gets into its 
stride, its resources would be of the 
order of about Rs. 25 crores, then it 
is easy to see that this might enable 
them to advance money at about 1 
per cent. less. Therefore, what the 
Director on behalf of Government 
will have to see is that money is 
advanced to the industrial concerns at 
a reasonable rate of interest and that 
it is in balance with the rate of pro
fit or dividend which the Directors 
of the Corporation declare for the 
shareholders. These are matters 
which come up irrespective of whether
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there is any particular or specific 
agreement bearing on this point. 
There are means open to the Govern
ment by way of issue of advice apart 
from the deliberations in which the 
Director will take part to ensure that 
this kind of balance i£ maintained.

Shri K. K. Basa (DMmond Har
bour): There is only one Government 
Director out of 11.

Shri C. D. Deshmnkh: Here is a 
case of one being equal to many. We 
will have all the prestige and influ
ence of Government behind him and 
that means of the community and the 
Parliament.

Shri Sarangadhar Das (Dhenkanal- 
West Cuttack): May I ask why such 
facilities are not given with regard to 
agricultural loans?

Shri C. D. Deshmnkh: These
facilities have been given to agricul
tural loans for a long time past now. 
The Reserve Bank advances money at 
the rate of l i  per cent.

Shri Sadhan Gupta (Calcutta
South-East): So, it is not without in
terest.

Shri C. D. Deshmukh: The cases
are not on all fours. Hon. Members 
have been misunderstanding me. 
Here is money to be advanced to in
dustrial concerns and what we want 
to ensure is that they get it at a 
reasonable rate of interest while the 
profits of the Corporation in balance 
are limited, m the case of co
operative societies, what we do is to 
advance money through the Reserve 
Bank, through the Apex Co-operative 
Bank, at 1̂  per cent., so that we 
ensure or at least try to ensure that 
by the time the money reaches the 
cultivator, it reaches him at a 
reasonable rate of interest. The 
objectives are the same; the methods 
are slightly different according to the 
circumstances of the case. (Inter
ruptions). May I pass on to the next 
point, Sir?

Mr. Chairman: This sort of inter- 
lijption will lead us nowhere.

Shri C. D. Deshmukh: I do not
think it is in the interest of everyone 
to linger on interest so long. The 
next matter I wish to take up is that 
of the profits made by British manag
ing agencies. I am not here to justi
fy any dimensions of profit that they 
are making, but I do think it is 
worthwhile to understand the situ
ation in its iMToper perspective.

In the first place, the hon. Member 
from Calcutta North-East totalled up 
the profits of these companies for a 
period of seven years— believe that 
is correct—before he derived the per
centage. I think it will be much 
better to take a single year’s profit 
and then, to relate it to the share 
capital That is the usual procedure 
which, I am sure, on reflection he 
wiU accept. Even if he had done so, 
I think the figures would have been 
misleading though not to the extent, 
of course, which was indicated by him 
in his statement. It is probably 
known to him that it is the practice 
of well-managed companies to plough 
back as working capital a part of the 
profits they make every year and 
therefore, the profits made during the 
particular year should be related to 
the total capital effectively employed 
during that year. That is the usual 
way of calculating the relation of 
returns to capital employed. In the 
case of many companies, ploug>hed-in 
profits of previous years constitute a 
larger proportion of the total effective 
capital employed than the nominal 
capital put into the concern original
ly.

The second point is so far as 
managing agencies are concerned, it 
is, I think, fallacious to think that 
the earning from managed companies 
should have some relation to the 
share capital of the agency company. 
It is quite conceivable that an agency 
company with a very small nominal 
capital might be managing more 
than one company— ît happens very 
often—and may draw earnings from 
them many times its own share capi
tal. The essential point is that these 
earnings represent the remuneration
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due to the managing agent for per
sonal services, that is to say for 
management of companies, and are 
therefore the return on the efforts put 
in by the agency company in manag
ing the companies, rather than on the 
capital employed in the agency com
pany itself. It would be equally un
reasonable to say that a Manager of 
^ company in the shape of his re
muneration is getting so much per 
«fent. profit on his capital, because we 
do not really know what capital was 
-employed. Certainly some capital had 
to be invested in creating the 
managerial competeice, but that is 
not the way in which these things 
are computed.

Another point is that this con
sideration applies as much to Indian 
managed companies as to British 
ones.

Then the real answer to the point 
that managing agencies draw ex
orbitant remvmeration is that the 
Companies Bill contains provisions 
which are designed to restrict such 
remuneration to reasonable limits; 
and, as I say, that applies to all 
managing agencies, whether Indian 
or British. This is a separate pro
blem.

The same Member quoted figures 
to show that companies managed by 
British managing agency companies 
were making these profits and this 
was another source of profit to the 
agency companies in addition to their 
agency earnings from these com
panies. Here again, this point is re
levant that what he has taken is the 
total of the profits of these com
panies over a number of years, and 
then he has related it to the original 
nominal capital. But he has forgotten 
the fact that in these old established 
companies a considerable i>ortion of 
the effective capital cooflists of 
ploughed -in profits c f the previous

Also, there is the question of a 
managing agency holding investments 
in another company, and there is no 
way of preventing such a company 
from getting on their investments 
whatever dividends are declared in 
that other company every year. So 
far as I am aware, investments by 
British managing agency companies 
in the companies they manage are, 
except for one or two exceptions, not 
so heavy as the Member is inclined to 
think. Anyway, the general pro
blem is a problem of profits to be 
viewed in their proper perspective, 
and that kind of question does deserve 
and will get continuous attention from 
Government.

Then, I proceed to deal with the 
point made by the hon. Member for 
Dhenkanal and West Cuttack in re
gard to famine conditions in Orissa. 
His charge has been that relief work 
has been held up by the fact that the 
Central assistance has been niggardly 
and that more radical measures are 
necessary in the form of an expen
diture of Rs. 15 crores to be placed 
at the disposal of the State Govern
ment. Now, I think, in order to have 
some right perspective in this matter 
we ought to see the facts and figures 
relating to such occurrences in the 
past. Here are some of the figures. 
The entire Central assistance that 
Madras drew for famine relief in 
Rayalaseema and other areas of that 
State between 1952 and 1954 was 
about Rs. 260 lakhs and Rs. 68 lakhs 
towards gratuitous relief, a total of 
Rs. 328 lakhs. Then there are the 
States which were afflicted by floods 
this year and where the damage and 
also the havoc caused was extensive. 
Aasam has an estimated expenditure 
on relief at about Rs. 400 lakhs in the 
current year. Bihar, which has been 
affected by floods in some areas and 
by drought in other areas, has an 
estimated expenditure of about 
Rs. 5 crores. West Bengal’s estimate 
is Rs. 3*20 crores. These figures have 
to be borne in mind against the fifteen 
cnvres of rupees suggested by the hon. 
Member.
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As regards the facts about Orissa, 
in September last the State Govern
ment reported scarcity and distress 
conditions in certain parts of the 
State. They estimated, after collect
ing full details, that they would have 
to incur an expenditure of about 
Rs. 130 lakhs in the current year and
Rs. 95 lakhs in the next year and
asked for financial assistance. The 
Centre very readily agreed. We gave 
them a ways and means advance of 
Rs. 130 lakhs to cover the entire ex
penditure proposed in the current 
year. Only a portion of the advance 
will be recoverable as a loan. For the 
next year the State Government have 
revised their requirements from the 
original Rs. 95 lakhs to Rs. 354 lakhs
and yet again a second time to
Rs. 400 lakhs. We have agreed to this 
estimate and shall make due dis
bursements as and when the money 
is required.

The House will, therefore, see that 
whatever expenditure has been deem
ed to be necessary for that State 
has been readily accepted by the 
Centre and funds placed at the dis
posal of the State. And, therefore, I 
do not think it is a just charge to 
level against the Centre that it has 
been niggardly.

Now, I might incidentally say 
something about the policy adopted 
by the Centre in giving outright grants 
to States for famine relief, although 
that has not inhibited State Govern
ments in their proposals for affording 
relief. The general pattern for givinir 
financial assistance towards relief of 
distress conditions in States was, till 
last year, to give a grant of 50 i>er 
cent, towards the expenditure on 
gratuitous relief and to offer a fifty 
per cent, loan towards the cost of 
relief works. Ceilings for each cate
gory were also to be fixed. In the cur
rent year, however, we have recon
sidered this matter and greatly libera
lised the conditions of Central assis
tance. In the first place we have done 
away with ceilings. Towards gratui
tous relief the grant would be fifty per

cent, of the cost up to the first twa 
crores spent thereon and seventy-five 
per cent, of the excess over that 
amount of Rs. 2 crores. We have al
ready included in gratuitous relief such 
schemes of reUef works where no new 
assets are created for the State, as for 
instance roads which may be wsished 
away later or roads which have to be 
replaced when they are washed away. 
When assets like roads and public 
buildings are damaged as in the case 
of floods we have agreed to give sub
stantial grant for repairs. We have 
made our formulae much more liberal 
and elastic than before and all the 
State Governments have been inform
ed in detail. The House can, there
fore, rest satisfied that finance is not 
the inhibiting factor either here or in 
the States in affording relief.

The House must also remember that 
apart from this expenditure directly 
on famine relief measures—and that 
matter was adverted to the hon. 
Member—there are also dtfeer avenues 
in which work is made available in 
affected areas. All the developmental 
activity in those areas generates em
ployment, and this is an indirect but 
important measure of relief which 
must not be overlooked. We have 
also agreed to give additional develon- 
mental loans wherever necessary.

This is so far as the last season is 
concerned. The present condition of 
standing crops, according to the latest 
reports received in the Ministry of 
Food and Agriculture, is generally 
satisfactory throughout, and also the 
supply of water......

Shri Sarangadhar Das: What are
the crops standing now?

Shri C. D. Deshmnkh: Well, what
ever may be standing. I do not know 
bhenkanal as well aG the hon. Mem
ber.

Shri S. S. More: Sugar.
Shri C. D. Desdimukh: Sugar....and

also the supply of water, except in 
Sambalpur, Kalahandi and Mayurb- 
h ^ .  I have also a report from the 
State Government which more or less?
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gives the same facts. But 1 have 
said enough on this particular sub
ject. (Shri Sarangadhar Das: No
more). I do not know what these 
rumblings and grumblings are. I 
must proceed to the next important 
subject, that is, agricultural prices to 
which reference was made by many 
speakers, particularly the Member 
from Bhandara.

1 4>.m .

He said,....

Some Hon. Members: Name?
Shri C. D. Deshmukh: Hon. Mem

bers are expected to know the name.
Shri S. S. More: You know ours is 

an infant democracy.

Shri C. D. Deshmukh: I think it is 
Shri Asoka Mehta: he comes from 
Bhandara.

He raised the question whether we 
are going to industrialise on the basis 
of the exploitation of the peasantry. 
Certainly it is a very pertinent ques
tion. Demorcratic development must, 
i  agree, eschew this kind of ex
ploitation. That is the very reason 
why we do not view with equanimity 
the present price relationship to which 
attention was also drawn by another 
hon. Member from Poona Central,

Some Hon. Members: Who is that?
Shri C. D. De^unnkh: That is Shri 

Cadgil. This is the last reference by 
constituency. But, in applying re
medies or adopting correctives, one 
must not go too far. The likelihood 
o f agricultural prices falling rapidly 
was not envisaged when the Plan 
was formulated in an atmosphere of 
inflation. There were some at the time 
,who thought that the targets of in
creased production in that sector were 
much too optimistic. Developments 
in this respect have been far more 
favourable than we expected owing to

combination of factors. But, this 
vtry  good luck has created a new pro
blem, that is, the problem of falling

prices. Of course, to a certain ex
tent, a downward adjustment of price 
level and of the cost of living was 
desirable. But, equally sharp and 
excessive falls in prices are never 
desirable. There is common ground. 
The remedy is to take steps that would 
raise the demand for the products of 
the agricultural sector. In respect of 
commercial crops, for instance, one 
corrective measure that we have 
taken, that we are constantly taking, 
is to liberalise exports by aU the 
means at our disposal. In the case of 
food crops, the domestic demand can 
be raised by increasing employment 
and money incomes and that is, in 
short, the case for stepping up the 
development expenditure under the 
Plan. This is being done. The res
ponse of the economic system, of 
course, cannot be expected to be im
mediate. Therefore, we have to re
cognise the problem of a short term 
ciiftress and short term adjustment. 
For meeting this, we have announced 
our readiness to buy certain grains 
in areas particularly affected. We re
cognise that what may be called open 
market operations in foodgrains and 
othei agricultural products can and 
should be undertaken by us in the in
terests of price stability and in the 
interests of fairness oi the distribution 
of incomes as between the different 
classes of producers.

One must remember that sometimes 
the interests of these different classes 
are conflicting. For instance, if prices 
go up, agricultural labour has to pay 
more or the impoverished lower 
middle income groups in the cities 
suffer. Such operations, apart from 
the conflict of interests, to the extent 
to which we undertake them, require 
finance. That is a manageable pro
blem. It all depends on the parti
cular circumstances of the time. It 
also requires organisation, that is 
personnel, warehousing facilities, etc. 
The Rural Credit Survey Committee 
to which reference waj made by Shri 
Gadgil, has made a recommendation 
in regard to the development of
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warehouses. This is under consider
ation. In other words, we recognise 
that the problem has to be faced. We 
"have recognised its existence and we 
know the broad answer to it. But, 
it takes time to make the institutional 
arrangements. In the Second Plan 
period, maintenance of relative prices 
will have to be provided for. We 
recognise it as part of the Plan for 
the allocation of resources. Even 
under the present Plan, the problem 
has been stated; for the reasons that 
I gave the case was for preventing a 
rise in prices rather than preventing 
price falls. To a certain extent we 
have been taken by surprise. This 
was inevitable when the First Five 
Year Plan was formulated, in the cir
cumstances. For the immediate 
present, we have a policy of limited 
price support and also the con
comitant policy of increasing public 

expenditure. I have little doubt that 
the aggregate demand in the economy 
will go up in the next few months. 
Therefore, the conclusion is that 
there is no warrant for the inference 
that industrial development is to be 
carried through at the cost of the 
peasantry. The only point is that the 
corrective measures should not be 
over-done. We must be quite clear 
ais to the precise import of market 
"behaviour before one interferes with 
the forces of demand and supply 
which brings about a continuous 
adjustment in society. But, as for 

the objective, I am in agreement with 
the hon. Member.

The last subject that I shall take 
vp is that of unemployment. We all 
recognise that this problem of un- 
^ploym ent and under-employment 
is serious. I do not know whether I 
have exceeded the time. If that is 
so, I shall not enter on it. I shall 
reserve it for some other occasion.

Mr. Chairmaii: The hon. Minister
can reserve it for another occasion. 
Some more Members are anxious to 
^ a k .

Sbri C. D. Deshmnkh; I shall re
serve it to another occasion. I have

a lot to say. I hope I shall have that 
occasion.

Mr. Chairmaii: This does not mean 
that the Government has no reply. I 
take in that for want of time, the 
reply could not be given now.

The Depaty Minister of H(mie 
Affairs (Shri Datar): I am l ot going 
to take up much of the time of the 
House because I desire that others 
also should participate in the debate. 
There are four specific points thsLt 
were made by certain hon. Members, 
also on this side. I am going to reply 
very briefly to these.

One was the complaint about the 
omission of reference in the President’s 
Address to the Scheduled Castes ana 
Scheduled Tribes. I may point out to 
the hon. Members that Government 
have their fullest interests at heart 
and are doing whatever is possible for 
bringing up the Scheduled Gistes and 
Scheduled Tribes. Merely because 
there has been no reference in the 
short Address of the Presi^^t it does 
not in any way betray any lack of in
terest There are numerous cccasion.*? 
on which this question has been dis
cussed and will also be discussed, I 
need not at this stage point out what 
the Grovemment have been doing both 
in the form of legislation and also in 
the form of money grants to the vari
ous State Governments. To the ex
tent that there is some helplessness or 
a feeling that progress is not very 
great, the Central Government, I may 
point out to this House, is not respon
sible at aU. Happily, the State Gov
ernments also are taking fuJl interest 
in the matter and I am quite confident 
that the depressed classes of the oopu- 
lation will have their interests fully 
safeguarded so far as all the Govern
ments are concerned.

Shri P. N. RaJablioJ: When?
Shri Dfttar: As early as possible.
Another question was raised about 

the Scheduled Tribes. Aoout the
Scheduled Tribes also. Government 
have beei making special grar.ts ihider 
the Constitution. An hon. Member on 
this side raised certain questions about
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taking the religious question into ac
count. So far as grants to Scheduled 
Tribes are concerned, I may point cut 
to the hon. Member that the Scheduled 
Castes have been enumerated on ihe 
basis of castes or as members of ihe 
Hindu society. So far as Scheduled 
Tribes are concerned, there has been 
no caste consideration at all. Other 
considerations have been taken into 
account. You may have Scheduled 
Tyibes people belonging to Christianity 
Or belonging to other religions.

Sbri Nand Lai Sharma (Sikar)t They 
belong to Hinduism.

Shri Datar: The Scheduled rnoes
have nothing to do with Hinduism as 
such so far as enumeration of ttie 
Tribes is concerned. The House will 
kindly understand that in respect of 
Scheduled Tribes, other factors or re
quirements were taken into account, 
and it is perfectly possible tc have 
Christians as members of the Schedul
ed Tribes, and therefore so far as the 
question of grants.....

Sbri P. H. RajablUHl: Scheduled
Castes are also getting in some places.

Shri Datar: No.

Shri P. N. RajablioJ: In Andhra.

Shri Datar. So far as ^Scheduled 
Castes are concerned, they are mem
bers of Hindu religion, and if in any 
particular case a member of the Sche
duled Castes becomes a Christian or 
ceases to be a Hindu, he is not entitl
ed to those special advantages which 
are given by the Constitution to the 
Scheduled Castes. But so far as Sche
duled Tribes are concerned, the con
ditions are entirely different and there 
you cannot take into account the reli
gious aspect, and Government....

#  ?TT«f?TT ?IT ^

Shri Datar: So far as that question 
is concerned. Government will consi
der that question as also the question 
of appointing a Scheduled Tribes Com
mission as it has been laid down in the 
Constitution.

And lastly, before I go to tne next 
question, I may point out 10 the Mem
bers of the Scheduled Castes and Sche
duled Tribes tha*t Government have 
been doing whatever is iDOssible to 
bring these classes and tribes lo a 
common level of enlightenment and 
education with the other communities^

Shri P. N. Bajabhoj: What about
their economic condition? You are 
responsible.

Shri Datar: Then, a point was made 
about Manipur. Here again we have 
a ticklish question. Manipur, the 
House is aware, occupies a strategic 
position. It was formerly ruled by a 
ruler and then there was what was 
yesterday stated to be a legislature 
and a Ministry. When that State was 
taken over after integration. Govern
ment found that in the interests of the 
people of this backward tract, it was 
necessary that it should be treated as 
a Part C State, and it is under the 
direct administration of the Govern
ment of India. Now, a question was 
raised as to whether at this stage, be
fore it has reached a stage of improve
ment, along with other States, we 
should introduce the legislative machi
nery and the Ministry in this small 
and tiny State in India. To that ques
tion, a clear answer was ^jven by the 
then Home Minister, Dr. Katju, in the 
last session of Parliament. He stated 
that the Government had appointed a 
high-power Commission—the States 
Reorganization Commission—which 
would take into account all these fac> 
tors including the future set-up of Part 
C States, and therefore he counselled 
patience so far as the organisers o f 
this agitation were concerned. In spite 
of that, there are certain elements 
which are needlessly agitating this 
question, after agitating tnemselves
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over this question. Now, what they 
are doing is, they have no specific grie
vance, or specific complaint to make; 
they state that , the agitation has been 
started in S^tember last year for the 
purpose of compelling the hands of 
Government to introduce the legisla
tive system and also the Ministry. 
Now, that is a point which cannot be 
considered at this stage, and after the 
recommendations of the States Re
organisation Commission are re
ceived and the public opinion found 
out, then Government will take all 
necessary steps for bringing this 
State, to the extent that is possible, 
in line with other parts of India. 
Therefore. I would request that they 
ought not to have started this agi
tation at all.

Lastly, the kind of agitation that 
they have started is called satya- 
graha. One of the funda
mental principles of satyagraha 
is that the means to be 
followed ought to be absolutely clean 
and non-violent. Here in this case I 
have before me a long list «>r catalogue 
of not merely the illegal acts but the 
violent acts that have been carried on. 
Can you imagine that a large crowd 
gets into the offices and obstructs 
officers from carrying on work, and in 
some cases officers are tried to be kid- 
napp^, and even the In^ctor-Qene- 
ral of Police had to suffer injuries, 
because these people tried to obstruet 
the legitimate carrying oh or discharge 
of work.

Then, there is a Council of Advisers. 
Now, so far as these advisers are con
cerned, it may be opmj to these people 
to induce by persuasave means a par
ticular Adviser or tfae: Council of Ad
visers to submit their resignation. lA 
this ca^e what has been done is, he is 
soiight to be coihpelled to tend^ his 
resignation, and if he would . not 
resign, attempts are made to carry him 
awaj. Can ypu also imagine that in 
t h ^  cas4$ the police vehicles have 
b e ^  demaged axA they have* been 
t^ken away soip^ ca^es, and 
even the Sub-pivisional Officer him- 

,wi^ ̂ attempted to b^ fc li^ p p ^ ?
A numiker of police constaWes have 
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suffered serious injuries, and there
fore, in the light of all these circtan- 
stances-----(Interruption),

Mr. Chairman: The hon. iviinister
is not giving way.

Shri Datar: I am not goi îg to yieM 
at all. ‘

In view of all these circumstances 
which are violent acts, I would appeal, 
to this House to consider the question 
ôf satyagraha. iVow, let us not do any 

damage to the great expression “satya
graha*' which was invented by a great 
Indian viz., Mahatma Gandhi. Satya
graha insists on truth, it̂  requires non 
violence, it requires clean methods. 
If, for example, 1 as an officer want to 
carry on my work, is it open to the 
organisers of—I would not call them 
mob— t̂his agitation to enter into the 
office, to obstruct the work, to remo\»e 
the files? Are these actions in conso- 
nar^e with satyagmha? ■ That is a 
point which has t« be seen. And uiti- 
mately, what happens is that as a re
sult of all these actions, there are 
troubles for the people, in Uiis sense 
that there are breaches of the peace. 
There was a firing at one place. The 
circumstances were enquired into and 
it was found that the firing was justi
fied because of the fact that very vio
lent acts were committed by these 
mobs. After all, mobs have to be con
trolled and thê  responsibility is that 
of the organisers, who have to be ex
tremely careful before they launch on 
certain acts which have such danger
ous implications. Therefore, 1 would 
appeal with »ll the sincerity at my 
command to the organisers of this agi
tation to wait for a few months, be
cause we are going to get the report 
of the States Reorganization Commis
sion by about the middle of this year, 
and in the course of a lew months 
thereafter Parliament will knew what 
the particular recpmmendaticns are- 
We shall find out the views of the peo
ple of Manipur, and then thi=; question 
can be settled in a very peaceful man
ner, because it is the desire of Govern
ment to settle all questions by peace
ful methods.

Ther^ I would pass on an4 spesik ' 
very briefly about two other States. A
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[Shri Datar] 
complaint has been made that in 
Travancore-Cochin State the Raipra- 
mukh of that State ought lo have ac
cepted the advice of the former Chief 
Minister and ou ^ t to have dissolved 
the legislature. You will find those 
very persons who are advocating this 
policy just advocated the other i>olicy 
when the Andhra Proclamation was 
lipder consideration.

Shri Asoka Melita (Bhandara): If
you are referring to me, you are abso
lutely misquoting and misrepresenting 
me because I never said that.

Shri Datar: I am not referring to
you. I am referring to others.

So far as certain Members of the 
Opposition are coi^emed, they stated 
that when there was a failure of the 
confidence motion in*the Andhra As
sembly it was the duty of the Governor 
to have explored ways and means of 
having an alternative Government 
formed. Now, that could not be done 
there because there you will find there 
was a neck to neck fight there and it 
'was 67 on the one "hand and 68 on the 
other. But, take the case of Travan- 
core-Cochin in this connection. So far 
-as Travancore-Cochin is concerned, as 
all the Members are aware, there are 
118 Members in the Legislative Assem
bly. Out of these 118 Members, for the 
no-confidence motion there were 60 
Members, mind you. Sixty is a clear 
majority, even sO far as 118 is concern
ed. Now, as against 60,.you will find 
that there were only 31 against, and a 
veiy large number, mind you. about 
27 were absolutely neutral. Under 
these circumstances, if 60 members are 
the party which can command the 
vote of 60 members,—which 's more 
than half of 118,—and they can be re
quested to form a government, then 
is it wrong? So far as the constitu
tional...

Shri TelaynOfaan (Quilon «um Mave- 
Mkkara—Reserved—Sch. Casttis)" May 
I know whether 60 members supported 
ithfe formation of the Ministry?

Shri Datar I would point out ta 
the hon. Member the constitutional 
position. In all such cases where ..

Shri Velayndhan: For the no confi
dence motion I can understand; but 
did 60 members support the forma
tion of the Ministry?

Shri Datar: Will you kindly wait
for a few minutes?

Now, a particular position arose in 
Travancore-Cochin, and the Rajpra- 
mukh had to consider the questions as 
to what should be rfone, whether he 
should have the Assembly dissolved, 
and whether he should have President’s 
rule. Kindly take into account that 
President’s rule is to be an exception, 
and as far as possible, it should be 
avoided. In that case,‘ the Rajpramukh 
had also to consider whether there 
were other possibilities which he could 
explore. And the other possibility was 
calling upon the member who had 60 
votes with him, and enquiring of him 
whether he would form a governmert. 
In some cases, people come in even 
with a small majority to form a gov
ernment. That is . what actually hap
pened in Andhra and in Travancore- 
Cochin.

Shri Velayndhan:
lowed?

Why was it al-

Shri V. G. Deshpande (Guna): Bat 
did the Rajpramukh consult the Home 
Ministry of the Government of India?

Shri Datar; No consultation is ne
cessary at all. The Rajpramukh is 
there, and he has got full discretion to 
consider the situation in all its bear
ings.

[Sardar Hukam  Singh in the Chairl

The r»oints he had to consider were 
these. I  would like to say to this 
House ^hat the factors to be consider
ed wer^ One was whether there v/as 
the possibility of an alternative to the 
dissolution of the Assembly.

Shri Sadhan Gupta:
Congress government.

A lte rn a tiv e
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Shri Datar: The second was whether 
there was another alternative govern
ment possible. The third was whether 
that alternative government had ele
ments of stability in it. So, these are 
the factors which have to be taken in
to account. And lastly, you have also 
to take into account this matter, name
ly that hardly 11 months have passed 
since the last general elections were 
had, a n d  there was no knowing whe
ther, assuming that Government had 
ordered a general election after the 
dissolution of the Assembly, the posi
tion would have improved at all. Has 
anything happened within the course 
of 11 months, which would make it 
possible for the various constituencies 
to return a particular party in a suflB- 
ciently large number? But if, on the 
other hand, as in the present case, 
there was the Congress Party which 
had a very large strength, i.c. 45, and 
then there was also the TTNC....

Shri Velayudhan: Why was the same 
thing not done last time?...

Mr. Cbairman: I would request hon. 
Members to listen to the hon. Minister; 
on that issue, a difference does exist, 
and it cannot be settled here.

Sliri Datar;...which had 12 votes. So, 
you will find tiiat the Rajpramukh 
found that there was a party which had 
got 45 votes or 46 votes, and whicn 
had also the support of another sub
party— ŷou cannot call it a separate 
party, for it was only a sub-party; its 
members are members of the Congress 
Party, but they have .differences only 
on one Question and not on others.

Slui U. M. Trivedi (Chittor): On a 
•point of order. Is the hon. JWinister 
addressing this side or addressing the 
Chair?

Shri Datar: I am entitled to address 
the Chair, but I am entitled to look 
any side I like, and there can be ab
solutely no objection to that. I 
even look this side, without showing 
any disrespect to the hon. Member.

Mr. Chairman: Sometimes, , the
Chair should also expect your gaze.

Shri patu ; It should expect to the 
largest extent, ^So, under these circum
stances—I am looking at you now— 
the Rajpramukh wfis fully justified in 
calling upon this party to form a gov
ernment, because he found that it had 
got a fairly comfortable majority for 
carrying on the administration in as 
stable a manner as possible. There
fore, my submission to this House is 
that the action of the Rajpramukh is 
perfectly in order, and also proper, 
because he has taken into account all 
the various factors that, I have, placed 
before the House, and after taking in
to account all these factors, he has as
sessed the situation quite correctly, 
and then he has called upon the party 
which had in its arms the full support* 
and which had elements of stability, 
to form a government. And let us 
hope that this government will live 
long, because it has got a greater sup  ̂
port than the government which has 
been thrown out. You cannot carry on 
a government with 18 members. They 
carried on because...

Shri Velayudhan; ^  members. Will 
18 members have carried on for 10 
months?

Mr. Chaimuui; I have already re
quested the hon. Member to exercise 
greater restraint. The "hon. Minister 
i  ̂ concluding presently. A difference 
we might have, but we cannot decide 
the issue here.

^hri A-M. TRionMW <Emakulam^: He 
is more loyal than the king himself.
. Shri Datar: So far as the present
Ministry is concerned, I - would say 
without any fear of contradiction that 
it has greater chances of stability and 
success than the Ministry that has 
been thrown out. I would not say any
thing more, l>ut I would only point out 
to this House,j,that the action of. the 
Rajpramukh was not only in order. bij>t 
was also proper under the particular 
circumstances of this case.

The last point-that, I want to make 
a reference to very briefly is about the 
Andhra elections. ^  far;as the Andhra 
elections are con c^ r^ , ;a few
days ago, we had an adjournment
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[Shri Datar] 
motion, and the Hon. Home Minister 
made a detailed statement pointing 
out how he has been taking in
terest and he has been seeing to it 
that the elections are carried on in as 
fair, as free, and as peaceful a manner 
as possible. So, these were the three 
criteria that he had before himself, 
and he has addressed all the officers 
there accordingly. You will be sur
prised to find that there are as 
many as 20,000 people working 
in v'arious parts, for bringing about a 
success of these elections; and all these 
government officers have been warned 
that they have to be extremely fair, 
that they have to be impartial, and that 
in case it is found that any government 
officer is either dabbling in elections 
or is having recourse to unfair means, 
then disciplinary proceedings will be 
taken against him, and then he has at 
his back full force against all contin
gencies. Therefore, on account of the 
fact that the arrangements were abso
lutely foolproof, and that the incidents 
narrated are only a few, on account of 
the fact that we have a Governor 
there, who is very strong, and who is 
also acting according to correct princi
ples, and also on account of the fact 
that four-fifths of the election is al
ready over, and only one-fifth still re
mains—and on the 27th, the last ^e" c.f 
the elections will be complied—I am 
quite confident that here we have an 
election in respect of which, or we have 
here officers in respect of whom, even 
an hon. Member of Parliament, name
ly Shri Sundarayya of the other House 
had to say that the police and the gov
ernment were acting in a proper way. 
He has given that certificate, and it 
has been published in the papers.

Shri S. S. More; When did he give 
it?

I^ri Datar; He has given that cer
tificate.

Shfi S, S. M m : Can you rely on 
ne\<?^ap0rs?

Just as y<m 
from newspapersV I am also entitled to 
quote fî om newspapers.

Shri S. S. More: Did you also get it 
verified from Shri Sundarayya?

Shri Datar: I would read out to the 
hon. Member what he himself has 
stated.

Shri N. C. Cbatterjee (Hooghly): 
What is that paper?

Shri S. S. More: Forget the paper,
and go on.

Shri Datar: I shall read out that
statement, for it is very interesting; 
but after all. there is some sting at the 
back, and I am going to read that stin  ̂
also.

“An hon. Member, even Shri 
Sundarayya, a top ranking Com
munist leader, and an M.P.........”
Shri S, S. More: Do you accept that 

he is top ranking?
Shri Datar: So far as the Com

munists are concerned, it is for them 
to consider whether he is at the top or 
at the bottom.

An Hon. Member: H ejs  the leader
of the Party.

Mr. Chairman: I would request hon. 
Members not to go on interrupting 
like this.

Shri S. S. More: We are only seek
ing some clarification.

Mr. Chairman: If that is challenged 
by the opponents, that might look 
better. I think Shri S. S. More should 
not do that.

Sliri Datar: It is a compliment to 
Shri Sundarayya that he is- a tô > 
ranking leader. To continue the quota
tion:

“ ...had to admit that the police 
were generally doing their duty
honestly.......**

So, this is a. certificate from a quarter 
which is not giving any suQh certifi
cates at/all except under the stress of 
circumstances. I am not quoting here 
a Congress paper or a Congress leader 
or any other leatter,

ShH V. G. Deshpanidei Is it his 
statement or some newspaper corres
pondent's impression?
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Stai Ifeitar: He had to admit that
the police were generally doing their 
duty honestly, but then he remember
ed that he was in the Opposition, and 
he added that ‘in some places, they 
were siding with landlords’. I thank 
God that all that he stated, alL that 
he alleged, was that ‘in some places, 
they were siding with landlcnrds’ and 
not with Congressmen. (Interruptions).

I am finishing my last sentence.

Therefore, I submit that so far as 
the elections in Andhra are concerned, 
so far as the conduct of the elections 
is concerned, they have gone on very 
well, and I am quite confident that 
with the support and co-operation of 
this House, even the last part of the 
elections, on the 27th, would pass off 
very smoothly. These are the points 
to which I thought a reply was neces
sary. Otherwise, a needlessly wrong 
opinion was likely to be created. There
fore, I submitted the answer so far as 
these points are concerned.

COMMITTEE ON PRIVATE MEM
BERS’ BILI^ AND RESOLUTIONS

T w e n t i e t h  R e p o r t

Mr. Chairman: Now, we will take 
up non-official business and resume 
the other discussion at four O’clock. 
I would ask Shri Altekar to move the 
motion regarding time allocation for 
Private Members’ Resolutions.

Sftri Altekar (North Satara): I beg
to move:

“That this House agrees with the 
Twentieth Report of the Commit
tee on Private Members’ Bills and 
Resolutions presented to the House 
on the 22nd February, 1965.”

l^is is in connection with the alio- 
cation of time for the fle^lutions 
tabled for the day and tfee time is 
stated in the Report. X comm^d the 
motion for the acceptance of the 
Hoiise.

Mr. Chairman: The question is:
“That this House agrees with 

the Twentieth Report of the Cpm- 
mittee on Private Members’ Bills 
and Resolutions presented to the 
House on the 23rd February, 1»55.”

The motion was adopted.

RESOLUTION RE: DEPARTMENT
OF WELFARE FOR SCHEDULED 
CASTES AND SCHEDULED TRIBES

Mr. Ctiairman: The House will now
resume further discussion of the fol
lowing Resolution moved by Shri 
Brohmo-Chaudhiir>’ on the 17th Decem
ber, 1954:

“This House is of opinion that 
a Department of Welfare be creat
ed forthwith to function under a 
separate Ministry for appropriate 
measures to be taken for ameliorat
ing the conditions of the Scheduled 
Tribes, Scheduled Castes and other 
Backward Classes.”

The Mover and Shri Kajrolkar spoke 
for 18 minutes and 5 minutes respect
ively and concluded their speeches, 
Shri Sarangadhar Das spoke for 2 
minutes and had not concluded his 
speech when the House adjourned for 
the day.

Out of the 1  ̂ hours allotted for the 
discussion of the Resolution, 1 hour 
and 5 minutes are left foir its further 
discussion today. Shri Sai'angadhar 
Das may now resume his* speech.

Shri P. N. Rajabiioj (Sholapur—Re
served—Sch. Castes); What about 
amendments?

Mr. Churman: They would'also be
taken up, if moved.

Shri Sarangadhar Das (Dhenk^al- 
West Cuttack): How long may I
speak?

Qfa^tnnan: He migttt resume 
his speech. ,
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';' ment of- Welfare"
Shri Jaipal Singh (Ranchi West-

Reserved-Sch'. Tribes): Before the
hon. Member proceeds, may' 1 ask for
some information as to the time that
is going to be allotted to the speakers?

Mr. Chairman: Now, we have 1
hour and 5 minutes' left. If hon.
Members who are very anxious to
speak- give me .their' names, ',1 might
be able to make an announcement. 1
suppose ten minutes' will be enough for
each speaker, and 1 request the Mem-
ber who is on his legs and other Mem-
bersiwho wish to speak also to' finish
their speeches, within that period. Of
donrse, the Minister shall have fifteert
tninutes to reply.

.. /

Shri P. N. Rajabhoj: Will you
please take my amendment?

Shri sarangadhar Das:
brief, now, that you have
time.

1 shall
fixed

be
the

Just a little while ago, there was
some dispute between the Minister and
some of the Members of the House
with regard to the Scheduled Castes
and Scheduled Tribes. I do not be-:
long to either of those communities,
but 1 am immensely interested in this_
because during my political work in
several districts of Orissa, 1 have seen
the backwardness of these two com-
munities, and 1 believe that unless all
the backward people-whether they
belong to the, Scheduled Castes or the
Scheduled Tribes or what is' termed as
Backward Classes-are brought, for-
ward at least to the level in which
the caste people now live, this country
can never go forward. That is why
many of us agreed to the reservation
of seats for the Scheduled Castes and
Scheduled Tribes 'when the Constitu-
tion was being framed. so that during
ten years' time the Government them-
selves would do certain things by
which' the two communities could
come forward. 1 have just a couple
of weeks ago made a very long tour
in tv10 of the districts of Orissa and
1 found exactly the same thing that 1
have been finding for the last three
yeaTS. '1 want the Minister to take

note of it, because at an informal con-
ference 1 had said that there were no
wells-surface wells-for drinking
water' for' the Adibasis and
the Harijans, . and he" brought
forward an officer of the Orissa Gov-
ernment who said' that they had sunk
600 wells. 1 should like to' know how
many bastis there are in Orissa in
wbIch' the' Har ijaris and, AdibasisTive,
because '600 wells" sounds very good,
but when" I say that 6,000 wells
are necessary, then you know the im-
portance> and urgency of the proposi-
tion. 1 am surprised because I know
that we; caste 't>eople, whether we .are
in the' top-most level' in' the - Goverri-
ment of India or in the lowest' level
or' outside the Government of India,
do not want the advancement' of the
Scheduled Castes and Scheduled
Tribes. ,I am absolutely convinced of
this' because there' have . been 'some
wells given in development works to
some-villages, but the village men, 'the'
caste people, dominate the village and
have them in their own locality and
not in the Harijan <Iocality. So the
Harijans and Adibasis still go on
drinking rotten water from little stag-
nant ponds or from streams in the
forests, in the hills where leaves fall
down and the water is' absolutely' rot-'
ten. They get all kinds of skin dis-

I eases, and any time there is a case of
cholera in the village, the whole vil-
lage is wiped out 'because tlhey take
the clothes of the' ~atient a~d wash
them in 'the same water which is be-
ing drunk by them. These things are
fairly well known to the caste people
and they avoid such things. The Aa.i-
basis and Harijans are not so up to
the mark as fo know the value of
health of this kind, and that is why it
is the 'duty of the Governments. at the
Centre a-s well as in the States, to
make every effort to advanca 'these
people. But 1 say that both the Gov-
ernments-here as weiIas in the
States-so far have failed in this res-
pect. That is why 1 support this Reso-
lution that there, should be a' separate
Ministry 'In -charge of a person-1 do
not advocate a 'Scheduled Caste man
or a Scheduled Tribe rria~ to 'be the
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Minister— în Parliament who is sym
pathetic towards this work. Other
wise, if it is tag r̂ed on to a Ministry 
like the Home Ministry, where the 
Minister and the Deputy Minister are 
interested more in the Preventive De
tention Act and in maintaining law 
<ind order than in advancing the con
dition of the Scheduled Castes and 
Scheduled Tribes, it is of no use. This 
is very essential and unless this is 
done, all the provisions that have been 
made in the Constitution in this res
pect and the appointment of a Com
missioner for Scheduled Castes and 
Scheduled Tribes will be of no avail. 
The Commissioner for Scheduled 
Castes and Tribes has been there for 
three years. He himself says in his 
reports every year that some things 
he had recommended have not been 
done. They will never be done imless 
there is a separate Ministry here. I 
want the Deputy Minister Df Home 
Affairs, particulary to understand this 
that it is no use brushing aside this 
thing and saying that this should not 
go in the Address of the President 
Just as the Finanoa. Minister was say
ing that famine conditions must not 
:go into the President’s Address. What 
do you want in the President’s Ad
dress? All nice things,. Formosa and 
New York and Indo-China and all 
this sort of thing, Malenkov and 
Chou-En-Lai? Is that what is . going 
to fill the tummies of the people or 
clothe the people in this country. (In
terruption). I am not abld to say 
exactly what is the number of these 
Scheduled Castes and Scheduled 
Tribes and the Backward Classes peo
ple.......

An Bmau Member: Six crores.
ShTi Sarangadhar Das: Six crores

out of 36 . or a f  crores, one-sixth of the 
population ot India. If they are back
ward and if nothing is done for. them, 
then it is the duty of the President, it 
is the dutyJb this Govemmant to 
hiring forward before us wbnt they 
intend to do in the future, in the next 
two or three years. Unless this is 
1»ken up, seriously and something is 
done in this respect with the money 
l^at is available and the Scheduled

and Scheduled Tribes 
Castes and the Scheduled Tribes peo- 
pie are brought up to the status at 
least in which we are at presait, then * 
there is no hope for this country and 
there is no use talking aboui the so
cialistic pattern and Welfare State ‘ 
and all that sort cl thing. It is all an 
eye-wash and nobody in India is going . 
to be fooled by these slogans any 
more.

Shri Bhagwat Jha Azad (Pumea^ 
cum Santa Parganas): Is it the
monopoly of the Socialists?

Shri Thimmaiah (Kolar—Reserved— 
Sch. Castes): Mr. Chairman, we the
Scheduled Castes and the Tribal Mem
bers of this House have been demand
ing a. separate Ministry since we came 
to this House.

Sliri P. N. Bajabhoj: May I ask one 
question? Where is our Home Minis* 
ter? It is a very important subject.

Mr. Chairman: There is the Deputy 
Minister; he can convey all this to 
him. Do you think it won’t be con* 
veyed?

Shri Tliimmaiah: We want a sepa- -
rate Ministry not because the present 
set-up cannot work satisfactorily for 
the Scheduled Castes and Scheduled 
Tribes but because the Home Minis
try, with its enormous work, cannot 
devote its full time and energy to 
the problem of the Scheduled Caste# 
and Scheduled Tribes. As we all 
know, this problem is so big that it 
needs constant attention of Govern
ment . in the interests of the country 
and it is also a recognised fact that so 
far as these people remain backward, 
the country cannot boast itself to have 
progressed well. Therefore, in the 
interests of the country itself, a sepa
rate Ministry. is necessary for the 
amelioration of the Scheduled Castes 
and Scheduled - Tribes. A separate 
Ministry can analyse the problem of 
the Scheduled Castes and - Scheduled 
Tribes and it can find out a solution 
immediately and try to solve this pro
blem as early as possible.

There are various projects and ! 
schemes in the Five Year Plan lor 
the amelioration of the Scheduled 
Castes and Scheduled Tribes. If ttieri t
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[Shri Thimmaiah] 
is a separate Ministry, it can see that 
the schemes are implementei and it 
can see how far the schemes and pro
jects have benefited these unfortunate 
people in this country. A separate 
Ministry can also issue instructions 
and guide the State Governments re
garding the amelioration of these peo
ple. There can be a uniform policy.
Today, we have seen there is no uni
form policy and there is no guiding 
principle. Today we are seeing in 
*some States they have given some 
concessions and in some other States 
such concessions are not given. That 
is the state of affa^s in this country.
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WhUe asking for a separate Minis
try, we do not say that tbe Home 
Minister or the Home Ministry have 
not got the interests of the Scheduled 
Castes and Tribes at heart. But, to 
carry on effective work and ‘ effective 
propaganda, to remove untouchability 
prevailing in this country, we want a 
separate Ministry and I am sure that 
a separate Ministry can find out ways 
and means of improving the condi
tion of these people. For example, 
there is untouchability prevailing in 
the country. Today we are enacting a 
law abolishing untouchability. How 
to implement is another question. The 
enactment will be by the' Parliament 
but the execution of the law will be 
in the hands of the officers. To guide 
those officers and to see that the peo
ple are really benefited by this Act, we 
want a separate Ministry. Unless 
there is a separa^ Ministry, I am 
sure, we cannot progress within these 
ten years as envisaged in the Constitu
tion. In the interests of the country 
itself, we waiitt a separate Ministry so 
that our problems might be solved as 
early as possible. We do not want to 
be a burden on the Government.

Then, there is a lot of money Plot
ted ^or the development of cottage in- 
dust^es among the Schedule Caste 
peoplie. May I know whether the 
Home MinistryMs in a posftion to tell 
TiU how many fsunilies^of ̂ the Schedttled 
Caisrtes and Scheduled Tribes have b^n  

r by t^ese grants j?iven ' for

the development of these cottage in
dustries? Is it possible for the Home 
Ministry .to furnish us figures as to 
how niany Scheduled Caste and Sche
duled Tribe families have received 
loans for their agricultural advance
ment and how many wells have been 
sunk for the benefit of these people 
throughout the country—when they 
have been allotted a lot of money for 
sinking drinking wells tor the benefit 
of the Scheduled Castes and Tribes? 
In the absence of a separate Ministry. 
I am sure, the Home Ministry cannot 
provide all these figures and at the 
6nd of ten years the Home Ministry 
will not be in a position to gauge the 
progress of these Scheduled Castes and 
Tribes. I am quite sure about ix. 
Therefore, in order to see that within 
these ten years we get an overall 
picture of the progress of the Schedul
ed Caste people and in order to see 
that the problem of these people is 
solved within these ten years, a sepa
rate Ministry at the Centre is very 
necessary.

Next there is the reservation of ap
pointments for the Schedulea Castes 
and Tribes. As far as I can under
stand, that order remains only on 
paper and it is not at all implemented. 
If there were to be a separate Minis

try, it would have at least examined 
the possibility of implementing it 
and it would have examined and tried 
to make the Scheduled Caste people 
fit for those jobs. It would have sug
gested to the Government to train 
these people so that they can be suit
able for government iobs which are 
being reserved fqr them. Today the 
Home Ministry have not done that. 
Therefore, I demand a separate Minis
try in the interests of the Scheduted 
Caste people as well as in the interests 
of the nation itself.

There is forced laboul^prevailing in 
the country, and, particularly, the 
Scheduled Caste people have been the 
victims '<5f  forced labour. Today, no 
State Government hor the Central 
Gdverrihi îrit have taken statistics 
to lK)W »m:afty of these Sch^iiUxl
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Castes and Tribes people are the 'vic
tims of forced labour and there is no 
legislation either to punish this sort 
of forced labour. Many of the Sche
duled Caste people have become vic
tims of forced labour. If there were 
a separate Ministry, it would have 
collected statistics and found out in 
which part of the country forced 
labour is prevailing and to what ex
tent it is exploiting the Scheduled 
Castes and Tribes. It would also have 
provided the remedy and the Schedul
ed Caste people would have been free 
from forced labour. Therefore, I ap
peal to the Home Minister to consider 
at least now the formation of a sepa
rate Ministry for the amelioration of 
the Scheduled Castes and Tribes in 
the interest of the nation itself.

Shri Jaipal Sin^h: This particular
resolution takes us back to those days 
of constitution-making when cur elders 
were confronted with the task of mak
ing a constitution which would safe
guard the backward sections of the 
Indian community against the cunning 
exploitation of the advanced section 
of our nation. You, Sir, were a Mem
ber of the Constituent Assembly and 
you will remember that you yourself, 
myself and a great many others were 
consulted as to what should be done 
in regard to the minorities, backward 
or otherwise. Most of us, in good 
faith, agreed to a particular pattern 
that was set before us, genuinely hop
ing that the people who would come 
into power would honour the safe
guarding provisions of our Constitu
tion. The Constitution is there. I am 
amazed that the Minister of Finance 
should glibly throw aside the demand 
that has been made, the criticism that 
has been levelled against the Treasury 
Benches, for the exclusion from the 
Presidents Address of vital matters 
that# concern a great many of us. We 
are here because of these problems. 
We are sp^ifieally, undw the Consti
tution, etedted to come here and re- 

pfresent the special cases; It seems to 
ime" amaiing • that an important Ca-bihet 
'Minister should that Itr the Presi
dent's Addtessi^rttfih Hrings -csrtinot

and Scheduled Tribes 
be mentioned. I Imow he has read 
the Constitution; he was not a Mem
ber of the Consituent Assembly. Let 
noj the Treasury Benches forget that 
the Constitution enjoins on them to 
do certain things. The Constitution is 
full of specific injunctions, as it were,, 
on the Government of this country to 
do certain things. This problem of the 
backward sections of the Indian com
munity has been treated very, very 
shabbily from the very beginning of 
this new Parliament. What happened 
last year? At the fag end of the year  ̂
when we had nearly lost 22 months 
the Shrikant Report came up before 
the House and only a couple of hours 
was allotted to us. Is it the view o f  
the Government, which claims to be 
the sponsor of a Welfare State, that 
an important problem like tj^t of 
the backward sections of the Indian 
community should receive only two 
hours and that also at the fag end o f 
two years, as it were, so that two 
years are lost? For two years the 
Government does not receive the re
actions of those soecific Members of 
Parliament who have been sent by the 
electorate to represent their cases. 
Even in this session, I find that, only 
yesterday, the Chair said that, per
haps, the Shrikant Report might find 
a place. Government have already be
come impervious to the criticisms that 
have been made on the floor of the 
House and at every tribal session or 
conference, that the question of the 
backward sections of the Indian com
munity should receive their serious at
tention. We have been very sadly 
disappointed at tlie lack of imple
mentation of the provisions of the 
Constitution. If you go round the 
States in India, what do you find? In 
States where there are large concen
trations of backward sections of the 
community, the spirit of the Constitu
tion is that there should be a s^>arate 
Ministry. Let me take only the ques
tion of the Tribes. What is the posi
tion in the State of Bil^ar? There you 
have a Min!ister who has about half a 
dozen portfolios, and this tribal busi
ness seems to be just incidental and 
there is nothing serious about it. I 
am amazed that my hon, friend the



[Shri Jaipal Singh]
Deputy Minister of Home Affairs, 
should have the impertinence to tell 
us solemnly here and expect us to be
lieve that all that is possible—I am 
quoting his very words—is being done 
ior the Adivasis and Harijans. If that 
is the case, why debate? I would like 
■him to face the country two years 
hence if aU that has been possible by 
this particular Government has been 
done for the Adivasis and Harijans.
Let Aim go to the electorate and say 
that. We live amongst the Harijans 
and Adivasis. My friends travel 
along the main roads. They do not 
and cannot exactly know what is hap
pening. They rely on the reports they 
;get, but what does the Commissioner 
say? He himself admits that he is in
capable of functioning properly, Why?
Because people will not listen to him; 
people will not reply to his questions..
His advice is of no avail to any State 
Government. That is the case. It is 
high time that the Govenmient is a 
little more serious-minded in genuin
ely seeing to it that something must 
be done, because the backward sec
tions are keening back the entire 
nation and their patience may be ex
hausted in due course. To my mind, 
there is no doubt whatever that the 
Central Qovernment must give a lead, 
and the only lead it can give is to have 
a specific Ministry to look after the 
welfare and needs of the backward 
sections of the Indian community. I 
am not thinking merely of Adivasis or 
Harijans; other people are. also back
ward. Let all the backward sections 
be put together and come under the 
direct charge and care of a specific 
Ministry. We are very fortunate at 

^he present moment that there is one 
-political party that is in pow^r 
"throughout India and so the advan
tage really is that a lead given by it 

-at the Centre can also be followed in 
-the other States. We have been given 
•lacts and figures about the money that 
has been spent for these people. I 
-would like to challenge my friend,
^ o  is sitting there, to come along 
^ h  me and see for himself where 

. fmd how it is bemg spent. , is the
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kind of bluff that is thrown before us 
and it is high time that this ceases at 
least on the floor of the HouSe.

A very important point that has 
been raised by my friend from Madhya 
Pradesh. It is such an important 
point that I do not think it wiU be 
worthwhile discussing it here, but I 
do hope that the Shrikant Report will 
be submitted during this session—if 
not this session, the next one—and 
sufficient time will be allowed particu
larly to those Members of Parliament 
who have been elected from specific 
constituencies, so that the House, as 
a whole, will have an opportunity to 
give its reactions instead of the Home 
Minister merely announcing “We are 
gomg to think about it” . This sort of 
thing will be happening too often and 
that is why I have to represent it very 
forcefully that we are here as repre
sentatives of the people. The Govern
ment may have a majority, we do not 
dispute that, but at the same time, let 
them not ignore the feelings of other 
people who do not fully belong to their 
fold.

The sort of pictures that the Deputy 
Minister gave a few minutes ago re
minds me of Plato’s definition of ‘man* 
as a two-legged animal without fea
thers. This definition, of course, was 
ridiculed by Diogenes who produced a 
plucked cock; saying ‘ Here is Plato’s 
man” . Something like that is being 
done from the other side.

2 P.M .

Please remember that India is mov
ing and is moving fast. Please do not 
forget that even the jungle tracts are 
also on the move. There are many 
people who are under the impression 
that the spirit of democracy ha^ not 
permeated J;he jungle tracts. In fact, 
it is the other way round. If there 
has been any real spirit of democracy, 
it has been in the backward sections 
and tribes. Demoeraey is being held 
back by the advanced tracts. You go 
to any primitive society in India, if
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you  like. Democracy is in their blood 
but what is happening? We are put
ting the car in the reverse gear as it 
were. There are those age-long insti
tutions, among the Adivasis in parti
cular, like the panchayat system, but 
what do we do? We devise something 
that is alien to their own genius. What 
I maintain is this: We as a country 
have to march ahead according to our 
own. genius. Certainly- let us leam 
whatever we can from elsewhere but 
the fact does remain that foreign 
things, the foreign elements, are not 
going to receive the same momentum 
as the genius that is within ourselves 
and about which we do not have 
to be taught. A great harm is 
being done in the name of de
mocracy particularly in the backward 
tracts. The age-long institutions which 
the E>eople appreciate and understand 
-and which have welded them together 
are being abolished, ^nd all in the 
na'me of modernisation. Take your 
law courts. There is the village pan
chayat: what better judicial system

fould you have in this world? Of 
'Course, the modem British system of 
law is there, but what happens? Jus
tice is not only expensive but very 
•dilatory. Every one knows that. What 
has been done by the Gk)vernment? 
There should be a system of justice 
suitable to the people to whom justice 
has to be administered.

Lastly, people talk a great deal 
«bout prohibition. You know what I 
•said in the Constituent Assembly in 
regard to prohibition, I still hold to 
that view. But it is not a point of 
view that one can explain in a couple 
of minutes. But, to people who are 
prohibitionists themselves, I would 
give the same advice that is generally 
given to Sabbatarians, and the advice 
is. this: “Keep your own Sunday and 
do .not take away ours” .

Mr. Chairman: Shri N. B. Chow-
dhury.

Shri P. N. Rajabtaoj: I have giv«i
an amendment

Mr. Ohainnaii: I find that the hon. 
Member has been taking some time 
from the speeches pf every other hon..

amf Scheduled Tribes 
Member. If all these interruptions 
were added together, perhai>s the Mem
ber would be found to have utilised 
already all his time! I have called 

Shri N. B. Chowdhury.

Shri N. B. Chowdhury (Ghatal): I
rise to support the resolution, but while 
supporting it, we are under no delusion 
that the mere creation of a Minis
try would solve the problems of 
the Scheduled Castes and Scheduled 
Tribes. We know that there already, 
exists an organisation and there is the 
Commissioner for Scheduled Castes 
and Schedued Tribes. He is helped 
by a number . of Assistant Commis
sioners and other officers. In some of 
the States there are Departments to 
work on welfare activities particularly 
dealing with the problems of the Sche
duled Castes and Scheduled Tribes. 
How is that in spite of the existence of 
this machinery, in spite of the existence 
of these dapartments in the States, the 
Scheduled Caste Members of the 
House—not to speak of the people be
longing to this caste all over the coun
try—are not satisfied, and even those 
people belonging to the ruling party it
self have thought it necessary to bring 
forward such a resolution in the House? 
This fact itself would show that Gov
ernment has not seriously dealt with 
the question. We know that there are 
specific directive principles in the Con
stitution, that there are so many arti
cles in the Constitution which enjoin 
on the Government to be serious about 
the problems and to work in such  ̂
manner that these people can come in 
line with the others who are not so 
backward in this country. But we 
find, as has been already pointed out> 
that Government do not make provi  ̂
sion in the business of this House 
debate even the report which has 
furnished by the Commissioner. It has 
been pointed out here in this report 
which I am quoting:

*‘It is very gratifying to know 
that this year the Report is to be 
discussed very soon after it is sub
mitted to the President and present
ed to Parliament before the mate
rial of the Report becomes stale 
and tf year-old” .
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[Shri N. 'B. Chowdhury]
This is with reference to the report for 
1953. We know how the matter is 
still hanging fire. Now, it is really an 
irony that this should be. so.

Something has been said about forc
ed labour which the Sdieduled Caste 
people a n i the people belonging to 
the Schedulai Tribes are called upon 
to undertake, for persons who domi
nate over them economically and also 
soeially. I ^ a ll give one example 
from the report itsell At page 7 of 
the r ^ r t ,  the Commissioner says:

“I met some of the Scheduled 
Caste people in Aurangabad dis- 
trict’\

that is. in the Hyderabad State,—
“They made* the serious com

plaint about the Baluta system 
which dates from the medieval 
times. Under this system the 
SchiBduled Castes in the villages 
are forced to carry Government 
errands, lift dead animals and îay 
their skins, and for this work they 
are paid in kind by contribution 
from the villagers. This system 
should be put a stop to snd no forc
ed labour should be extracted from 
the Scheduled Castes even by pay
ing them nominal labour charges” .
This morning itself, we heard some

thing about forced labour from the hon 
Deputy Minister of External Affairs. 
It has been said that Government is 
against all sorts of forced labour. We 
are yet to know, in soite of the specific 
rerommiendation with regard to such 
quesvions mentioned ^n the Ter>ort by 
their own Commissioner, whai action 
has been taken to remove such forced 
labour. This is not the only type of 
exploitation over these backward oeo- 
pie. Along with this, they are doing 
another thing, and that is due to the 
ignorance and illiteracy of the back
ward people. They are exploited )yy 
the landlords.in a inanner Whieh will be 
a sad feature of the Congress rule. It 
is done in spite of the tall talk that 
all possible meiasures have been taken 
lor the welfare of these peio f̂e,  ̂and it

and Schieduled Tribes

is still continuing. I am quoting ĵ rom 
page 9 of the report where it has been 
said that the Dublas, a particular class 
of people belonging to the Scheduled 
Tribes in the Surat District, are ex
ploited. The report says:

“The Dublas were made to give 
their thumb impression on docu
ments the contents of which they 
never knew, arid they lost the 
rights of permanent tenancy other 
wise granted to them under that 
legislation*’.

This is not a single instance from 
Bombay only. I have found the same 
thing happening to the Santhals in Mid- 

napore District. The report also ct»n- 
•tains many other examples to show 
how the people belonging to the Sche
duled Tribes are being evicted from 
their lands. Those people who had 

their tenancy rights are being reduced 
to the position of the agricultural 
labourers and they are being thus de
prived of their tenancy rights. Thus 
we find that although the Government 
are spending some money and giving 
them some scholarships, they do not 
care to go into the very root of the 
problem. The first need of these peo
ple is economic rehabilitation. I also 
find that along with other sections of 
the poorer people, the agricultural 
workers and similar classes of people 
are also suffering due to such exploita
tion. They are being evicted by the 
landlords and others in various parts 
of the country. So, if the Government 
is at all serious, they should not only 
create a separate Ministry to look alter 
their problems but they should change 
their policy radically; that is, they 
should not only provide a larger 
amount of money by giving more scho
larships but rehabilitatethem economi

cally and give them such other facili
ties as will really improve their condi
tions, and they should remove the dis
abilities from which they suffer now.

Something has been said about pro
paganda with regard to the educaticii 
of the pTOpie and for the removal of 
untouchahility. We still find in 
parts' of my State that barbers do not
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shaves some people .belongng to the 
Scheduled Castes and n some cases, 
some people belonging to the Schedul

ed Tribes still remain as untourhables. 
It has been noted in some of the reporis 
of the Commissioner that there is no 
untouchability in my State. But that 
is not correct. So, what the  ̂House 
should do is not only to psss a Bill 
here, not only to have some legisla
tion, but to educate the people and 

create conditions in which all such dis
abilities will be really remqved and 
those people will really come forward 
and march ahead along with the for

ward sections of the community

Tf^Tr— 3frf^ ) : ĤTT-
^  f q ^

snrf̂  ^  ^  f tm  ^
^  f ^ I ^TT̂ ntorf

TK r̂r, ^
^  ^  ^5Fiwrr %

ar̂ r̂ l^ fn ^  ^  1 ^  %■

^  ft  t ; ^

m  t  I ^  ?Tff ^  TOft t  ? *̂rr̂

^  WT f
fTT ^  ^  t  ^

^  t  ^  ^  
f lT iN f t  % ’Tm  |  I

f  ^  3 m t f W  ^ ^  1 3T  ̂ 3?^
^  y r  ^  r  arnr f<T
% ^  ^  ^ ^  ^

«Fr +ffHrcldiT̂ JH *T T̂TTT
t̂fTT \ %

'dc'!<R TTis f̂W % fM(T
^  TWV ^ I ^  «TTcT

^  3tt̂  ^  arf^t ^  ^

srrsr amr %
H ^  fcfr^ ^  t

^ i r  c  ‘

'3TH’ «fY 3rrsr ^
^  ^̂ iTsr qr

| f t' ^  'TT 'TT % «TK ^

fhft I ^ ' f̂TR'«nf<2ft %
'3R  ̂ ^  ^

§fMW f ^  ^  3TTf^^ ^
^  f  ^  wm 5FT̂  f  I ^  

3rt ^  ^  WT T̂fTTT m

^  ^  I ,  ^  ^  ^
f ,  ^  3T^T  ^  t>

3ftT ^  ^
flnrr 5T|f a n f^  

i^ >  ^  ^ 
arrf  ̂^  ^^jN^%^3TT^ I ^

=FfWc #  1 3fhr 3ft ^  %
qft 3fW^ I t  f  #  TB’ 

vnr ^  ^ ?
f t f e  ^  ih lT ^  ^  ^ ^

f  { 3TT3r ^  % fV^R^

>rt |i %
^  ^C+TT #  5TT  ̂̂  %

w f  ^  vii^ ^  I  ^  ^  
^  ̂  f^  ^  ^

W  ?rsjrsr>̂ f %
^  ¥  f ^  m . Bo ^  w r w
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^  ^  TRT % 3fk w ?
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^  ^nUr^rftnff %
^  ^  f?[^ n̂rr i 3r *

^  ^  t »  ^  l »

JTfT t> ^  ^  sni^wif^nft
^  't^l «ll^T ^  ?

f^nl f^*ji iV 3̂»T̂
<̂r t  %

WRI w  2T̂  ^  ^
^  ^ T  »T ^  ^  ^

^  ^  ^  f ,  ^  t K
=iRtf 5 r r f^  ^  mf^-

^ ^ W r I ^

^FRfT ^  ^hwr ^  ^

^'PTT

% H F T

^  ^  f , ^  w r  ^  f  I

fxrr€^ ^  ^  T̂TffV f
* ^d»1 ÊRFT ̂  ^  ̂  ?nf5[^Tl%*ft ^  f^Id

^  WR *T  ̂^ ?ftT ^ ^  ^  5  ^
^  «ZTPT ^  ^  I ^

^  ŝTRTT t  ^nferftnff «r
W^ ^  t  ^

W^ ^  ̂  I  I f f r f t  ^  ^^T^TEft ^
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T f r t  I t

^  ^  ^  #  ^\3 ^

O T T  ^o

iiHHi^T, "̂r «Tl̂ 5rf%̂  ^rnpTT^, 
WFTT '̂^T W  ?fk  >fr

5pFT
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^  f  I
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?FT 4“ iSfFT̂ t SRTWra? fsp"
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m  s r fW ^  ^
^  i  ^  ^  T ^  1 1  ^
’^TR ^  ^o v h i^  strrf̂ TTRft f  I

5|%<5T ^ V.9 vrfewRft" f  I

and Scheduled Tribes 
^  T̂FIT ^  T̂Tc’T-^FfTR %
f^^nX ^  »T  ̂^  ^  ^

TifRff ^  ^  ?rk ^
^  %TT ^̂ TFRT ^  VJ  ̂ t  I %
5ERR ^  1 1  ?n^ ^rft ^TW #  ?Tff

t  ^  ^  ^  ^
%  ^<+K 5^=^ TO ^  Tfl"'

^  I ^  'd^+l TO" s i d i ^ ^  ^-HiO ^nSFlT

»T T O  t  I d l” 5 ^  i  
^f^*i ^  ^  F̂̂ hft ^  if ’hTC
^  Hol'i ^Rn t  % ^  ^  

t  I ?rnT WH” ^  w^  ^  
f  ^  WTT 3t^ ^  ^  ^
^  T f r  f  I ^  ^  ^

^  dO*M f  ?fV?: ^  f  
^  5P77TT I ?17T f s ^  ^

WTT ??TfTOf^ ^  W f  % ^  ^
+<Hi ■*11̂  ̂ r̂nrrf̂ Ri >d̂ fd ^
t^tr, 'dĤ Tl î RTT ^ % f%tT, 'dH+l ’Ml[̂ <t» „ 

^  ?ftT ^  ^  ^  F̂Fff
% f ^ ,  %TT g§TR f  f% ^  ^  Ŵ TT
^  ihT FR  ^  ^  f r o  ^  ?fh: ^  |r 

^  ^ * T l  TK ^  I ^

Mr. Chairman: I can call Shri 
Rajabhoj and give him four or five 
minutes if he restricts his speech 
within that time.

^  ^ o  1^ 0  TT3î Tbr: fnrnT%
^  ^  W  ^T3F % 'FTFFT 3TT̂
f  #* f  ^  tr^ ^  3 T ^  t ^ -  

f . . •

fWiMld : arrr 9 Tr  t

3flT ^  ^  I
'ST^ %■ ^  I

«ft «fto ^ o  rm h w  : w
f  %  3fT5T 3ft 3 ^  afl'̂

^  O ^ o  ^  3TT t o  t  ^  3TOT I  \ 
arrr ^̂ «t»T IVO^ ^ ^  vfff¥
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[«ft qto irq-o

^  '»TTt*̂ n 1 SffcT 3 T ^

4  • ^  ^ %  3T^

I STTR w m f w f  %  

3T^^T ^̂ TPTT t  3j^ Poif4)^
^  'TR 3ira  ̂ ^

anfermt ^  ^
^  ĵTTF ^  ^  3T ^

I arrr |,
^  J|>iFnTr I  ^ffr?r
3 ? ^  % ;̂;T% ?TrrTf̂  ̂ ^  ifr

^ ^  % f ^ ,  
wrrf^r^ ^

'*■̂1 ■33FT % 3f|T q H10  ̂ rRlf^RT 3 ^
??t«ri ^  [̂TT % r̂nr arnr 

iT̂  3ToTf  ̂ jt^ T ^  ^  ^  fkm  ^
^  ^  ^  '̂ m i ^  ^ ' t  11

<ŝ »ll MfrtI  ̂NJ»î  Tra"
"*ft f  ^  ^  % ^rnft ^
tT T ^  tTJTT ^  I ^  ' T ^  ^  M t o T  

^  ^Wf ^ ^ ^  i^

^  f  # ?[?r ^  fn3^ #
f  , ^  ^  ^

^  'S1̂ <̂ l O ^ ’T?T 3ftr
^  ^  3 i w f f  f

T̂Oft ^  % ^o 'fto %
^  1 ^  31^7 ^  2T#T I  3ftT #
STRTT +'<af ^ W  '»iV< '^M
?if ^  3fiT srrfW fW  #
^R W %  f^ T ^  3|^/f^ ^ R wTI 
^ 5?!^ 3117 »T  ̂ STTT tonft

'Sfn  ̂ ^3^ 3N* ^  
*^ 3 ^ ^  ^  I
% ^  TT I apiT aT R "^ ^
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f '̂W »T ̂  'STTtr ? ^  ?Tj|t ̂ rr^ ^
3?tf 3fTT f¥

 ̂ ‘t)*-'4pt^ 5R I ^  « i l ^  3 iT7^ 

^ t f  ^  T F ^  ^  I 3Rf: ‘ 

Tlri' fT3^ ^  PHfH î' ?TT^ % 
3rt  ̂sr̂ TPT T̂?̂ 1r ^  jTil J im r t

^  ^  3T^  ̂ 3T>T mf^- 
^rrf^jff ^  ^  ^  ^ 5  ^  ^  3rrr

^  ^  ^  ^'5F ^  * ^mnrr arK
r̂rfir p̂t ^  ^  i %1¥?t 

?r^ft ^  r«t» 5l+ ^
im  t  I «ft^> ^ fh n i ?fhr^

«ft  ̂ ^  Srf̂ 'SS’ ^ I T
^  2Tft qr ^  ^  t  3t>t

«f)- r̂r?:»TsrT ^  srK 
jrft aftT T̂T̂ f̂tq'

^  f ,  %ft 3fFr% 5rr̂ 5rT f  
ftr ^  ŷx tr^ 3TOT

jf^TPr^T ^iis^c's 3TK

^  f ^  ^ntr ■ 3r)R

f^ r  T̂tr ^  ^
yr Tj^rfr fWT ^

^  3rr% % ^  f T ^  5»^T^
^ ^  f t  1 3rVt
mx STTT ^  ^  T̂TT

?T# ?:*f?^>5Tm >n^' 3ftT «F̂  
eft^rf  ̂ f^Tcpft R mV^T < ^rtf
!frnr ^  ^ f

The Deputy Minister of Home 
Affairs (Shrl Datar): Mr. Chairman, 
while I would like to sympathiaerwith 
the object the hon. Mover has in 
view, I would like to point out what 
tlw present conditions—both; consti
tutionally and realistically—are. I 
would also like to recjUest him to 
consider wh(feth6r this reSoliition-] ia 
proper and appropriate at the present
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time. So far as the constitutional 
position is concerned, you are aware 
that the welfare of the Scheduled 
Castes and Scheduled Tribes and 
also the other backward classes is a 
matter which is within the exclusive 
jurisdiction of the State Govern
ments. That is a responsibility which 
the States have to bear and with a 
view to lighten that responsibility 
we are making certain grants under 
article 338 of the Constitution, A
special officer popularly known as
the Commissioner for Scheduled 
Castes and Tribes has been appoint
ed but it is not for the purpose of
executing any work or carrying on
any particular project but only for 
the purpose of finding out what the 
conditions of these people are and 
then to submit a report to the Presi
dent. Therefore, the constitutional 
position has to be taken into account.

An Hon. Member: Why not change 
the Constitution?

Mr. Chairman: The hon. Member 
got live minutes and he could have 
mentioned this in his speech.

Shri Datar: So far as the execu
tion part or the implementation part 
of the welfare schemes is concerned, 
that is naturally a matter exclusive
ly left to the State Governments. In 
spite of this very clear position and 
the limitations under which the Gov
ernment of India are working, I was 
extremely sorry to find that some 
hon. Members had been needlessly 
critical. I am not prepared to say 
here that they ought not to; they 
can criticise but they have got a 
forum and they should do it there. 
We have got the representatives of 
the Scheduled Castes and Tribes in 
all the States wherever there are 
legislatures. Under these circum
stances, if there are any specific 
complaints to make or any demands 
to put forward, the better and more 
appropriate forum would be the 
State legislatures and not the Cen
tral legislature. We are not working 
under a unitary form of Grovem- 
ment. Therefore, there is always a 
limit to our requesting or asking
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the State Governments to carry on 
the work which is naturally their 
own responsibility.

Therefore, if this particular aspect 
of the constitutional position is kept 
in view, you will agree with me that 
there is not sufficient need, at least 
at present, for a separate ministry 
or for a separate department. We 
are at present making certain grants 
to the States under article 275 of the 
Constitution. I would here point 
out very clearly that the Central 
Government have the fullest faith 
and confidence in the State Govern
ments. You cannot proceed without 
having full confidence in the work 
that they are carrying on.

Coming to the other part of the 
question, we find separate ministries 
had actually been provided for Sche
duled Tribes— t̂hese carry on the 
work on behalf of the Scheduled 
Castes also—in three of the Pari A 
States, namely, Bihar, Orissa and 
Madhya Pranth. Special provision 
has been made under article 164 ( 1 ) 
of the Constitution and you have got 
separate Ministries in these three 
Part A States. In respect of Part 
B States, a special provision has been 
made in article 238(6), So, there alsc 
in respect of Madhya Bharat we 
have got a separate Ministry, Now, 
so far as the constitutional position 
Is concerned, there are only fotor 
States where under the Constitutibh 
there is a statutory provision for the 
formation of a separate Ministry. I 
am not going to rely only on the 
technical provisions. As a matter of 
fact. I would point out to this House 
that in almost all the States we have 
got special welfare departments. In 
certain States we have got also Tri
bal Welfare Departments in addition 
to a general department for looking 
after the interests of the backward 
classes. In all the Part A and Part 
B States as also in two or three Part 
C States we have got special depart
ments in addition to special Minis
tries; they have got a Special Officer 
and they are carrying on the work 
as satisfactorily as possible under 
the circumstances. My hon. friend
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here on this side did not understand 
me correctly. There are certain in
herent difficulties which we have to 
surmount and therefore, the pro
gress in this direction is always 
bound to be slow. There are also 
very good institutions which are 
carrying on this work. My friend, 
Shri Jaipal Singh was needlessly in 
a fighting mood and there was abso- 
.lutely no necessity for him to intro
duce vehemence into a subject on 
which we all agree. I myself had 
gone to his State. We do not move 
along rail lines and air lines only; 
we have gone into the interior, into 
the hills and mountains where un
fortunate people carrying on a sub
human existence are actually living. 
I may state here that the Bihar 
Government have been doing what
ever is really possible and I am 
Ifoing to appreciate here on the floor 
of this House and say..........

An Hon. Member: No, no.

Shri Datar: ....th at they are 
carrying on their work in a very 
satisfactory manner. In Bombay in 
Thana district and in other parts and 
in Orissa also, attempts are being 
made. After all, it is what you can 
call hardship for centuries or injus
tice for centuries; and therefore, 
some more time is necessary.

Shri S. S. More (Sholapur): Cen
turies more.

Shri Datar: Not centuries, but a 
few years. My hon. friend will see 
in his own life-time that the condition 
of Scheduled Castes and Scheduled 
Tribes is improved to a phenomenal 
extent by the Government in power 
and not by his Government. (Inter
ruptions). I do not yield,

Shri S. S. More: On a point of order, 
Sir. This House is entitled to ask 
for any information from the Minister 
and it does not rest with the Minis
ter to yield or not to yield. He is 
in duty bound to give the informa
tion. I want a clarification for our 
future guidance.
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Shri Bhagwat Jha Azad: I want
to know whether a running commen
tary can be allowed when the Min
ister is speaking.

Mr. Chalrmaii: It is open to the 
hon. Minister to yield or not. He 
has that discretion. So far as csdl- 
ing of information is concerned, if 
the Minister does not yield, the hon. 
Member can stand up and ask for 
the information when the Minister 
concludes his speech. Occasional in
terruptions may be useful and may 
even make the debate livelier; but 
frequent interruptions disturb the 
trend of the debate. I would request 
hon. Members to remember this.

Shri S. S. More: I am offering an 
explanation.

Mr. Chairman: I do not mean par
ticularly the hon. Member. No ex
planation is therefore necessary.

Shri S. S. More: I may assure you 
that I am as much interested in the 
debate that is going on as anybody 
else; but the interests of the case do 
justify some interruptions,

Shri Datar: I shall yield to legiti
mate interruptions. There is also 
one more circumstance which will 
have to be taken into account by the 
hon. Mover. We have appointed a 
Backward Classes Commission and 
they are almost in the last stage of 
their work. In the course of the next 
few weeks we are likely to get their 
report in this respect That report 
has a great bearing on the Resolu
tion that we have here before us. 
Under article 338, it has been stated 
that it shall be the duty of the Spe
cial Officer to investigate all matters 
relating to the safeguards provided 
for the Scheduled Castes and Sche
duled Tribes under the Constitution 
and to report to the President upon 
the working of those safeguards. 
Under clause (3) it has been stated 
that references to Scheduled Castes 
and Scheduled Tribes shall be con
strued as including references to such 
other backward classes as the Presi
dent may, on receipt of the report 
of the Commission appointed under



•clause (1) of article 340 by order 
specify. You will find here that we 
have not got yet before us an enu
meration of the backward classes. 
Now that is the task which is speci
fically before the Backward Classes 
Commission. So, I should like to 
point out to the hon. Member that 
we at present in a general sense 
Itnow what backward classes are; 
but the term “backward classes” has 
to be specifically defined and enum- 
-erated. That will be done by the 
Parliament after the report has been 
received. The then Government of 
India will have to take into account 
not only the Scheduled Castes and 
Scheduled Tribes but also all other 
backward classes. The other back
ward classes are not yet specified 
and therefore, so long as ■file term 
has not been properly defined by an 
order of the President, it might be 
premature to talk of a separate Min
istry for Scheduled Castes and Sche
duled Tribes and other backward 
classes.

^  rif ^
^  <3THT I
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Shri Datar: Why do you interrupt 
me like this?

^  xT̂ o ?T5m h r: Tfr c; 1

Shri Datar: The hon. Member
came personally to me and request- 
<?d me to take five minutes less; I 
consented to it and in spite of it, 
he goes on continuously interrupting 
me. He will not advance the inter
ests of the Scheduled Castes by this 
interruption. I would therefore say 
to the hon. Mover that it would be 
better if he does not press this Reso
lution. He will kindly withdraw the 
Besolution with the consent of the 
House: I promise him all the sympa
thetic consideration that the matter 
deserves, because this is a question 
in which we are extremely keen. The 
Government o f India are anxious
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that all the backward classes includ
ing the Scheduled Castes and Sche
duled Tribes have to come to a com
mon level and therefore, when the 
proper time comes, it would be open 
to him to bring a Resolution, It would 
then be open to us ta. consider the 
formation either of a separate De
partment or, if necessary, a separate 
Ministry. I would therefore appeal 
to him to withdraw his Resolution 
with this assurance that we sihall 
treat this question with sympathy 
when the proper time comes there 
for.

Shri Sarangadhar Das: I would 
like to ask one question. In the latter 
part of the speech of the Advasi 
Members from Madhya Pradesh Who 
gave detailed information on the sub
ject from the Budget of that State, 
it was Said that money is being spent 
to the tune of one lakh of rupees for 
petrol for^so many vans, jeeps and 
so on, and yet the number of schools 
managed by them are 6nly 100. Will 
the Minister reply to this point? 
That money is being squandered for 
purposes which do not serve the in
terests of Adivasis.

Shri Datar: My reply is very
short. We give money to the State 
Governments and we are confident 
that they are not squandering the 
money at all.

With regard to the specific com
plaint that the hon. Member has 
made, I shall have the matter exa
mined. But I would point out to him 
that it would be wrong to say that 
the money has been squandered or 
has been used for purposes other 
than legitimate ones.

Shri S. S. More: Will you permit 
me, Sir, to put one question?

Mr. Chairman; That was the only 
question. The hon. Member would 
appreciate that there is very little 
time left.

Shri S. S. More: My question is 
extremely short. The hon. Mij^i^r 
was pleased to say that in four 
States separate Ministries havte been 
formed to look after the interests
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of the Adivasis and such other com
munities. May I ask whether the 
Ministers in charge of these Minis
tries belong to the Adivasi commu
nity or some other communities?

Shri Datar: I am not in a position 
to answer this question at this stage.

Shri Bhagwat Jha Azad: In Hy
derabad he belongs to the Scheduled 
Castes.

Mr. Chairman; No further discus
sion now. Before I put the motion 
I would like to find out the reactions 
of the Mover to the appeal of the 
hon. Minister.

Some Hon. Members: He is not
withdrawing.

Some Hon. Members: He is with
drawing.

Corporation for Broad-
casting
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Mr. Chairman: The hon. 
should clearly state what he

Mover
wants.

Shri S. S. More: May I bring to
your notice.........

Mr. Chairman: Let this question 
be put. I should know what the hon. 
Mover wants.

Shri Brohmo-Choudhury (Goal- 
para-Garo Hills—Reserved—Sch. Tri
bes): In view of the assurance given 
by the Deputy Home Minister on be
half of the Government, I beg leave 
of the House to withdraw my Reso
lution.

Mr. Cbaimmn: Has the hon. Mem
ber the leave of the House to with
draw his Resolution?

Some Hon. Members: Yes.
Some Hon. Members: No.
Mr. Chairman: If there is some 

sectioii that is opposed to the with
drawal I am afraid I shall have to 
put it to the House.

There are some amendments, but 
this Resolution had been taken up, 
and I exercise my discretion not to 
allow them, because, firstly, they

are not agreed amendments and» 
secondly, they do not raise any sepa
rate or very important point. There
fore there is no need to allow them 
when they have been put in at a 
stage when the discussion has al
ready begun. Therefore this is the 
only motion before the House.

The question is:
“This House îs of opinion that 

a Department of Welfare be cre
ated forthwith to function under 
a separate Ministry for appropri
ate measures to be taken for 
ameliorating the conditions of 
the Scheduled Tribes, Scheduled 
Castes and other Backward 
Classes.”

Thg motion was negatived.

RESOLUTION RE: CORPORATION 
FOR BROADCASTING

Mr. Chairman: We will now pro
ceed with this Resolution. The time 
allotted to it is one hour and fifteen 
minutes. I will now ask Th. Jugal 
Kishore Sinha to move his Resolution.

ftRfk

Mr. Chairman: The Mover will get 
15 minutes.

^  t  I
Mr. Chairman: All right; twenty 

minutes may be taken.

arvT fvwh: r

^  ^  # vmm ( Broadcasting )
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ti<+K # ?ftT ^  ?T  ̂ T̂Tnrr
^  ^  ^  srttr ^  ^nn % ^HH ^

'T f  ^  I JTi| ^  ^T<i^^+dl 

^ SR̂TTW f̂ KPT ®t»i
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^  ?P7  ̂ ^  ^ ^rwr «rr iV 21̂  sr^tr 

t  $ r f ^  ^  ^  

WTT ^  ^Twr, ^  #
^  ^  ^  ^  ^rawTTlr

j f  i W w  S5T I ’, fiTT̂  
w  ^  m r  f , f

w  if ■ qw  ̂srr

^  f , ̂  ^  ^  ^  t |  t '

^  in^r^ iPT T̂FfiT̂

5f>T I %  ^*r=^5nFgr^

ĤTT % f̂PT̂  T̂PTT ^  ^ ^  ^
>  ^  t  %

« r m  V t  IT ^

%  ^  #' ^ ^ R +  ^>ft I

^  ^ T  f f  t f€ ^  ^  ftRTTT
I  I ??T^ #  ff^ ilT  ^ ^  1#
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5F T ^  5Sn^5T^K«l?T  ̂ % 5nr

?  ̂ T^m 1 1  #  # itV q ^  w iH  
^  ¥ t  <4t f ¥  9 T T 5 ^ )r t^  ^

#  ^  IT ^  #  O T R t  3T?-

f ^  t  I ^  ’ T T ^  |?TT %

^  #  ^ rg ^ T T fe r  ^  ^

2TT ^ < + K  %  ^  f  

1%. ^5nr^ ^  ^  T̂T ^

V T # R f
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5RTR Wl ^rpT ^tgfT I ;  I ^

^  f  ^  ^  ^ c m O

r^MPTHg s m  ^  t  #  ^  f  :—

T T R | f W ,  = ^ ,

^HHT+, t f ^ ,  'Tt#^ ^o tj^o 
t ^ o  ? rR o  I

f f f  ^  f  I 3 T^

^  ^  #  +w4prvH^H ^  ieht^tt I ,  

5nrf5ffk =^t^
t  I T ^  ^  =5fTi^ t  ft r

?T ftn Y , ^TR H  I

xr^ ?p R  ^  >d»tff̂  SnxfrvR?
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f5RT*T % W ft  ^
WTS^TTf  ̂ % ^  f W
^  I 5TFT =5R #  ^r»Twr

^  ^  ^  ^  ^

%  STTT ^  ^

^ n r m K  ^  i 

' ^  t , ^  ^  ^  ^  I ,

^iPT ^  f  

mfN?T ^  ^  ^  I 4f*f<tyr #  
TffV ?T̂  WT ^  ^ rm  3TT^

% fPT ^ W  t  R̂" ^  ^  
TC ’ETWft fR T ir  I  ^nf% ^
’753W T % T  ^  ^  WPU ^  ^  I 

^  ^  ^TTT ^  f;’ I

^  ^  prr t  ^

^  f  1

5T ^TRT ® nf^ ^  I yicft

^  ST7T ?̂T ^̂ 7% ^ ,
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t  ^  ^  ^ r ^ » T O ^
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^ f^RT fti’sr
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f  I ^  ^  %  f t W T  5RT  ^ N r f ^

ft jt  ^  t ; ^ t  ^
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^  ^  ^  1 % f w

ftft ’TT t  I

ftr W  f W ^  % SRT ^  *FT^rf
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+^i ^HK i ^  ^  I

¥  wfH %  ^rnr# ^  ^  ^  ^ R f
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 ̂ ^o  qo

t, ^nft ^  ^  "̂ ft ?pr ^
TR ^ f% ^  ^Vnft cTl< *TT, 2Tpft 
f ^  ^  HTm^ ^fk qr TR^sHX 
5̂rTOT w c T  f n̂rr i ^

v j ^  frn:r stfk »n̂  I ®r̂  jftw w  
cfT  ̂ ^  ^ f̂ RT ^  ^  'ST̂ T̂ T
I  ITT^ ^  ^  WK
?nrnrr ^  f̂̂ nr ^  ^
'TTcnr TO ^  *FT f̂ iTT
I, OT ^  5itf4>< WX ferr T̂fTT t  I 
^  P̂PT >̂T?T T̂% f ’, ^  ^ ifdc^

m %ftK f[’ET̂ ?ft^ ^  ^  V t f^  
# fW  ^  ^  T̂RTT t  ^  5fcftWI 
5Tf ft?TT I  «n #  ÎTT ^  ^  «TT ^ 
?ft^ f w i ^  5Tff n̂m[% v k  ^ ^  v t f  
fa^^tWV %m ^  I  I ^

f ' w  ^  ^  Ĥ 4»0
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f̂ ?% ^ftr ^ T̂JT I ^
^  i|T ĤT̂T ^  t  #
fr>?»ft r̂r??T 3rnr' xrT f^^srtr 

^PTf I ^  *Tfr arrr ^
^  ^  v r ^  wm ^ T  3ftt

fV t  ^  ^
^  TRft t  * ^  ^  % T̂FT

«rf t  ^  32T^1^
# 3 R ^  ^  f n j  I  ^
3Tr?y ̂ fs^rr ^  tr^ w)* sri^ ^ fê n*

^  ^  I ^
s>TT®r t  ?iFr ^  ?ftT ^
w  T̂T?) [̂itf ^̂ rpf rT  ̂ fifinr r̂m ^ i 
W  ^  ^  ^  Mfd^l^ll^ p*Tfe^,

m  ̂ hfteft ^  %#
¥t ^  ?T  ̂^ ’ i f  ^
^nfhrr ^ p r r  ^ ^ ? ? T 5 r
^Ts î ^rrsr^WTT
MlfHt<|-̂ g ^  % w  ^
feTT 'STFTT ^ ^  5RTT

T̂RTT \ r̂ «̂l ̂
f% ^  WiT 3N> ^  fspm ^

% ^ ^  ^  ^  •'fl'afl
^  sfl^ % T̂PT ^  ’fftr OT ^
5^ ^  <51'̂  ®f>77T ^  F̂t̂ RT I W ^
3?̂  5T?^ ^  ?TTf̂  f̂ 2?T «rr
rfl ^  ^RT T̂̂ T̂ rd W ^  p̂rt 55tVt TO
^ ^  w  #• ^  ^

f^RFF f l l  ^ #T# I 4  ^m^\ f

PhIH ^  'TT^ i^RTtr^nng; ?fVKf̂ Tl̂ - 
^  % fewn; r̂ ^  ^ f t r
Iff ^  # ?  5Tff t  <

I  ^tK ̂ET TO #  #  Wai^ |[ I
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(̂ 6131 r.
4  5rnr ^  g i ?ftT ^
^  ^ % T̂TT ^

^ ^ ^ ^ 5 T T W ?flT ^ T 5 rT ^
I  ^ i f t  ^  tnp
%  ^  ^WPTT '»ii*ii I

#  % rf^ir^  jptrst w ifr ^  t
I iTl< T̂R” dK< T?! ̂  ^   ̂f%

tfW r 5TTT ^  TTaT-
5ft%T TOf ^  TOTRT f̂ F̂ ÎT '̂ RTT,
M t  ^  ^  ^  cfTTJ-
^  ^  ^  I ?rrr
% ^fminr ^  ^  
qrfeff % % i?ff % ^  ^TOT
^  t  ^  ^  §TO

^  ^  ^  vflfbR i?T #  
Mtamcff^j^/3TT^| I

^  I ?FTT ^

q f^
T̂RTt̂ SF̂ r TT ^  ^̂ TKT W m  

^  I ^  ^TR% 15̂  ^  « n ^  ^  ^

^  ^  I  ^  ^  % T  ^  ^

«»T<Ml^itM %  ^  T O  I ^

^  ^  Mla>lhilti^
vfnft ^  ^  ^  vfhft ^
'jiHjRi I
^  ?Trw qr ^
?r»rRTT TOT I  f% ̂  qr^rtf^ ^  
 ̂ v̂rsTR"  ̂^  ^  '3l!l̂ "lll

^   ̂ vTTW ^   ̂5̂
f  i 'T^ ^  ô WTT 

f5TT +<dl f̂l" ?̂ T f̂T ̂  ?!(.
^  T̂pft" #  Ko srî RRr ^
^ f e  ^  ^  ^  ^  I ^

^  ?T?T ^  ^  ?r?T qm ft?

1 1

f%  wt»T 5^T<ld< ̂  ^  5TTT SRTT-

fer  ?ftT fq-qiO ^
?n w  5TTT w f ^

w = ^  % I fepfV ^tro
^  ^ T f ^

^  ^  ?T^  q r t  I w  %  r^TRt^T

^Tf#5 T ^  t  I

^  ^  ^tqr ^Ps^') %  s[T^ ^

^  I ^  '»iH a i ft*

^  ^  ^  ^  #

«M<.ciiC ^  ^  ^  v j  I q r ^  

^  ^PTT %  ^  ^  ^

t  ft? ^  ^ q ^  3̂̂
^ v t r ^ ^ < f t f t >  ^00 

^  ^  ^  ti«nal ^
s z i w ^ ^  c R q i ^ ^ T ^ ^  w « r r  ft r

^  ^  ^^TFTT ^  t  ? f k  ^ R ^

w r^  «ftr ^  I #  ^  ^
^  ft r  ^  f t j ^  r R ^

^  ^ T O  ^  ^  I ^  q ^  ^  ^

#  ^ R V R  ^  W r  V9W T f t ? ^  t  ••• 

^W^TT sfhc STWR^T I T ^

v?ivx) ‘ vr^ sht
^  v t r  ^  V TF T  q»T ’̂ >nT »ii^  ^ R  

^ i w r  \ m v T f e r r ^

^  ^ + d l  I

err^  «r t o  ^
9TI^+lff<i'^r %  ^  ^  T fT  f  I ? P R

*T^ ^rq^ ^nq" ^  f t > ^  f^ r f t  tt# eIY 

%  ^srM  ^  ^> T  ^  ^

W r  ^  ^ + d l  t  

^  <a<)< ^  W  %  qiTZRT 13T

^  t  I W  W ? : ^
^  5^TRT ?̂Tl̂ l ?TTq ^

^  ^  ^T#T ^ ft r  qrpR T ♦
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5^  I ^  ^  ^  s h ^

^  t , W  ^  ^  ^  ^
aO+f ^ «nKMl̂ 5iH «(HI

#, ^  ?fV̂
^  ^  ^ f g m

^rft ^ ?f\T ^  ^ ^  ^  TT̂  5i+d

i^nrR  % W3[̂ T I, irf  ̂ ^  ^
^  q f ^  % FT
^  #■ ^nyn I  ^  ^
^Hcf T̂ ^  ^  ĵ̂ nrr ̂ Prrt ^  ’OTTT

^  ’̂ vrnrr 'Stptt i w  ^
H fM  # ^  ^  «TT 3R- ^
2r| ^  ^  ^  ^

^  ti+ n l I ^  ^  +IHI ^

f% W  ^  ^T ^
eft ^  ^  ^̂ fTTSr ?T̂  ^  . ..

Ito VRVX ’. A ^

^  ^  t  I «ITT ^
st^ % ^  ?rnr ^  ^̂ hii

9Tcr *T  ̂ I

W T  ^
^ ’T R T ^  t  ZTR‘ ^ fV ^3r^

«rr f^ ^̂TPT ^ ^  vtf
f̂ f̂rra- ?T|if t  I 5ifiT ^  =3TR ^  ^  
^  ^fNFT % n w  ^  ^

^PP^ t  I cf^T ^TR ^  ^  ^  ^  

fftr A =5nigrr i  ^
^  I

^  ^  ^TTMt^R
^HRl t̂’TT I ?TFr 3TRTT >̂T# 
^  ^  Wft ifhaTM f  ?fk  ^  ^

w  ^  3RT# ?ftT ^

^rrhnrf

^  ^  ^  W5TRT ^fT^
t , ^  qr w  ^

^  T| f  ?rV̂  H l^

^  ^ T̂PT f^^l ^ Wl< ^

W  F̂PT ^'SZfRT ^  ^
t  I ^  #  5nR ^
f̂ T̂FT ^  ^  fv ^̂ TŴ rNt
^  ^  3̂fTTO ^  ^  ^

^  ^  1 1  ^^ fm  ^  ^^m\
 ̂ Ht' f̂ VRT % f̂ *i '*ft >d*i 1̂

I, ^  Tsft ^  ^  i fN ^  f, ^  ^  ^

^  I ^ R T q f ^  

eft ^  ?n^ TTt ?Ht ?rnT %
^  ^  5t^ ^ f̂ T̂RT TW ^^7W I

^  T̂Teft I;
^ < ^ \ k H  ^  ^  ^  O T  qr qil^'̂ i^d  

^  I w\x ^htttY^sh
^  'Srr# eft ^nq" ^ r  ^ 
w  ^  f c ^  q r f w ^  %  ?f?P7# ww
«fk  W  tR ^  fEornft #  5TT ^  
^  ^ o  ^ o  ?fto % ^  ^  11
4  ^miT^ ^ f¥ ^wrt ^TT  ̂ ^
^  ^R7f ^  qftf >d'«l ^

^
v R T t ^  ?rnTT ^ n w  i
Mr. Chairman: Resolution moved: 

“This House is of opinion that 
Government shouJd introduce 
legislation, as early as possible  ̂
to set up a corporation to control 
and operate the broadcastinif 
media in the country.”
There are two amendments of which 

notice has been received, one is by
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[Mr. Chairman]
Shii S. N. Das, and the other is by 
Shri P. N. Rajabhoj.

First, I would ask Shri P. N. Raja- 
bhoj to tell me and the House how 
his amendment differs from the ori
ginal Resolution, except that it is 
worded in different langauge.

Tf er— srrftRt) : ^  ^

I ‘
Mr. Chairman: The hon. Member 

shall leave that question to me. He 
would only enlighten me as to how 
his amendment differs from the ori
ginal Resolution.

i\o qr̂ To ^

I  I
Mr. Chairman: Would the hon.

Member resume his seat? When I 
find that he has no reasons and no 
grounds to advance to show that 
his amendment differs from the ori
ginal Resolution, I shall consider 
whether he can be given an oppor
tunity to speak.

First, I shall call upon Shri S. N. 
Das to move his amendment, and 
speak on it.

Shri S. N. Das (Darbhanga Cen
tral): I beg to move:

That for the original Resolution 
the following be substituted:

“This House before expressing 
its opinion regarding the suita
bility of any organisation for con
trolling and regulating the broad
casting medium considers it
necessary that the Central Gov
ernment should constitute a
Committee consisting of the 
Members of Parliament and ex
perts, who, after examining the
activities and the system of
working of the present organisa
tion as also after ascertaining 
which organisations function hi

other countries for this work 
and the system of their work
ing, should make necessary re
commendations in this regard 
and suggest ways and means for 
their implementation.”

Dr. Keskar: May I know whether 
a Resolution which is completely 
different from the original Reso
lution can be substituted in that 
way?

Mr. Chairman: That is in substi
tution of this, and it is perfectly in 
order.

Amendment moved:

That for the original Resolution 
the following be substituted:

“This House before expressing 
its opinion regarding the suita
bility of any organisation for con
trolling and regulating the broad
casting medium considers it
necessary that the Central Gov- 
vemment should constitute a
Committee consisting of the 
Members of Parliament and ex
perts, who, after examining the
activities and the system of
working of the present organisa
tion as also after ascertainin/j 
which organisations function in 
other countries for this work 
and the system of their work
ing, should make necessary re
commendations in this regard 
and suggest ways and means for 
their implementation.”

sft

^  ^ I

3inp̂  ^  ^  ^  r̂fT j

t  ^ %
^  t f w i r  ^  7 ^  I  ^  5^ w f  ITT
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Blr. Chxiiniuui: I might inform the 
hon. Member that he has to concliKje 
his speech within ten minutes-

w  r̂sTT-

^  f̂ rerr ^
^  ^<«hK % 'ajW

r̂r f̂n̂ FRt
% ^  *i^Tq-
^  t  I ?nft ^  ^  ^  |tr

T̂TT̂  v  ^rc^nr ^ vnr 
^7^ ^nr #  f^RT ?tV̂  ̂

^(fr^ #  ^  ^  R̂cTT ^  STSTT-
cTtf^ -m-cRnfl' % ?rw r ^  ^  | 

^  % ffnr ^  sfhft ^  f̂ FTT 
v r f^ ^  ^  ^  «ihiP̂ <T)
55̂  f  I ^  )̂PT % fW  ^  M'^\

I  I w t  ^FIT wmx
«TRT I  f¥ ^  ^

t, ^iTT=R^aF
^TO^ I  I iTFir ^nft^r

STRPÎ hT'H'HN *1^  WfN> JJTT̂ R 
mrsf I t  f%  W  3T3rRf^

•̂iHi

^  I fTTsr ^  3R5T

^^Ki ?TT̂
i f ^  ^  WRTJT ^  ^TT^
I  W  ^  ̂ TW :̂ % 3̂TM ^
T̂T ^  ^  ^̂ '=>1 Iĥ I'̂  %

% m«rn:«TT| 1 ^  ^
5R?T I  I ^  ^5ErfM“

w r ^ W r u f ^ r r f ^ ^ s n ^  
r̂r̂ 9rr 5  1 ^  -*iî di 5  ^  w
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fwvPT % WFpftiT f  ^  W  5T^
^  ^F>fhxTT [̂^

#PTT §TRT ^^rnrr «*w r̂r 
?TO

^  f m  ^  ^

?ftT n4-qK ^%  W ^
% f m  ^  ^  I

t̂i <l ^  ^  F̂5TT tl*?>dl «rr I
?T ^^^% ^rR -% ?rfT W % 3rK  

W  <Rf ^  ^rrf^
^  ^  ^  f w  I  ^

fe r  ^  1 ^  I, ^  ^  ^iprr

v [ ^  ^  I , ^
n̂F*TT % ̂  ̂  'Srrar ̂  ?rrf^ i# ^ -

fi<s*t»l<t ^  ^  W  ^  + 1̂  “̂ ^di
I  i fk  f ¥ f ^  I  I ^  ^
^  '»ii»ii>iO ^^nft^Trft%«rr^#^rE2prT 
^  % 3ir^ ̂ R5ft =^rf^ I ^  w

f̂hr f  ^  ^  THT ^
T̂pft ^  n̂?R % ^RFTt ^

^  'TT THT ^TRt ^THt 1

®l*fd ^  ̂  F̂T ̂ RiWr
«rrt ^  #prr ^  f̂ T̂T»r ?n«FR 

^-^RVRt
#PTT % fPT ^  ^  T̂*T ^  ^rrf^ I

^  f  # ^  
T̂RT# ^TR i ^  ^TR^ #

fe H t ^  5̂TPR ^

?TO # ^ T ^ %  q^ ^  ?fk  f^q^^arlT 
^■^<+r<t % 'T^ firw  #

^jn^^n^^Tpft^rrf^ iir^
^T d̂H«< I  I
I  « fk W T ? :% r R T * R T ^ ^ q ^  ^  
JÎ  I  %  T̂TVTT
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[«fr

ITT

^  ^  ^  spT ^  % ,

t  ^  ^ 7 ^  f w  t  ^  ^

^  ^  ^  ^  ^  ^  %

^  <i*J ^ ^  T̂FT ^  Pi'*W
fR T^  ^  ^  SR»IT ^

f W t  ^ T f ^  I

^  ^mPT « fk  f^mvr 
% 5rf  ̂ ?TTTr ^  ^  f^ r ^
;^ d i  ^  I ^5^ ^T?T ^  *T^ . .

(^^nfhrFr 
• q f^ )  : ^TW?: ^  \

^  t̂ 93To tpfo 
^  ^ n «F R

TRT^^W^TWraj 1% ^  ^  ^
■ferr %  ^ ? r f  | ,

f t )T  ^  ^  ITT

^FRfT H ^

^nrr f̂trr | . . .

^nm fcT ^i?^  : irmhT^RFT ^  
^  ^  ^  f ,  T U f -

H KN '^I ^  ^TRT ^  »T ^  I

«fV -q ^o  :t ;to  ? m  : ^
^FTM ^ ^  f̂ f^^TT
' ^T ^ ^f t >T  ^ ^ ^  W«(l'^ ^ q < N <  
^  ^  T ^  I  ^  JTSTRTTf̂  ^  
'Hr T̂RFT ^  r̂r*T 'Tiff «ftr

W  T̂FTT ^  iPT  ̂^
*f><di ^

% î H % vncw ^  r̂*T?T̂  5

vrft % ^  #PTr=’̂ « r r ^ ^

qr qr€f fm  fw  ^
^̂ '<11 I t̂rr ^  ^ ^
n̂3HT#fq̂  ^ = f T R f i T ^  

*3̂  ^ fn̂ MiJiai f̂\r
?TRT i f ^

#  ^  %  mfk  ̂ 1 1

qr ^
yrg^rf â^ f̂rr ^riw

%q5T IT 5T  ̂?nrft % M  
fV«<i ^ftr '»r^ f̂f> %<i ẑTM ^
^ n ^ r  ^  ^  «ff ^  r̂rft

'5ft ^  ^ ^  ^
I  ^’<+T< ^  ^r w fhT  wp%
toT q<vQ̂  % ^ r  t ?rk ^

fef) qr̂
%■ ^ (̂Pw ^t^r ^ ^  ^  ^  «̂raT

^  ^  wmK ^

^  r̂pT WF% I' ^  W ft  d iT^l ^  f ^ ,  
irq#Frnl|̂ zn'̂ yq4fWnT % firf̂ r- 
^  ^  ^  

spm ^  t  ^  HtPi^c ^
^  ?r ̂  ?ft ̂ iTT̂ q̂  %

^  ̂ WTqnx ^ ^  q̂¥
^  'STR̂ W ^  >̂7jHY ^ I

lift 3T5?i][̂ Twr 5n??ft (f^r^^TFsnro—  
^   ̂ f̂FTT —qf^^) : ^  ̂

1'̂  Pt*'̂  ^  MW ^  *1^
^rrwTsr | i

.' ^ T ^ -

^  ̂  ̂ TffRT ̂ ’q ̂  I ̂  fq^ 
^TM  ifr ftp^rr «tt

f  ̂ r ̂  ^  f  ^  ̂ T ^  Jtwtit



speeches and also from the Resolu* 
tlon that the demand for indepen^ 
dence is the main crux on which 
we should determine what should be 
the character of the future adminis
tration of the AIR. Sir, this i>roblem 
of whether the AIR should be a de
partment of Government or should 
be a corporation, has remained with 
us since independence, because from 
experience in the past, we have seen 
that the AIR has not performed the 
duty which it should as a part of the 
organisation for education and for 
propaganda so far as dissemination 
of information and knowledge to the 
people is concerned.

SbTi Algu Rai Shastri: It has done 
immensely.

Shri K. K. Basn: My friend, who 
belongs to the ruling party, says 
that it has done it. I would like ta 
quote one instance. Two days back 
when a discussion was opened in this 
House as weU as the other House 
regarding the President's Address, 
our party leaders in both the Houses 
delivered their speeches. The unfor
tunate part of it was that the AIR 
took notice of only those parts of 
the speches which to some extent 
supported Government policy, and 
the rest were all blacked out. Pro
bably the AIR has many speeches to 
cover and they give only a summary, 
but what is put out should be a cor
rect representation of the point of 
view of those who spoke in Parlia
ment. All these things should be 
taken into consideration. We also 
know—whether it is for propaganda 
purposes for the Congress Party or 
the Government, we do not know— 
that even the news services do not 
have independence. They have, un
fortunately, a bias in favour of the 
party in power.
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^  ^  ^  STTW,
^ ̂  f <

I ^  ^  % ’flu'll ^  ^

^ rft ^  ^
?nft I  ^

^  ^  ^  ^  ^nfr ^7̂  ^
«TF̂  ^  ^  ^  w
^  ^  ^ftrt % ?rrrr

5TFmfr ^  ^  ^
fsfT ^  WT

% ffTTT ^
f^FTfr %  STTT I ^

^ ?PT#
f  ^   ̂ ^  ^ 1

3f5m Tm 5TiT9rt:
I  \

Mr. Chairman: Now the amend
ment that has been moved by Shri 
S. N. Das in substitution of the origi
nal Resolution, as well as the origi
nal Resolution, are now before the 
House and we can proceed with the 
discussion. I may again bring it to 
the notice of hon. Members that we 
have very limited time at our dis
posal. I would request Members to 
exercise restraint. Will five minutes 
to each Member do?

Some Hon. Members: Yes.
Mr. Chairman: Normally, five min

utes, and if it becomes necessary in 
a particular case, I will extend it by 
another two minutes.

Shri K. K. Basu (Diamond Har
bour): In view of your ruling, I do 
not wish to go the whole hog with 
regard to the original Resolution and 
the substitute Resolution. But what 
I want to emphasise is this. You 
have understood from the two

Regarding film music, I myself am 
not a great musician—I only love 
music; that is all—but I would only 
point out that there may be a differ
ence of opinion and there is scope 
for difference of opinion, but so 
long as the position in our country 
remains as it is, when there are 
different schools of music and it is



[Shri K. K, BasuJ 
very diflficult for all of them to 
^ome together on one platform, all 
"these schools of music and art should 
be allowed to develop fully and our 
govetrnment machinery should have 
no bias. But unfortunately we have 

^een for the last several years— 
whether it is the Minister’s person
al liking or not, I do not know and 
I do not have any knowledge of the 
j^ e r  working of this organisation— 
that they have a definitely express 
bias for a particular school of
thought. I am not going into the 
question of film music or no film
music. I want music, even if it
is film music and if it is good; 
if it represents the culture of our 
country, it must be propagated
through the AIR. It is the Htfty of the 
AIR to play such music.

Regarding the other point that has 
been discussed, about the Programme 
Advisory Committee, I was in a
Committee where I was able to 
know something of the inner work
ing of it. I do not want to go into 
details. There we have found that 
there are Programme Advisory Com
mittees which often meet twice or 
thrice a year, and they have nothing 

to do with advising on programmes.
The programmes are chalked out by 
the department itself and they are 
placed before them. Then there is 
a post-mortem examination, and I 
do not know what happens to their 
opinions, whether they are taken in
to consideration or not. Even in the 
selection of the members of the Pro
gramme Advisory Committee, I must 
say, there has been a definite bias, 
so far as we have seen from their 
composition for the last several 
years. Prom the way in which the 
Conmirttees have worked, we have 
seen that many members who are 
themselves given programmes to 
some extent, lose their indei>endence 
to advise Government properly.

Then, Sir, we have seen in this 
ft«dminis^ that the Government 
change their policy quickly. All of a 

I;sudden, there is retrenchment in a 
particular section because Govern
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ment feel it necessary; on the other 
hand, we find that new men are 
brought on a new basis. I am not 
going into the merits or demerits of 
this, but the fact that the basis is 
changed from one to another like this 
reflects that there has not been 
an independent consideration so far 
as the problem of retrenchment or 
the staff position is concerned. Possi
bly the Minister, or it may not be 
the Minister, but the Secretary or 
the Director takes it into his head 
that a department should be closed 
immediately and so many people 
should be retrenched. And unhappily 
often new people are brought in who 
have some sort of influence or for 
whom the Ministry or the depart
ment have a liking. All this goes 
to reflect on the department that 
they have so long been running 
in a way which reflects the continu
ation of the old theory. Therefore, 
the time has come for us to consider 
whether the AIR should be run as 
a corporation or not. I personally 
do not support the corporation idea 
if it is in the same form as the 
DVC. We have seen in our country 
during the last several years that 
when a corporation is appointed, 
Parliament loses control over it. What 
I want is an independent body to 
advise and guide the programmes of 
the AIR. Whether it should be a de
partment of Government or whether 
it should be an autonomous advisory 
body or whether it should be a cor
poration, that point can be consider
ed later. I fully endorse the point 
of view of Shri S. N. Das that the 
time has come for us to appoint an 
Enquiry Committee to go into the 
problem whole hog and lay down 
certain principles which would de
termine the working of the organi
sation. T h e y  say that they are 
not running it for the be
nefit of any party. But, if you 
scan the programme, just when there 
is a general election, you will see to 
what extent it is utilised for their 
own benefit and not for the benefit 
of the people. It may be liked by the 
people or it may not be liked by the



Committee and what action is going 
to be taken on the Report of lihe 
Press Commission? I think that the 
Press Commission's Report may be, 
for aught I know, thrown into cold 
storage.
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people. They may be right or they 
may be wrong. There is enough 
scope for difference of opinion in 
this matter. But, what I feel is that 
the time has come for the Govern
ment to make a thorough enquiry 
into the working of the whole organi
sation, which began as a private or
ganisation and was taken over by the 
Government and then this new Gov
ernment has come. It must be de
termined to what extent it must be 
reorganised so that you can fully 
utilise it for the betterment of the 
people, for the education of the peo
ple and their enjoyment. I think the 
hon. Minister will accept the proposal 
for the appointment of an Enquiry 
Committee to go into the whole pro
blem and determine the future of the 
organisation.

Shri D. C. Sharma (Hoshiarpur): 
Mr. Chairman, the discussion of the 
resolution put forward by Mr. Sinha 
and the substitute motion put for
ward by Mr. Das has tusned out to 
be a discussion in the nature of a 
general discussion of the Budget of 
the All India Radio. I do not want 
to go into all the considerations 
which have been put forward but I 
want to say one thing about the 
substitute motion that has been put 
forward by Mr. Das» I think, in 
India we are developing a passion 
for having Committees and Commis
sions. We want a Committee or a 
Commission for every blessed thing 
that there is in India. I think there 
are millions and millions of things 
in India. I would say that before we 
think of having any other Commis
sion or Committee appointed, we 
should first of all read the reports 
of those Committees and Commis
sions which are before us, digest them 
and take action on them and then 
think of doing something else.

For instance, what is the record of 
the Ministry of Broadcasting in the 
matter of the Film Enquiry Com
mittee Report? They have now the 
Press Commission’s Report. The two 
'bodies have been set up by this Min
istry. What action has been taken 
on  the report of the Film Enquiry

Some Hon. Members: No, no.
Shri D. C. Shanna: It cannot be. 

We will not allow it to be thrown, 
into cold storage. I know what has 
happened to  the Report of the Film 
Enquiry Committee (Interruption), 
Therefore, I say that this passion for 
Committees and Commissions should 
be curbed and we should not run 
away with the idea that the Com
missions will provide the panacea for 
all our ills and that a Committee will 
cure all our difficulties and troubles. 
Therefore, I think, it is no use ap
pointing a Commission at this stage 
to go into the question of broad
casting.

There is another thing. My friend 
has been asking for the appointment 
of a Corporation. I am a Member of 
the Lok Sabha and if you ask me 
to be a party to the appointment of 
a Corporation, it would be tanta
mount to this, that I abrogate almost 
all my responsibilities and priyilegef 
as a Member of the Lok Sabha.

An Hon. Member: Why?
Shri D. C. Sharma: I will tell you.

Ohalrman: The hon. M ^ b e r  
should realise that he is losing his 
own time by attaching imi>ortance 
to these interruptions.

Shri D. C. Sharma: I know I am 
losing my time but what am I to do 
when so many hon. Members inter
rupt?

I was saying this that at this time 
the need is for the direct and con
tinuous control of the All India 
Radio by Parliament The control 
should not be slackened for a miniite. 
Unless it is done, I am sure, the 
lines on which these persons want 
the Radio to develop will not be 
possible. Why I say that there 
should be perpetual vigilance on the 
part of Parliament is for this reason.
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[Shri D. C. Shanna]
II there is Corporation, my hon, 
friend the Minister of Information 
and Broadcasting will be the most 
happy person. He will have all the 
privileges which he is having now 
and he will not have the necessity 
of coming before us to give answers 
to our questions and to submit to us 
reports. He will have all the privi
leges and very little responsibility 
for that. I say that the control which 

‘ the Parliament exercises over the 
All India Radio at the time of the 
Budget is sufficient to make these 
people wake up. It is sufficient to 
make these people active who are 
slack; it is sufficient for those people 
who practise nepotism to be fair; 
and, if there is a Corporation, the 
whole thing will go away, and we shall 
not have any control over the All India 
Radio. Now, we have control over 
appointments through the Public 
Service Commission and if we have 
a Corporation, I do not think, you 
will have that control. We have con
trol over the All India Radio on 
account of the Public Accounts Com
mittee and the Estimates Com
mittee. My friends have said that 
the Estimates Committee has sug
gested 92 improvements to be made 
in the All India Radio. I think that 
shows how effectively and how com
prehensively the work has been done. 
When work of that kind is being 
done by the Estimates. Committee 
and the Public Accounts Committee 
and when the whole thing comes 
before the House, I do not see why 
we should have a Corporation of this 
kind.

One word more. We in India, in 
this transitional era, are suffering 
from self-contradictory impulses. On 
the one hand, I see on the floor of 
this House, something being said Ifliat 
we should not take this country or 
that country as our model and, on the 
other hand, a gentleman wants us 
to follow the BBC model or some 
other model. That is a self-contra
dictory impulse. But, I say..........

Cliairman: 
conflict now.

Let not impulses

Shri D. C. Sharma: Here is the 
BBC Quarterly. Somewhere in the 
1954 issue of this Quarterly I find 
an article, not eulogising the Corpo
ration but an article on the subject 
of the ills of the British Broadcasting 
Corporation. The gentleman has 
gone into the question and given us 
the reasons for that and also the 
remedies for that. I would, there
fore, say that we do not need a Cor
poration of the British model or any 
other model. We do not want a ple
thora Of Committees and Commissions 
in this country before we have taken 
action on those which have already 
submitted their reports. I would say 
that the vigilance which the Parlia
ment exercises now through the Pub
lic Accounts Committee and the Esti
mates Committee and through the 
budget discussions and all that 
should continue so that there is effec
tive safeguard in meeting the popular 
demand. I think what is happening 
is all right.

Shri M. S. Gumpadaswamy (My
sore): Many Members of this House 
may ask why a Member of the PSP 
wants the broadcasting media in the 
country to be placed under a Corpo
ration and not under Government. 
Sir, it is a legitimate question. My 
answer to it is two-fold. We want 
the broadcasting media under an 
autonomous Corporation for ensuring 
efficiency and impartiality.

Secondly, we want to have this 
to prevent favouritism that is now 
rampant in the broadcasting system. 
When I refer to the question of im
partiality and objectivity, I am pain
ed to remark a few things with which 
my hon. friend Dr. Keskar may or 
may not agree. We have been fami
liar, since independence, how broad
casts are made through the All India 
Radio. Invariably, we see too much 
of emphasis and too much of im
portance being given to the broad
casting of news or views of those peo
ple who run the administration. It 
has invariably been so. Some of the 
people who are doing the job in the



istry, if there is too much of direct 
interference by the Executive in the 
broadcasting system, you cannot ex
pect fairness and impartiality, and 
it is impossible for the employees in 
the broadcasting system to maintain 
an impartial balance between the 
various political parties. That has 
not been done so far and it is im
possible to do it. It may be Congress 
now; and it may be P.S.P. tomorrow 
in control of the broadcasting sys
tem. But whatever may be the party, 
it is impossible for any government 
to ensure impartiality. So, it is very 
necessar>" for the good of the country 
to set up an independent Corporation. 
Let me assure this House that I am 
not making a grievance out of any
thing against the hon. Minister. Dr. 
Keskar, I know, is an honest man and 
he means what he says and he says 
what he means. I am only attacking 
the policy. I sincerely feel the policy 
that has been pursued so far has not 
resulted in impartiality and fairness. 
On the other hand, there have been 
coloured and garbled versions. Every
thing that we hear on the All Iitdia 
Radio is about Congress policies. 
Congress programmes, their enunci
ations of Socialistic pattern and 
things of that sort, and we are not 
hearing the opposite points of view. 
(Interruption). I request that my hon. 
friend should not disturb me while 
1 am speaking.

Mr. Chairman: The hon. Member^s 
time is already over.
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All India Radio may not be conscious 
of it, may not deliberately do it and 
there may not be any direction or 
suggestion from the Government or 
from the Minister either.. But it has 
so happened in these days that the 
news broadcast on the All India 
Radio has been one-sided, partial, 
biased, and sometimes misleading. I 
may refer to a few things here. Take 
the case of a recent session of the 
Congress which met at Avadi. W^en 
I heard the All India Radio during 
those days, almost the whole of the 
fifteen minutes or whatever may be 
the time that is allotted for the pur
pose of broadcast was devoted for 
the resolutions and the various 
amendments. And even the proceed
ings of the Subjects Committee 
meetings and party meetings were 
broadcast at length. Are we not aware 
Sir, even in Parliament, when the 
Congress Party meeting is held, the 
information is gathered as to what 
happened there, who spoke, etc., and 
all these things are broadcast on the 
All India Radio? Even the circulars 
of the Secretaries of the Congress 
are broadcast; and the opinions ex
pressed by small people within the 
Congress organisation get broadcast 
on the All India Radio. It is veiy 
unfortunate that such a policy is 
imrsued. It will not be fair to you 
and to us. I am not saying this in a 
partisan sense or as a party man. 
Whichever party may be in power— 
it may be Congress today, it may be 
the P.S.P. tomorrow—it is unfair 
and unreasonable to keep a public 
service institution such as broad
casting system under Ihe monopoly 
of the Government. I am sure, every
body will agree with me that mono
poly in the Press is condemnable 
and dangerous. In the same way you 
have to agree that monopoly in 
broadcasting is equally dangerous. I 
even say that the monopoly of the 
broadcasting system in the hands of 
the Government is much more dan
gerous. Are we not aware of what 
happened in Germany during the 
time of Goebbels and Hitler? If the 
broadcasting system is entirely under 
the Government Department or Min-

668 L.S.D.

Shri M. S. Guruiiadaswamy: Let
me conclude by sajdng this. This ob
jectives of the broadcasting system 
are information, educatUm and en
tertainment. Even the Estimates 
Committee have pointed out many 
things about the working of the 
broadcasting system and the Minister 
may be aware of them. So, for the 
purpose of efficiency and impartiali
ty, I say that a Corporation should 
be set up and steps should be taken 
in that direction,

Shri G. P. Stnha (Palamau cum 
Hazaribagh cum Ranchi): On a point 
of information, may I know whether
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[Shri G. P. Sinha] 
the hon. Member wants the Ameri
can pattern or Russian pattern?

Mr. Chairman: He is not anxious 
to have any pattern particularly.

Shri Bhagwat Jha Azad will have 
an opportunity to speak if he can 
finish within five minutes, because 
one hour fifteen minutes would ex
pire at 4-5 P .M . and fifteen minutes 
are to be taken by the hon. Minister

* I would request the hon. Member to 
finish his speech within five minutes.
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^ o  ^To ^ro ^  f̂ T̂T 'niai % I
^ro ^ro ?fro # ift ^  ^  f  ^  
^  irfW N' ^  #  TW 2R: i  I

^  ^  =^Tt  ̂ I ^^nrr ^  ^
1 ^  WPT ^  t  ^ftr ^nfr t o  ^

^  ^  TO t  I
^  ^  jfr̂ lFT JT l̂Rd JfT?:# I  ^

if 7^  ^
^  I ^  to

^  TO^ t  ^  TO w  ^
#  TRT̂T «rr ^  ^  ̂  ^  ŝrmr % i
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Dr. K^&kar: Whatever points my 

Mend wants lo make, I shall cover 
chem in my speech.

Shri P. N. Bajabhoj: On a point 
of ordter.

w m ^  irfr ?rrT ^ ^ n w  t  
f^  TO ^  f’ R^ s ft^  ’fff f e r  
^  1 ^  #  ^ '5 # s  «n I
Sardar Hxikam SiB£rh (Kapurthala— 

Bhatinda) ; I might inform the Chair 
that his amendment was not in order, 
and it was a repetition of the very 
words of the motion. Therefore, I 
disallowed it while I was in the 
Chair.

Mr. Chairmaii: It was already ruled 
out of order. The Minister maj 
continue. '

Dr. Kei^an Before I express the 
Government’s pomt of view regarding 
the points raiseo* in the resolution, I 
would like to say one or two words 
regarding the speeches made by, the 
mover of the resolution and one or 
two other friends. Some of the 
points they raised were really in the 
nature of what I would call a budget 
debate. There are certain complaints 
against the All India Radio and I cer
tainly will take the opportunity of 
budget debate to deal with tboi^ 
poitats in detail. But I feel th^ 
wl\en s question of principle has 
been raised, this is not the proper 
place for me to answer those points 
which were made by my friend Shri 
K. K. Basu who, in an express train 
way. read out all his points. I will 
certainly deal with them at full 
length during the budget debate 
and not here.

At the same time, may I say, re
garding the resolution of Th. Jugal 
Kishore Sinha, that a number of 
arguments that, he advanced were 
really going against the very resolu
tion that he has proposed and he him
self will feel it when he analyses 
them. He says there is no security 
of service. Faults have been pointed 
out about the A.I.R. in the Estimates 
Committee’s report. Does he consi
der that a Corporation is going to 
g’ve greater security than a <T0vern- 
ment department? I am not able 
to think of any Corporation which 
will give a greater security of service, 
which will give pensions and other 
privileges. I do riot know of any 
Corporation whith <3toes so. There
fore. I feel that some of the peints 
are not relevant to the question
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whether there should be a Corpora
tion or not. For example, take the 
question of the Director-General. 
That there is no permanent Director- 
General is no doubt probably an im
portant matter; it can be explained. 
But does it or has it any relevancy 
with regard to the question that there 
should be a Corporation or not? Does 
he think that the moment there is a 

‘ Corporation there would be a perma
nent Director-General? I am not 
able to understand' the relationship 
between these two questions.

That apart, I will very briefly state 
the position regarding the questions 
that have been jwsed here. At the 
very outset, I might say that I have 
been cornered by my friends here 
that I have made a definite commit
ment regarding this question. My 
friend Th. Jugal Kishore Sinha has 
exactly quoted my words. What I 
said was; “Government has no objec
tion” . That does not mean that 
Government accept that it should be 
done. “ I have no objection” means, 
“I think, in the circumstances, in 
a certain set of circumstances, it 
would* be a good thing to consider ’̂ . 
We do not say that a Corporation is 
a bad thing. But that does not mean 
that we say; “We will form a Corpo
ration or we are thinking of forming 
a Corporation at this moment” . My 
position is still the same, I am not 
contradicting what I said then. Now, 
let us take the question of an in
dependent Corj»ration, which had 
been posed by my friends. A number 
of statements have been made to the 
effect that Government is partial; 
Government have a bias. A number 
of statements have been made re
garding the bias shown by the A.I.R, 
Such questions are always cropping 
up ui Parliament. My conclusion is; 
I think A.I.R. has not been biased 
and I leave it to the budget debate 
to be answered. But may I say, 
which is the inde];^dent body which 
Is, going to control this important 
dm>artment?. It is now 25 years since

Government have been slowly and 
painfully and at a large expenditure 
building up this great instrument of 
culture, entertainment and ed*uca- 
tion. It is now a big organisation. 
It has certain conventions, traditions, 
behind it. Now, is this vast organi
sation which has immense potentiali
ties, to be misused or to be used in 
the wrong direction? I certainly 
would like to be convinced that there 
is a body which can really be in
dependent, before I can propose to 
Government that it should' be hand
ed over to an independent Corpora
tion.

May I say, in this connection, 
that a public Corporation is not 
necessarily an independent Corpora
tion. For a public Corporation there 
are certain legal rules and regula
tions and then we can say that it is 
a public Corporation, but it cannot 
be considered to be an independent 
Corporatron, really speaking, except 
the Judiciary. In an organisation 
which has immense scope for pro
paganda, I cannot think of any group 
of people who can be called politi
cally to have an independent opi
nion. because my definition of in
dependence is not that anybody who 
differs from Government or is oppos
ed to it can be considered to be in
dependent or anybody who does not 
belong to any formulated or well- 
known party is necessarily indepen
dent. He has his own political views 
and there is no guarantee that he will 
not use his own bias in the adminis 
tration of the organisation. Therefore, 
I feel that this is not so easy and it 
is not a simple question of taking a 
theoretical decision that this should be 
given to an independent Corporation.

A number of hon. Members have 
referred to the British Broadcasting 
Corporation. The British Broadcast
ing Corporation is not an indtependcnt 
Oorj>oration. If you study its charter, 
you will find that ft is a Corporation 
under the strict control of the British 
Parliament, and whose budget, whose
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working, are systematically super
vised by the British Parliament. It 
cannot therefore, be considered as 
independent. Its Gtovemors and the 
Director-General are appointed by the 
British Government from time to 
time. Therefore, the analogy of the 
B.B.C. is not right. Unless, there
fore, we are sure that we can- con
ceive of an ind'ependent body, I ani 
not prepared to suggest that the A.l.R. 
should be handed over to an indepen
dent body. Theoretically might
look very good.

Secorw*ly, my friend, Shri K. K. 
Basu, himself says that a Corporation 
like the D.V.C. is no good. Bui as I 
said, unless Shri Basu shows the way 
or other friendls who have suggested 
a Corporation show the way for a 
body* which can really be indepen
dent. I am not prepared: to suggest to 
Government or take the risk of hav
ing such an imiwrtant organisation 
which had been built up with so much 
labour, given over to an organisation 
which might be independent.

Stiri K. K. Basu: Let us sit round 
a table and discuss the whole thing.-

Dr. Keskar: I am ready to discuss 
it; I am quite ready, and I am pre
pared to consider any suggestion that 
he makes in this connection.

Dr. Ram Subhag Sinsh (Shahabad! 
South): That will be dangerous!

Dr. Keskar: Then, Th, Jugal
Kishore Sinha referred to what is 
happening all over the country. A 
number of countries have been quot
ed. I have also studied a little about 
the organisations in various countries, 
and the conclusion that he has drawn 
is not necessarily correct. If he will 
gp into the question carefully, he will 
see that every country carries on its 
broadcasting in its own way. There 
is no single pattern. For example, 
in the United States of America, there 
is a Commission. Broadcasting is 
a private business there and the 

[M r . S pea k e r  in the Chair] 
Commission looks after licensing and 
certain other routine things.

Secondly, there is the British model 
which has got a Corporation control
led by Parliament and which is closely 
supervised by Parliament. In a 
country — that is — France, it is 
directly controlled by Government, 
In Russia and China, the Cxovernment 
are the chief instruments of educa
tional propaganda. Every country 
according to its own needs, has. been 
forming the type of organisation which 
should run its broadcasting. Now, I 
might say here that though technically 
speaking broadcasting has been func
tioning here since the past 25 years, 
it is only in recent years that we 
have had such a great develonnient 
in broadcasting and* that has been so 
more especially after Independence. 
It is at present in a very fluid and 
a very dynamic stage. Probably 
the first big spurl of expansion in 
broadcasting is taking place in the 
country. I am not yet in a position 
to say...

Mr. Speaker: Order, order, I might 
invite the attention of the hon. Mi
nister that his time is up now when 
Private Business should be ver.

25 FEBRUARY 1955 Corporation for Broad
casting

Dr. Keskar: I was told that it was 
up to 4-5 P.M . if you like, I will stop 
immediately.

Mr. Speaker: It all depends upon 
what the Government and the House 
wish me to db.

Dr, Keskar: The hon. Member who 
preceded you in the Chair told me 
that it was up to 4-5. I wiU simply 
read out the points if you like.
4 P.M .

Let us see what would be the effect 
of setting up a corporation, a kind 
of independent corporation, as it has 
been described. The main persons 
who have been propagating this idea 
are the commercial intere,sts who 
have a hope that if this ©oes out of 
Government control, then commercial 
broadcasting can come in this country 
and they will have an instrument for 
broadcasting their goods in the s&ne 
way as certain other commercial in
terests are doing. This is one posM- 
bility. Secondly! you will have to
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[Dr. Keskar] 
say good-bye io the many-sided de
velopments, more especially in the 
cultural and linguistic regions, that 
are taking place in broadcasting. At 
present a systematic effort is being 
made to develop broadcasting in evefy 
cultural region of India, in all the 
languages that are mentioned in the 
Constitution. A. broadcasting corpo

ration wtiich comes up and which 
wants to balance its budget is bound 
to consider that this is too risky. At 
present it is a deficit organisation; 
therefore let us jut down the expen
diture; let us run a few stations; let 
Us have prograiumes like Radio Cey
lon or some such organisation. That 
is one of the n.ost important effects 
that you will have to bear in mind'. 
I do not know ^/hether you want all 
the great cultural impetus that has 
been given to broadcasting, to the 
development of regional languages, 
should be stopped at this stage.

Then again, you will have to say 
good-bye to rural programmes,—rural 
programmes which is one of the most 
important things that broadcasting is 
trying today. No doubt, we ourselves 
are not satisfied with what is being 
done and we would like to do it 
better. It is one of the greatest 
links with the village public. That is 
bound to break down.* Rural broad
casting is not a paying proposition. 
Any broadcasting organisation which 
wants to balance its budget will be 
ready to consider it.

The most adverse effect would be 
that Parliamait a/ill have no control 
over the working of the corporation. 
Now, hon. Members are complain
ing of what Government is doing or 
what Government is not doing. Then, 
you wDl have greater complaints 
about what is happening in broad
casting. The alternatives that are be
fore us and which I would like 
snention very briefly is whether 
I>rttadĉ i8ting is to be run by Gov
ernment as a department—and I

think there is no other alternative 
excepting its being run by Gk>vern- 
ment, either directly or inderectly— 
or it should be run Dy a corporation 
like the D.V.C. or any other autono
mous corporation. I would like hon. 
Members to consider the alternative 
dispassionately. First of all, if you 
have a coiporation it is the direct 
contiol of Parliament, or its com
mittees, like the Estimates Com
mittee, recruitment through tlie 
Union Publi<c Service Commission, 
and things like that will go. You will 
no doubt get the bud’get estimates 
every year; you will no doubt 
have an opportunity to make certain 
observations, but the day to day 
check that Parliament is keeping on 
the working of broadcasting, even in 
the smallest matter ,vill go. Even 
more than that, quite contrary to 
what Thakur Jugal Kishore Sinha 
tried to make, the security of the 
services, or employees of the All In
dia Radio, will go. I do not kn*aw 
whether hon. Members are aware 
that in regard to all members who 
are employed by us there is a condi
tion that if at any time the All India 
Radio is transformed into a corpora
tion all the conditions of government 
service whith apply to them will be 
annulled at that moment. May I in
form the House that all the perma
nent servants of the All India Radio 
get all the privileges of government 
servants, including pension? I am 
not sure that if you ♦‘̂ ke a vote 
among the officers of All India Radio 
they will vote in favour of such a 
resolution which will completely 
change the character, the conditions 
of their service. Nobody wants that. 
I as Minister would certainly wel
come a corporation, because that will 
relieve me of the day to day heckling 
of my hon. friends. I will have 
greater freedom to run the organisa
tion. because the control of the 
Ministry will be there. The Minis
ter will have the advantage of not 
havhsg the dally ns^gliig fe*om'Parlia
ment and he will be able to *0 full 
ipecftt. From that point of view it i«
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very desirable. I leave it to hon.
Members to make the choice of re
linquishing their control.

The last point I would like to make 
is that big sums of money are at
present being spent in order to make 
this a dignified! organisation worthy 
not only of India, but to be counted 
among the biggest in the world. We 
are spending nearly Rs. 4 crores in 
this Five Year Plan for the develop
ment of broadcasting and a much 
greater sum is going to be spent in 
the next Five Year Plan. When Gov
ernment is spending such a large 
amount of public money, do you 
think it advisable at this stage that 
the meticulous financial control of
Parliament and the various com
mittees and the Finance Ministry 
should be lifted from the organisation 
and it should be handed over to a 
cwporation?

Some Hon. Meanbers: No; no.

Dr. Keskar: You yourself are ial- 
vvays complaining about the working 
of the various corporations; still you 
are asking for a corporation.

I am sorry that for want of time I
am not able to say certain things
which I would have liked to say in 
reply to certain charges made by hon. 
Members regarding the All India 
Radio. I shall take the opportunity 
of the Budget discussion to answer 
those charges. But I must say that 
I am not able to accept either the 
resolution or the amendments that 
have been proposed by my hon. 
friends.

Mr. Speaker: I may inform the hon. 
Minister that if he wishes to continue 
ht need not conclude. We shall stop 
this debate. He may continue on the 
next day.

Dr. Keskar; I do not mind that.
Some Hon. Mendiers: That would be 

better.
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India Radio will come again during 
the Budget debate.

Mr. Speaker: So he concludes.

The mover of the resolution Tha- 
kur Jugal KiShore wants to reply; »  
it has to be postponed to the next 
day.

MOTION ON ADDRESS BY 
PRESIDENT—concld.

THE

®r. SMfcar: The debate can
elosed. The discussion on the

be
AU

The Prime Minister and Minister of 
External Afltairs (Shri Jawaharlal
Nehru): Sir. for the last two days
we have been discussing in this 
House the President’s Address. Much 
has been said in praise and commen
dation of Government's policy and a 
little has been said in criticism there
of. Naturally, I am grateful for the 
bouquets that have been thrown at us, 
but I am equally grateful for the 
criticisms made, even though 1 do not 
agree w’ith most of them.

I am a little afraid! that this House 
in its enthusiasm might not perhaps 
imagine that we are doing more than 
we are doing. I am particularly re 
ferTing to the international sphere, 
because some hon. Members in their 
sp>eeches seemed to make out tnat 
India was playing a very important 
role, almost a dominating role, m 
regard to some world problems. Well, 
let Us have a more correct perspec
tive.

I believe that we have helped, 
occasionally, in regard to the solution 
of some problems, or the relaxation 
or lessening of tension and I think 
we should take due credit for that. 
But let us not go beyond that. After 
all a country’s capacity to influence 
events is limited* by various factors. 
As a matter of fact, if you look at 
the various factors you wHl find that 
India is lacking in most of those 
factors, and if we have been able to 
influence at all any events abroad, it 
has been due, not obviously, to any 
k M  of militax7 streAKth dt flnanda]
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power, but—if I may say so in all 
modesty—because we took a correct 
view of events and we understood 
them more correctly than others, 
because we were more in tune with 
the spirit of the age and therefore 
could understand those things, 
not because we had; greater strength 
or power. We could not threaten 
anybody; nor did we want to. There- 

‘fore, I would beg the House to look 
at this in that oerspective. 1 feel, 
after all, in so far as international 
policy is concemtid, righi or wrong, 
I hope, counts somewhere. But it 
is not the rightness of a proposition 
that is listened to but rather the 
person or the country who says so 
and the strength behind that country. 
Any international policy depends ulti
mately on the domestic: state of
affairs in that country; indeed interna
tional affairs and domestic policies 
have more or less to be in line; they 
cannot be isolated from one another 
and in the ultimate analysis it is the 
internal state of affairs of a country 
that enables it to soeak with some 
strength, force and authority in the 
international sphere. I do not wish 
to indulge in invidious comparisons. 
But hon. Members can themselves 
look at India as our country is today 
and a number of other countries and 
decide for themselves how far India 
has not progressed in the last six or 
seven years more than most other 
countries. It is indeed d^e to this 
feeling that India is marching for
ward, India is a country which is 
firmly established and is d3nr.amic— 
it is due to this idea that people in 
the rest of the world see India with 
a measure of respect.

Many hon. Members have com
plained that the President has net re
ferred to this matter or that. I have 
often ventured to point out that the 
President’s Address is not a long list 
of everything we have done and 
everything that we want to do. It 
is not a review of all our departments 
and ministries. The President’s Ad
dress by convention deals briefly with

India's relations with other countri^* 
and with international affairs—that 
is, some important points in that 
respect—and deals brietiy with 
the broad internal picture.

The hon. Member opDosite said, at 
great length I believe, that the 
President should have spoken more 
about the Army, the Navy and the 
Air Force. Why shoulti the President 
speak at great length about the Army, 
the Navy and the Air Force? I do 
not understand it. It is not that the 
Army, the Navy and' the Ait Force 
are not important. Let us discuss 
them at the right time and at the 
right moment. Why should the 
President indulge in discussing the 
state of affairs in the Army, the Navy 
and the Air Force or for the matter 
of that, the Indian Administrative 
Service or any other service? I, there
fore, want this House to look at 
things in some perspective. We are 
always likely to lose ourselves in the 
trees forgetting the big forest that 
we are in. Perhaps many of the diffi
culties of the present day in regard 
to international affairs are due to the 
fact,—if I may say so with modesty— 
that people have lost perspective: or, 
in the alternative, they have not 
been aware of the big changes that 
have come about and* are coming 
about all over the world. We live 
at the present time if I may say 
so, in an extraordinarily revolu
tionary age—revolutionary in the true 
sense of the word ' that everything 
is in a transition and is changing 
rapidly. Why so, is a different mat
ter.

You may say: it is the culmination 
of the industrial re\^olution, the 
crisis of the industrial revolution, of 
which the present symbol might be 
considered to be the atomic bomb or 
hydrogen bomb because it is all the 
product of the industrial revolution, 
development of science and techno
logy: all the other things that have 
happened* in the world are the resul
tants of the industrial revolution 
that had begun 200 years or a little
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,less, ago. We have arrived at this 
stage and the symbol of the age to
day is hydrogen bomb. We see it in 
terms of terrific destruction but it 
is something more than that; it is 
a symbol of enonnous power that 
the world has got since Ihe advent 
of the industrial revolution. We are 
having another revolution of even 
greater magnitude where power is 
being released. AVhether that power 
will make humanity perish or survive 
is another matter. But there is 
this enormous power that has come 
into being. Unless one has some 
clear conception of this, one cannot 
judge the other problems because 
they are related to this.

Take another aspect of the world 
situation today: what is happening in 
Asia particularly and to a much lesser 
ejrtent in Africa. In Africa there is 
a ferment. In Asia there is some
thing much more than a ferment. 
Things have haoDened; revolutions 
have taken place. The whole face of 
things has changed and is changing. 
One of the dominant features of our 
age is the rise of Asia and it is to
tally immaterial whether people like 
it or dislike it: it is a fact. Unfortu
nately. people do not accept facts. 
Here is a fact as big and solid' fact as 
any that you can imagine—the fact 
of the existence of the People’s Gov
ernment of China. But some coun
tries do not recognise it. The United 
Nations calls the island of Formosa, 
China. It is an extraordinary state 
of affairs; geography means nothing 
to the United Nations nor vo otner 
countries. How can any policy which 
is based on deliberate avoidance of 
such a fact be a correct policy? Apart 
from that, what I was trying to point 
out was this: here is this Asia in the 
process of a tremendous revolution
ary change and transition. That 
change and transition may take dif
ferent shapes and forms in different 
parts. But the major point is that 
it has got out of its ruts. And yet 
you will find great countries know
ing very well that political changes 
are taking place but not being 
emotionally aware of these great

changes and imagining that the old 
practices could be followed in the 
affairs and problem? relating to Asia. 
I do not want to say or imply that 
Asia should, if I may say so, put her
self against any other continent.

What I am trying to point out is 
that the first thing necessary in 
order to solve the problem is to un
derstand the nature of the problem. 
If you do not understand the nature 
of the problem and if you do not 
know what the question is, how can 
you find an answer to that question? 
I do submit that enough attempt is 
not being made to understand that 
question. To understand, perhaps 
intellectually, it may be possible but 
not so to understand emotionally and 
psychologically and to have a feeling 
of what is happening in Asia and in 
Africa. It may not seem very 
dangerous from the point of view of 
foreign representatives. At present, 
what is happening in Africa is of the 
greatest interest and moment. Leave 
out ourselves—of course, we are 
there. It is of the greatest interest to 
any stucTent of history and to any 
person who wants to see history in 
some perspective. And yet I am 
astonished at the way Africa is 
treated and is being treated still. 
What I want to say is: because, may 
be, of past habits, past practice or 
present interest—^whatever it is—
people are unable to view the situa
tion as it is. We have to understand 
these vast new forces that have been 
let loose, geographical, itf you like, 
because geography ’̂ounts alro; of 
course, political, economic, social and 
many other. These are functioning 
in the world, and in a sense you 
might for the moment consider the 
nuclear forces as the symbols of the 
age.

There are many consequences from 
this trying tc understand the problem 
in this new context. One is, and I 
say so with all respect, that all our 
previous thinking may become out of 
date in the new context. All our 
thinking—and I say so to all our col
leagues sitting here in this House,
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whether on my side or the opposite 
side—all our thinking may have be
come out of date in this nuclear age 
and in this age where politics and 
econcmics and everything has been 
attected. All the slogans that we 
have used in the past—there may 
have been some truth in them, and 
there may be still—but they do not 

 ̂ exemplify the present age. We have
* to understand, therefore, the present 

situation afresh, whether in the in
ternational sphere or in our domestic 
sphere.

I should like to say just a few 
words in this context which is very 
ipaportant. I should like to say a 
tew word's about certain international 
aspects of problems we have to face 
and some casual remarks about our 
domestic policies. As the House 
knows, the most important question 
today internationally speaking, and 
the most dangerous one, is the situa
tion that is being created in regar-d 
to Formosa and the offshore islands 
of China. The President has refer
red to it and he has stated that we 
recognise the People’s Government of 
Cmna, we recognise no other China, 
and that Chinese claims are justifi
ed according to our thinking. Some 
hon. Members have criticised the state
ment. I should like t̂ iem to consi
der some aspects of this question.

First of all, it is patent that we 
cannot recognise two Chinas. We can 
recognise only one. In fact it is no
body’s case that there are two 
Chinas—at any rate no country’s 
case. And we have deliberately re
cognised one China because that was 
the r^al China. Obviously, Formosa 
is not China.

The question arises as to why we 
should say, or the Piresident should 
say, that Chinese claims appear to be 
justified—Chinese, whoever has 
Chinfi. I will not go into ancient 
history, because for hundreds and 
hundS^s of years #omiosa has been 
part ot the Chinese State, except lor

a little less than half a century when 
the Jap înese occupied it, and China 
always looked upon it as its own 
and claimed it; it was totally im
material what government existed. 
This was the nationalist claim of 
China,

But apart from this, in Cairo, in 
Potsdam this was clearly stated that 
Formosa should go to China. It is 
true that China then was not gov
erned -by a Government which is 
predominantly Communist. Subse
quently, under the Japanese surren
der terms also this was §tated. And— 
I speak from memory—in the San 
Fransisco Treaty also some kind of 
reference was made to it. So that, at 
no time has there been any doubt cast 
on the fact that Formosa is part of the 
Chinese State. Now, what If is hap
pened in the last year or two or, if 
you like, three years to change that 
position? I am not aware of anything, 
unless one says one does not like the 
present Chinese State. That, logically 
or legally is no particular argument.

Therefore it follows logically—I can 
understand even a logical proposition 
being upset by war or by other set
tlements, they are not ruled out— 
but for a country which recognises 
the present Government of China it 
logically and inevitably follows that 
Formosa is part of that State. At 
the present moment it is in posses
sion of Marshal Chiang Kai Shek 
supported by a Great Power. That 
is the fact as it exists today. What 
is to be done about it?

1 do not propose to argue about 
that matter except to lay stress on 
this that whatever is done, one 
should try to negotiate a settlement 
peacefully. It may take a little 
time. Time spent is better than war 
which might extend* and bring ruin to 
a large part of the world.

There is a curious division ol 
opinion about these matters 
some countries of West. There 
is iiar^y puiy countx r̂ w h ic h  4pes
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not recognise that the offshore is
lands, notably Quemoy and Matsu, 
are obviously and definitely parts of 
China. They are a few miles, five 
miles or ten miles. beyond the 
shore. And no country can tolerate 
an enemy sitting ten miles from 
their shone. bombarding them all 
the time. It is an intolerable situa
tion. Therefore it is almost general
ly recognised that those islands 
should immediately be e^^acuated 
and taken possession of by the gov
ernment of the mainland. But that 
has not been done. I do not know 
if that will be done. I should have 
thought that was an additional step 
that should be taken in any event. 
Because, it has absolutely no justi
fication of any kind. After that, so 
far as Formosa and the Pescadores 
are concerned that matter can be 

taken up.
The difficulty—it is not in regard 

to Formosa alone but in regard to 
many world problems—is, I do be
lieve, a certain hiatus between facts 
as they are today and the thinking.

I shall put to this House another 
aspect. .One hears frequently about 
pacts and military alliances in 
Europe, in the Middle East, in South 
East Asia, elsewhere. There are in 
the world today two mighty Powers, 
the United States of America and 
the Soviet Union. There are some 
other Great Powers today, the 
United Kingdom and may be one or 
two others; they are great in 
degrees. I can understand, although 
I would not approve of it, military 
alliances between Great Powers. 
There is some meaning. I do not 
understand military pacts and alli
ances between a huge giant of a 
Power and a little pigmy of a coun
try. It has no meaning in a military 
sense to me. It has absolutely no 
^ense. In this nuclear age the only 
countries that count, from the nu
clear war point of view are those 
great countries which !are, unfortu- 
ttately, in a position to use these 
iwmbs. Blit to attach small coun
t ie s  to thiBmselves in allifinee really

simply means—and I say so with all 
respect to those countries—that they 
are becoming very much dependent 
on the other countries. They do not 
add to the defence, from the military 
value; it is little or nil. May be, it 
may be supposed to have some value 
from a psychological point of view. 
I wish to refrain from saying any
thing which might militate against 
anybody. But it applies tO' both 
groups, not to one group. First of 
all, in this nuclear age, to think of 
war itself is, I think, insanity. 
Because, any person who has 
thought about it, not every. but 
many, many general|s whether in 
England or France or U.S.A. or the 
Soviet Union, have all said that war 
today is unthinkable, simply because 
a war is fought to achieve certain 
results, not to bring ruin on yourself. 
War, today, will bring ruin to every 
country involved, not only one. In 
this nuclear age, war is unthink
able. All the great countries appear 
to be clear about it and are abso
lutely certain that there is no coun
try in the world which wants war. 
To talk about war mongers and the 
rest is competely wrong. There is 
nobody—individuals may be—no 
country that wants war. If that is 
so. what is the value of this policy 
of military alliances and armaments.
I do not understand it. It does not 
logically follow from the first. I am 
not criticising the past for the 
moment. I am trying to think in 
terms of today, after the develop
ment of thermo-nuclear bomb, the 
hydrogen bomb, because. it has 
changed the whole picture of fight

ing today. What might have been 
good a few years ago is no loncer 
good today.

Remember this, the fact that one 
country has far more bombs and the 
oth^r country has less is of no great 
relevance. It has some relevance, of 
course. I beUeve, in phrases like 
<»ie country &as more and the other 
less, the question is that the country 
that has less readied the satu
ration ^ int. That means that a
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situation is reached that the country 
that has less, although it has less, 
has enough to cause infinite damage 
to the other country. There is no 

.defence against these things. You 
merelfcr damage or ruin the other 
country. When you have arrived at 
the stage of saturation point, you 
have arrived at the stage of mutual 
extermination. Then the only way

• put is to prevent, to avoid war. 
There is no other way. This talk 
about reduction of armaments etc.. 
good as it is, does not help much. 

rThat is point No. 1.

Secondly, in this age of nuclear 
.warfare, what does this business of 
having alliances and pacts mean? 
how d‘oes it help in a military,^sense; 
psychologically^, it may. Whatever 
military strength a country has, I 
suppose it possesses. I am not ask
ing them to disband their armies or 
their air forces or whatever it. is. 
They are there. The only effect of 
these pacts and alliances, appears to 
me, to be to try to frighten, to hold 
a kind of threat. These threats are 
being thrown about on both 'sides of 
these powerful blocs: if this hapens. 
we shall do this and destroy you; if 

,this happens, we are ready; all this. 
Again, if I may say so, this business 
of threatening through military pacts 
has become rather obsolete in this 

..nuclear age. If you threaten a 
power, a big one which has nuclear 
weapons, it is not likely to be frigh
tened. If you threaten small coun
tries, of course, small countries 
might possibly come under the 
threat—it is a possibility— and func
tion through fear

As things are today, we have reaciv 
ed a certain, if you like, balance— 
it is a very unstable balance, but a 
certain balance—when any kind of 
major aggression is likely to lead to 
a world war. If you like, that itself 

As  ̂ factor that checks. Whether 
â (gi%ssk)n takes place in a small 

^i'ountry Or big,—even if it is a small

country—because it tend!s to upset that 
unstable balance, a war is likely to 
result. It is because of this that in 
the Geneva Conference, the House 
will remember, there was much argu
ment about some of the Indo-China 
States or all of them. Either major 
party was afraid that if these States 
or some of them link up or are 
coerce^ into joining one group or the 
other, it will be to the disadvantage 
of the other. For instance, suppose 
countries like Laos and Cambodia 
were overwhelmed or drawn into the 
sphere of China, that frightened the 
other countries, big and small on the 
other side. On the other hand, if 
Laos and Cambodia became hostile 
to China and could be used as bases 
x'jr a'ttack on China, naturally China 
objected to it very strongly. What 
was the way out of the difficulty? 
Either you have war to decide who is 
the stronger one or you make Laos 
and Cambodia or all the Indo-China 
States more or less outside the sphere 
of influence, outside the alignments, 
outside the military pacts and alli
ances of the two groups, so that both 
could feel, at least to some extent, 
secure in the knowledge that these 
Indo-China States are not going to 
be used against them. There is no 
other way out. Because, if any 
party went more forward, there, the 
other party had to check it and 
there came conflict, there came war. 
So. wisely, at Geneva, they decided 
more or less, though not in clear 
language, but more or less. that 
these Indo-China States should keep 
out of military pacts or alliances on 
either side; in other words, remain 
more or less neutralised: not quite,
but more or less.

If you extend that argument, you 
will s«e that the only way to avoid 
conflicts is, first of all, to accept 
things more or less as they are; X 
do not say completely, because many 
things require change. But, broadly 
speaking, you must not think of 
changing them by war, because, war 
does not do what you want to do hut



it does something much worse, some
thing quite different. Secondly, by 
enlarging the area of peace, of coun
tries which are not aligned* to this 
group or that, which are friendly to 
both, and which do not intend join
ing in any war, you reduce the 
chances of war.

As the House knows, India has 
adopted a certain policy in this res
pect. We have followed this policy 
consistently during the last few 
years. I believe that that policy has 
been appreciated by many countries.
Some countries of Asia, not because 
of us. but because of their own rea- 
s*ons. have followed a similar policy.
Even other countries which have not 
followed it have begun to appreciate 
our policy. I should' like to say this 
in regard to our policy. ’ We are 
following it because we are convinc
ed that it is the right policy and we 
would follow it even if there was no 
other country in the world that fol
lowed it, because, it is not a question, 
as some hon. Members seem to ima
gine. of balancing the things, join
ing this group or that or sitting on 
the hedge, but because it is a posi
tive policy, it is the only jwlicy which 
we think we should follow, and we 
hope others would follow. We fol
low that policy with conviction and 
faith. There is no doubt about that 
because there is conviction and* faith 
in our mind. Also, because people 
have their conviction or their rea
sons for it, or because of the benefits 
of it not only in the present but 
in the possible future, they have be
gun to appreciate it more and more.

The House knows of some countries, 
some good friends in Asia like 
Burma, Indonesia, who have more or 
less been following the same policy 
in international affairs. Recently, 
the President of the Federal Repub
lic of Yugoslavia came here and he 
and I issued a statement in which 
reference was made to the Panch 
Shil five principles. That indicated 
bow the idea Is spreading. I can 
assure this House that even though 
many Gavemm«its may not publicly 
approve of it. people in many coun
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tries have been attracted to it and 
are constantly being more and more 
attracted to it.

In this world today there are many' 
schools of thought and action, t  
cannot enumerate all of them, but I 
can mention a few. There is the 
school of strong action, as it callSr 
itself. That, I suppose is a relic of 
the old days; when some small 
country misbehaved, a war ship or a 
cruiser was sent down to frighten it 
into submission. Strong action is all. 
right when a very big country shows, 
a mailed fist to a very small country,, 
but strong action does not go verj" 
far when the other country has also 
got a big fist. However, there is a. 
school of strong action. Then there 
is a school which talks about negoti
ation through strength—a good thing. 
Of course, if you are weak, nobody  ̂
will listen to you. But, as one de
velops one’s strength to negotiate, un
fortunately the other‘ party also goes 
on developing its strength. So. more 
or less the balance remains’ where it 
was. In fact, sometimes it becomes 
worse, so that, that does not help- 
very much.

Then there i.s the school of— ŵhat 
shall I call it—learned confusion 
which talks very learnedly about in
ternational affairs, discusses them, 
delivers speeches, writes articles, but 
never gets out of a confused state 
of mind. There is a fourth school, 
equally promiinent, of ignorant con
fusion. So that, between all these 
various schools it is a little difficult 
to get to know where we are, what 
we are. more especially when the 
problem relates to Asia, because mo.̂ t 
of the currents of thought today in 
international affairs comes from 

Europe and America. They are 
great countries there, to be res* 
pected, but the greatness of a country 
does hot necessarily endow it with 
greater understanding of some othe -̂ 
country; and the fact that Asia has 
changed and is changing has not 
wholly been grasped by many people- 
in other continents. Therefore, in 
thinking of Asia more esfpecially  ̂
there is great confusion. ^
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Now. probably—certainly in

America and in some parts of 
Western Europe—the world seems to 
be divided into two mighty camps, 
the Communists and the anti-Com
munists. and they see these two great 
forces in conflict with each other, and 
they cannot understand—either party 
cannot understand—how any one can 
be foolish enough not to line up with 

them. Now, that itself shows how 
little understanding they have of the 
mind of Asia. Well, I will not pre
sume to talk of Asia, although what 
I say applies to many countries in 
Asia, but Asia is a big continent with 
many ways of thinking and function
ing.

To take India now. we have fairly 
clear ideas about our political 
.structure, about our economic 
structure. We function here in this 
Parliament and in this country under 
a Constitution which may be des
cribed as that of a parliamentary 
■democracy. We have accepted it. It 
has not been imposed upon us. We 
propose to continue it. We do not 
intend changing it. We intend to 

function on the economic plane, too, 
in our own way. I hope to say a 
few words about that aspect slightly 
later. We, with all respect to some 
hon. Members opposite. have no in
tention to turn Communists. But, 
at the same time, we have no inten
tion of being dragooned in any 
other direction. So that, simply 
•we mean no ill to anybody. Every 
country has a right to choose its 
own path and go along it. We have 
cho-?en our path and we propose to 
go along it, and to vary it as and 
when we choose, not at somebody’s 
dictates or pressure; and we are 
not afraid of any other country im
posing its will upon us by military 
methods or any other methods. Any
how, the only way is for us to build 
up our own strength, internal 
str€n^h and other str^gtb, whieh 
we int^^ dokig. Meanwhile we 

’̂ ant t® be friendly p ^ cr  coun
tries. So that, our thinking aitd our

approach does not fit in with this 
great cru.-ade of Communism or anti
crusade of Communism or anti-Com
munism. And many people in those 
countries do not understand this, the 
cause of this. And yet many coun 
tries of Asia have inevitably to follow 
this policy, unless we are much too 
weak to stand on our own feet. Then 
it is a different matter. If a country 
is too weak to stand on iU own feet, 
then it seeks shelter, then it seeks 
help because it cannot rely upon 
itself. But that is an unfortunate 
state of affairs. But there is this 
for us to consider that if we seek 
help, there is the help which coun
tries take in friendship which we are 
willing to take of course, but there 
is the help which countries take be
cause they are too weak to stand on 
their own feet. Well, that help does 
not help at all, it weakens. And 
hence, we have been careful in this 
matter to make it clear always that 
our policies cannot be affected and 
there must be no strings attached to 
any kind of help that we get, that 
we would rather struggle through 
ourselves without any help than to 
have our policies affected in any 
way by outside pressure.

I was mentioning just now the 
change in Asia which is taking many 
forms. Presently, in the course of 
about seven weeks there is going to be 
a conference at Bandung in Indonesia 
—an Asian-African conference it is 
called—to which a number of coun 
tries, independent countries of Asia 
and Africa, have been invited. So 
far as I know, every country that 
has been invited is likely to attend. 
I am not quite sure, all the answers 
have not come, but I think they will 
all attend. Now, what this confer
ence is going to do exactly I cannot 
say. I cannot, it is not up to me or 
even to the sponsoring countries to 
draw up their agenda. It is the 
conference that will decide. But, I 

a little surprised to learn that 
honv Wfenaber, Mr, Asoka M^ta, said 
^miething about this ccwfeEence. 
drAwing up a vast programme for the
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liberation of suppressed countries. 
Now. we are all for the liberation of 
suppressed countries. There is no 
doubt about that. But the idea of 
associating th(is conference with a 

programme of this type seems to me 
to misunderstand completely the pur
pose of this conference. Are we 
going to set up an agitation there? 
The House will remember this is an 
official-level conference, Governments 
are represented. In fact.
Prime Ministers are represented. And 
in the conference there are com
pletely different ideologies and politi
cal and economic structures so to 
5ay, completely different. There are 
countries in this Conference, which 
are aligned to this great Power Bloc 
or the other Power Bloc, and there 
are countries like India and Burma 
and Indonesia and others, which are 
not aligned with any. So, here we 
meet this curious assortment of coun
tries of Asia and Africa, with certain
ly much in common, and also much 
not in common. It is going to be an 
extraordinary meeting. An<J yet, the 
mere fact of our meeting is of the 
highest significance. It is the first 
time that such a meeting is taking 
place. It does represent rather un. 
consciously, subconsciously, Ajia and 
Africa coming to the forefront. I do 
not know whether this idea was 
present in the mind of the original 
sponsor of this Conference wholly, 
but because the proposal was made 
at the right time, it fitted in to the 
spirit of the times, and this Con 
ference has thus got an importance 
of very high significance.

Obvioujly, a Conference of this 
type is hardly likely to discuss high
ly controversial issues as between 
the countries represented there. Also, 
if I may express my own opinion, I 
hope it does not function as if it 
was setting up a rival group to others. 
It is eisentially an experiment, if 
I may use the word» in co-existence, 
essentially an experiment in coun
tries of Asia and Africa,—some of 
which are inclined this way, and

some the other way in regard to the 
Power Blocs—meeting together, 
meeting in a friendly way, and try
ing to find what common ground 
there is to co-operate in the economic 
field, the cultural field or even the 
political field. Therefore, this is a 
development, which is, from the point 
of view not only of Asia but of the 
world, of great importance.

The hon. Member Shrimati Renu 
Chakravartty gave me the honour of 
quoting at some length one of my 
own books about democracy. I have 
looked up the pasjage, and I could 
tell her that by and large I agree with 
what I wrote 22 years ago, although 
I hope I have developed much since 
then. What I said— îf I might repeat 
that—was that democracy, if it is 
confined to political democracy, and 
does not extend and does not be
come economic democracy at all, is 
not full democracy. And many 
people want to hide themselves under 
this cloak of political democracy, and 
prevent other kinds of progress. 
Broadly speaking, I said this. That 
is perfectly true. Now, something 
ha.̂  happened in recent years, which 
is quite new and novel. Even in re
gard to political democracy, it is 
quite a recent event that adult suffr
age has come to various countries of 
the West even; it is quite new. And 
therefore, the argument that a small 
restricted democracy was in favour 
of vested interests, while quite true, 
does not apply when there is adult 
suffrage in a country; it may apply 
to some extent, but not certainly to 
that extent.

The problem that we really have 
to face is whether the change.  ̂ we 
want to make, changes in the econo
mic domain, can be brought about by 
the democratic method peacefully or 
not. Normsilly speaking, if demo 
cracy is not functioning in the politi 
cal plane properly, then there is no 
way out to bring about a change, ex
cept by some kind of pressure'tactics 
or violence or revolution or violent 
revolution. But where there is this 
P«ace^ll method available, and where
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there is adult suffrage, there the 
question of trying to change anything 
by violence is not only absurd, but 
wholly wrong, according to my think
ing, because that means that a small 
number of people are trying to im
pose their will by mean? of violence 
on a much larger number, having 
failed to change their opinions by 
the normal method of reasoning or 
argument. That, certainly, is not 
democracy, political or economic or 
any. Therefore, the problem before 
us is to have democracy— ŵe have 
it politically—and to extend it in the 
economic field. .

I think it was the hon. Member 
Shri Asoka Mehta possibly, who 
asked the question about what I have 
meant when I was talking about 
socialist pattern of society; and an
other respected colleague of his, 
Acharya Narendra Dev has also asked 
this question i;i public. I think he 
is completely entitled to ask that 
question, though I do not know if 
he expects -from me a kind of formal 
and specific and detailed answer. 
Frankly, I am not in a position to 
give that detailed answer. But if 
you want me to sav what we aim at. 
that is a different thing. We have 
called it a welfare state; certainly; I 
go a step further and say we aim 
at an egalitarian society.

Shri M. S. Ouinpad^wamY (My
sore): What i.- that? ‘

Shri Jawaharlal Nehru: Well, I
cannot go into explaining words—it 
means a society where economic 
opFKjrtunity and the rest are equal 
among the people.

Shri Nambiar (Mayuram): How
to get it?

S’hri Alga Rai Shastri (Azamgrah 
Distt.— Êast cum Ballia Distt.—^West); 
Wait, and you will get it.

Shri Jawaharlal Nehm: These are 
broad generalisations. Anybody can 
say them, but I say them because one 
has to keep some picture in view, 
and there is a grave danger of—as 
hon. Members opposite are some

times inclined to do—imagining they 
have done brave deeds because they 
have shvDuted a . slogan, or that they 
have changed .-ociety by reciting a 
few phrases, usually out of date 
phrases. *

Shri S. S. More: What are your 
steps?

Mr. Speaker: Let him proceed.
Shri Jawaharlal Nehru: Steps there 

can be; the first step is to think cor
rectly . and not be tied dowm to 
slogans. That i-= important.

Shri S. S. More: Next step?
The Minister of Defence Organb- 

ataon (Shri Tyagi): Try the first.
Shri Jawaharlal Nehru: This is a 

serious matter. Even the system of 
production, distribution, everything 
has changed because of the tremend
ous development of technology. That 
does not put an end to any economic 
doctrine or any other doctrine, but it 
doe.’ point out new avenues of appro
ach. I say. ail our economic 
thinking has to be refashioned in the 
nuclear age—I come back to the 
hydrogen bomb— în terms of nuclear 
power. It is not that I wish to show 
any lack of respect to the great 
thinkers of the past; they were very 
great thinkers, and we must profit 
by what they have jaid already. But 
I do submit that to apply them whole
sale in the present age is complete 
lack of thinking and lack of judg
ment. Now, what we have to do, and 
what we aim at is this—leave out the 
final picture, except that the final 
picture is important of course. for 
we must know where we are going 
to; but in the present, the most im
portant thing becomes one of rapid 
production of wealth and increasing 
unemployment...

' Shri K. K. Basu: Truth has come 
out.

Shri Jawaharlal Nehru: I am sorry, 
lessening unemployment. Honourable 
friends opposite are satisfied by very
little thinks.....(Interruptions). They
have not got much to hand on to
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now.....{Interruptions).

5 P .M .

It is obvious that by whatever pro
cess, whatever method you may 
adopt, you have to have increased 
production in the country and greater 
employment till you reach full em
ployment. Let us forget various 
‘isms’ and catch-phrases, good as they 
may be. Let us, therefore, think 
out how we can do it, scientifically. 
Before you start thinking, you have 
to have the data, the statistics, for 
it. We talk about planning. I think 
it is good, of course. I think we'may 
take credit for this, that in the course 
of the last three or four or five 
years, our country has become com
pletely planning—conscious—which 
is a good thing. Now, planning it
self cannot be done in the air, jilst 
wishful thinking; it has to be based 
on data, on statistics. When you 
plan, you make a picture of five 
years hence or ten years hence. Now, 
you have to find out what your pro
duction will be then, what your con
sumption per capita will be, this, 
that and the other—how much food 
people will eat, how much your 
standards go up, how. much more 
cloth people will consume or more 
food or more sugar or more shoes or 
more anything. All that has to be 
calculated; all that has to be pro
vided for. So that if somebody asks 
‘define your socialism*, well, I may 
give a picture, a distant picture. I 
have in view where there is a happy 
society with everybody having 
opportunities and nobody domineer
ing over another and so on and so 
forth. That is easy enough; but it 
does not help, except to have a 
picture of what you are aiming at. 
The point is that in the present cir
cumstances, we have got to "increase 
our wealth in this country. We have 
got to see that distribution is just 
and that unevenness in this country 
is removed, and that ultimately we 
have a society where equality pre
vails. I am afraid that type of 
society is not going to come in my 
lifetime; let us be frank about It. 

668 L.S.D.

Obviously, you cannot by magic change 
360 million people in this coimtry 
suddently. In every country, in any 
country, it takes a long time to do it. 
But we can go fast and we can re
move, at any rate, many of the ills 
and differences that exist today. The 
faster you go now, the more you go 
now. the faster you can go later.

So that the approach to these pro
blems, having had a clear picture of 
what I consider the socialist pattern, 
should be by devising means for 
greater production and greater em
ployment. Now, obviously if we think 
in terms of socialism, we must have 
ever more social control of the major 
means of production. There again, 
we are not thinking—I am speaking 
frankly—of land becommg the pubilc 
sector. Land remaiî sr' a private 
sector. We are thinkiB^^in terms of 
co-op«ation, a co-operative effort. 
But land remains there. That itself 
rules it puti; I do not know what 
percentage of the country’s land will 
remain in the private sector, thou^ 
strategic controls will be there for 
the public good.

• Then again, in regard to many 
other forms of activities, the private 
sector will have full play, but un
doubtedly, the public sector—socially 
owned, of course—will grow more 
and more important—it is very im
portant today—and it will have a 
dominating position and it will, by 
and large, control the economy of 
the country. That process will 
continue. Now, I think there is no 
example in history where this ex
periment of this type has been made 
in any other country. We have seen 
in other countries that what has 
happened is this. Many countries in 
Western Europe, the industrialised 
countries, developed industrially, 
economically. They made good pro
gress before political democracy 
advanced very much. We have got in
stances, on the other hand, of certain 
countries, say. the Soviet tlnion, where 
by various revolutionary processes 
they industrialised their country more
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or less rapidly in the course of thirty 
years or so; remember, not in five or 
seven years; but in the course of 
thirty years or so. Now, we have 
not got that process. Here the pro
cess through which the countries of 
Western Europe went is reversed. We 
have got political democracy of the 
highest order to begin with and now 
we have to build up our economy 
under that. Remember the process 

, was the very reverse of what it was 
in Western Europe for 100 or 150 
years. Therefore, we are facing this 
problem in a novel way and we want 
to gain economic progress and all that 
through these democratic, peaceful 
processes. I think we can do it; in 
fact, I am sure we can do it. I am 
sure not because of any theoretical 
argument, because there is no ques- 
ti<»i of theory, but simply because I 
am sure of the Indian people; I am 
proud of them. Therefore, I think we 
can do it. Anyhow, it is a tremendous 
thing, and the only way for us is to 
approach this question pragmatically, 
keeping that picture in view, the 
approach, I mean, of going as fast 
as we can, always basing our think
ing and our action on facts, statistics 
and science.

BIr. Speaker: I understand amend
ments Nos. 1 and 27 are to be put to
gether.

Mr. Speaker: Order order. The
Members will resume their seats. 
What is the point of order which 
Mr. Deshpande wants to raise?

Shri V. G. Deshpande: The point of 
order is that amendments Nos. 1 and 
27 are the same and amendment No. 
27 includes also amendment No. 1 . It 
includes also the prices of agricultural 
commodities. Therefore, amendment 
No. 1 should be declared out of order 
and both of them need not be put.

Mr. Speaker: I do not want any 
more explanation. The hon. Member 
knows that the amendments have 
undergone some changes and both 
amendments have been combined and 
it is one amendment. The question 
is:

That at the end of the motion, the 
following be added:

“but regret that the Address 
fails to take note of the plight of 
the peasantry due to the calamit
ous fall in the prices of agricul
tural produce and the high prices 
of manufactured goods; and

also regret that the Address 
makes no reference to measures 
that are immediately and urgently 
called for, in order to check evic
tions and tackle the disastrous 
fall in the prices of agricultural 
commodities.”

Shri Y. G. Deshpande: On a
of order, Sir.

point The Loh Sabha dwided : Ayts 2S ; 
Nats 192.

DIVM011 No. 1 ATES [5-10 PJd.
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Abdus Satiar, Shri
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Gounder. Shri K. S. Parekh.Dr.J.N.
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Bidari, Shri Kazmi, Shri Samanta, Shri S. C.
Dirbal Singh. Shri Keskar, Dr. Satish Chandra, Shri
Brajeshwar Prasad. Shri Khan, Shri Sadath AU Satyawadi Dr.
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Chettiar, Shri T. S. A. Lingam, Shri N. M. Shivananjappa , Shri
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Damodatan. Shri G. R. Malaviya, Shri K, D. Singh, Shri D. N.
Damodaran. Shri N. P. MftUiah, Shri U, S. Singh, Shri H. P*
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Deb. Shri S. C. Mishra, Shri S. N. Sinha, Shri BJ».
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GhulamQader. Shri Palchoudhury, Shrimati Ua Tiwari , Shri R- S.
Gounder. Shri K. P. pant, Shri D. D.
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Tiwary, Pandit D. N.
Tyagi, Shri 
Uikey, Shri
Upadhyay, Shri Shiva Dayal

Upadhyay, Shri S. D 
Vai8bya.ShriM.B. 
Vanna. ShxiB.B.

Varma, Shri B. R, 
Vidyalankar, Shri A. N. 
Wodeyar, Shri

The motion was negatived.

Mr. Speaker: I take it that no other 
amendments are now pressed to the 
vote, including the one of Shri Rama- 
swamy. May I put the original pro
position to the vote of the House?

Shri V. G. Deshpande: We want to 
‘ have the amendments individually 
put.

Mr. Speaker: I think I have got an 
agreed proposition here....

Shri V. G. Deshpande: Agreed from 
whom? Not even the majority of the 
Opposition was consulted. We want 
amendments Nos. 22 and 24 to be 
placed before the House for vote.

Mr. Speaker: I take it there are no 
other amendments to be put to vote. 
May I put these two amendments in
dividually or collectively?

Shri V. G. Deshpande: Individually.
Mr. Speaker: The question is:

theThat at the end of the motion, 
following ‘be added:

“but regret that the Address 
fails to indicate the policy of 
Government regarding the imple
mentation of the provisions con
tained in Article 48 of the Con- . 
stitution for the purposes of ban
ning slaughter of cows, calves and 
other milch and draught cattle in 
India.”
Those who are in favour of this 

amendment will please rise in their 
seats.

Let us record the names of the three 
hon. Members who are now standing 
—Shri Nahd Lai Sharma, Shri V. G. 
Deshpande and Shri U. M. Trivedi.

Those who are against this amend
ment will please rise in their seats 
now.

Several Hon. Members rose—

Mr. Speaker: Practically the whole 
House is standing.

The motion was negatived,

Mr. Speaker: I now put amendment 
No. 24 to the vote of the House.

The question is:
That at the end of the motion, the 

following be added:
“but regret that—

(a) the Address does not clear
ly indicate that the talks with the 
Prime Minister of Pakistan will be 
carried on on the basis of the 
clear and unequivocal decision of 
the Constitutent Assembly of 
Jammu and Kashmir to accede to 
the Indian Union and that the 
accession is final and irrevocable;

(b) the Address has taken no 
cognizance of the increasing un
employment. both in urban and 
rural areas;

(c) the Address has made no 
reference to the sad plight of the 
minorities in East Pakistan and 
their exodus to West Bengal and 
India, affecting the economy of 
this country;

(d) the Address has made no re
ference to the demand of the 
people of India for complete ban 
on the slaughter of cows all over 
India;

(e) the Government of India 
has not taken any concrete steps 
to liquidate the Portuguese poc
kets in India and has put obstacles 
in the way of peaceful Satyagrahis 
in carrying on the agitation; and

(f) the recent elections in India 
have not been free and fair on 
account of official interference.”

The motion was negatived.



Motion on Address 25 PEjBRUARV 1955 by the President

Mr. Speaker: I shall now put the
original motion to the vote of the. 
House.

The question is:
“That the Members of Lok 

Sabha assembled in this Session 
are deeply grateful to the Presi
dent for the Address which he has

been pleased to deliver to both 
the Houses of Parliament assembl
ed together on 21st February, 
1955”

The motion was adopted,

..The Lok Sabha then adjourned till 
Eleven of the Clock on Monday, the 
28th February, 1955.


	lsd_01_09_25-02-1955_pI
	lsd_01_09_25-02-1955_pII



